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BEFORE THE NATIONAL GREEN TRIBUNAL SOURTHERN ZONE AT CHENNAT
0.ANO.255 OF 2025

T.Desappan, /0. Thangavel.

No.13, 2" street, Ramamoorthy Nagar,

Ennore, Kattivakkam, Tiruvallur,

Tamil Nadu - 600 057 : Applicant

e

1.The Union of India,

Rep by its Secretary to Government,

Ministry of Environment & Forest & Climate Change (MoEF & CC),

Indra Paryavaran Bhavan, Jor Bagh, New Delhi.

2.Tamilnadu Power Generation Corporation Limited (TNPGCL),
Rep by its Managing Director,
7% floor, NPKRR Maaligai, Anna Salai,

Chennai, Tamilnadu - 600 002.

3.The Tamil Nadu Coastal Zone Management Authority,
Rep by its Member Secretary,
No.1, Jeenis Road, Panagal Building,

Ground floor, Saidapet, Chennai — 600 015, + Respondents

REPLY STATEMENT FILED ON BEHALF OF
THE 2% RESPONDENT

1, J.E. JOHN DALTON, aged about 58 years, son of l.Joseph Ebenezer, Chief
Engineer / Projects, 5% floor, Western Wing, NPKRR Maaligai, No. 144, Anna
Salai, Chennai- 600 002, Tamil Nadu, do solemnly affirm and state as follows:

1.1 am the Chief Engineer/Projects of Tamil Nadu Power Generation
Corporation Limited (TNPGCL), duly authorized to file this reply statement
on behalf of the 2% Respondent herein, Chief Engineer, and am
conversant with the facts of the case from the available records and

circumstances of the present Original Application.
Chief é;:{wiull
TNP(

144, Anna Salai, Chennai-600 002.




2. The above application in O.A. No.255 of 2025 (S2) has been filed by the
applicant herein under Section 14, read with 18(1) of the National Green
Tribunal Act 2010 seeking the following relicfs:

4. To direct the 2nd respondent to remove all concrete pillar and other
structures constructed in violation of the original approved alignment
while obtaining Environmental Clearance (EC) and Coastal Regulation
Zone (CRZ) clearance, in the Kosasthalaiyar and its backwater and
outside the river for its 2 X 660 MW Ennore SEZ coal fired Thermal
Power Plant at Vayalur village, Ponneri Taluk, Tiruvallur District, Tamil
Nadu.

Declare that clause 7 (ii) (c) of EIA Notification, 2006 is applicable to the

&

subject violation of the 24 respondent as the alignment of the coal
conveyor is entirely different and never been assessed for impact as
required by law and cleared by competent authorities.

C. Direct the 2 respondent to obtain environmental and CRZ Clearance
for its coal conveyor for the SEZ thermal power plant.

a

Direct the 1¢ respondent to prosecute the 2 respondent for violation of
the EIA Notification, 2006 and the CRZ Notification, 2011 committed.

PRELII ISSION:!

3.1 submit that the grounds raised by the applicant are false, vexatious,
misleading and are vehemently denied in their entirety as follows, and the
applicant must be put to strict proof of the same in order to substantiate
such baseless allegations —

a. The EC dated 07.01.2014 and CRZ clearance dated 01.01.2014 are
valid, subsisting, and stand extended. There is no violation since

there is no additional pollution or increase in capacity.

I

. Provisions of 7(ii) C of EIA Notification 2006 allows the proponent
to implement changes during detailed engineering if there is no
change in capacity and pollution. The originally approved
alignment is followed in the sensitive CRZ areas, therefore, there is

no violation.

o

TNPGCL's amendment proposal for entirely revised route of
conveyor was the one that was returned, and not the original route
as approved by MoEF & CC on 01.01.2014 with respect to the CRZ
area.

d. The provision of 7(ii)(c) of EIA notifications 2006 and OM dated
11.04.2022 are applicable for such changes during detailed

engineering if there is no capacity addition o;)n\c?n pollution.
Chief er/Projects

A
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The subject conveyor satisfies the conditions and the specified
provisions shall be applicable accordingly.

e. TNPGCL is proceeding with construction of pipe conveyor and
cooling water pipe lines as per the original route approved by MoEF
& CC &CC in CRZ area and the best possible (least affecting) route
in Non CRZ area as per the provision of 7(ii) C of EIA Notification
2006, as recommended by the SCZMA while obtaining extension of
EC and CRZ clearance on 17.09.2025. Now the EC & CRZ
clearance and CTE are valid up to 31.03.2030.

The lands utilised for the conveyor and CW pipeline is clearly

mentioned as poromboke land and classified as ‘ndustrial area’
and is not notified or declared as a wetland. The land use map
prepared by IRS Anna University substantiates the same.

®

The construction is legally approved as per EIA Notification 2006
and CRZ Regulation of 2011. The principle of sustainable
development includes the improvement of livelihood of people and
development of such infrastructure that is essential to uphold the
rights of people and enable growth while being conscious of

protecting the environment.

2. 1 submit that, at the outset, present application is not maintainable since
similar prayer was sought by the petition in OA No.226 of 2025 and hence
present application is hit by principle of res judicata. The orders passed in
M.A. 13 of 2024 in O.A. 162 of 2021 and the subsequent measures taken
for removal of the identified concrete pillars as additionally reported to this
Hon'ble Tribunal in 0.A.226 of 2025 thereby squarely cover the reliefs
sought in the current application.

®»

I submit that, all the allegations, averments and contentions contained in
the application are categorically denied in toto as being false, misleading,
misconceived and contrary to facts and law. Any allegation or averment
not specifically admitted herein shall not be deemed to have been admitted
but is expressly denied. The Applicant has failed to place any credible,
cogent or legally admissible material to substantiate the allegations made
against Respondent No. 2 and has not discharged the burden of strict

proof as required under law.

»

1 submit that, I have read the contents of the above application and herein
submit the true and correct facts in response to the allegations and

Chief Engifiéer/Proj
TNPGCL
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averments made by the Applicant in the Original Application. I am filing
this reply statement in my official capacity on behalf of the 2¢4 Respondent
and reserve the right to file additional reply statement by TNPGCL at a
later stage.

1 submit that, the Tamil Nadu Electricity Board (TNEB) was constituted in
July 1957 under Section 54 of the Electricity (Supply) Act, 1948 in the
State of Tamil Nadu as a vertically integrated utility entrusted with the

functions of power i and ion. Over the
decades, the electricity infrastructure has been expanded to cover all
villages and towns across the State. Subsequently, TNEB was restructured
with effect from 01.11.2010 into TNEB Limited, Tamil Nadu Generation
and Distribution Corporation Limited (TANGEDCO) and Tamil Nadu
Transmission Corporation Limited (TANTRANSCO). Further, pursuant to
G.0.(Ms.) No.6, Energy (B2) Department, dated 24.01.2024, TANGEDCO
has been reorganized into Tamil Nadu Power Generation Corporation
Limited (TNPGCL), Tamil Nadu Power Distribution Corporation Limited
(TNPDCL) and Tamil Nadu Green Energy Corporation Limited (TNGECL).

. 1 submit that, for the Ennore SEZ Coal based Supercritical Thermal Power

Project which relates to the subject Coal Pipe Conveyor and CW Pipeline
system project, TNPGCL (Erstwhile TANGEDCO) obtained prior
environmental clearance vide EC dated 07.01.2014 & CRZ clearance dated
01.01.2014 with validity up to 06.01.2019 and 31.12.2018 respectively.
On 14.08.2018, amendment to the EC was obtained from MoEF & CC for
the change and reduction in plant capacity from (2 X 800 MW to 2 X
660MW) due to spare management. Further, EC & CRZ clearance was
automatically extended for 2 years as per notification of MoEF & CC dt
12.04.2016 & 06.03.2018 respectively with validity up to 06.01.2021 and
31.12.2020. Furthermore, EC & CRZ clearances, extension for 3 years was
obtained on 09.04.2021 with validity up to 31.12.2023 from MoEF & CC.
It is pertinent to note that vide Notification No. S.0.908(E) dated
02.03.2021, clause 7(ii)(c) of the EIA Notification dated 14.09.2006 was
substituted to state that projects shall not require prior EC if there is no
change in production capacity or increase in pollution load.

I submit that, in view of COVID-19 Pandemic, the period between
01.04.2020 to 31.03.2021 was not considered as per SO no 221 (E) dt
18.1.2021, thereby extending the validity up to 31.12.2024. On

Chief Engifieer/Projects
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15.05.2024, TANGEDCO submitted application for the revised route
alignment of the sea water pipeline and coal conveyor belt. Further,
application for extension of validity of the EC and CRZ clearance was
submitted in PARIVESH portal on  19.11.2024, and the same was
extended up to 31.12.2025 vide clearance issued by MoEF & CC on
17.09.2025. Furthermore, as per O.M. dated 30.10.2025 of MoEF & CC,
the period of halting of the project due to NCLT and other court cases was
to be construed as a ‘zero period, thereby extending the validity of the EC
and CRZ clearance up to 31.03.2030. The requisite and necessary
‘consent to establish’ (CTE) under Air and Water Acts have been obtained
with validity till 31.03.2030.

I submit that the abandoned concrete structure in CRZ area have been
already removed on 21.07.2025 and the compliance has been reported
through counter affidavit filed in OA 226 of 2025 by CE/Ennore SEZ TPP.
The provision of 7(ii)C of EIA notifications 2006 is applicable to the subject
coal conveyor and CW pipeline since there is no increase in capacity or
pollution levels. TNPGCL is abiding the law by heeding to the
recommendations of the SCZMA by adopting the originally approved route
of pipe conveyor in CRZ area and the best possible route with lowest
chances of causing any ecological harm in the non-CRZ area which lands
belongs to TNPGCL, TPIPL and Ennore Port. The same has been
acknowledged by MoEF & CC on 20.05.2024 and was agreed upon while
issuing extension of validity of EC and CRZ clearance for the captioned
power project on 17.09.2025. Since the foreshore facilities, i.c., the coal
conveyor and cooling water lines are a part and parcel of the thermal
power plant for which EC and CRZ clearance have already been obtained
in 2014 itself, and is currently extended and valid.

1 submit that pursuant to order of the Hon'ble Madras High Court in W.P.
No. 16353 of 2021 dated 22.10.2021 directing TANGEDCO to remove
rubble and concrete material in the river and backwaters has been
complied with. Removal of 5460 m of the abandoned concrete structures
in the Kosasthalaiyar river was completed and compliance has been
reported to this Hon'ble Tribunal by way of letter submitted by the Public
Works Department (PWD) on 12.03.2024 and reply filed in O.A. No. 226 of

2025.
cnlevggﬁ%ojom
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PARAWISE REPLY

10.1 submit that the allegations made in para no.1 of the application are
denied in its entirety as false and misleading and further submit that
there is no violation of EC dated 07.01.2014 and CRZ clearance dated
1.1.2014 and applicant must be put to strict proof of the same in order to
substantiate such baseless allegations

11.1 submit that the details provided in para no.2 are admitted to the extent
that they record the details pertaining to dates of EC and CRZ clearances
obtained by TANGEDCO and the details of the clearances and extensions
are as follows -

2. On 01.01.2014 CRZ clearance was obtained with validity up to

31.12.2018 (5 years)

On 07.01.2014, Environmental clearance was obtained with

validity up to 06.01.2019 (5 years).

¢. EC & CRZ clearance was automatically extended for 2 years as per

notification of MoEF & CC dt 12.04.2016 & 06.03.2018

respectively with validity up to 06.01.2021 and 31.12.2020

On 09.04.2021, validity of EC & CRZ clearance was extended for 3

years till 21.12.2023

Extension of EC & CRZ clearance for 1 year issued as per SO No

221 (E) dt 18.1.2021 in lieu of Covid 19 with validity up to

31.12.2024

On 17.09.2025, validity of EC & CRZ dearance was extended till

31.12.2025.

As per O.M. dated 30.10.2025 of MoEF & CC , the period of halting

of the project due to NCLT and other court cases was to be

E

=

I3
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construed as a ‘zero period’, thereby extending the validity of the
EC and CRZ clearance up to 31.03.2030.

12. 1 submit that the allegations levelled in para no.3 of the application arc
categorically denied as falsc and misleading since the applicant fails to
factor in the effect of O.M dated 30.10.2025 as per which the period of
halt of project due to court proceedings can be considered as ‘zero period”
for the validity of EC & CRZ clearance based on valid documents. The
subject project was delayed by court procedures for a period of 4 years 3
months. Hence, necessary application for extension of CTE under Air and
Water Act was filed with TNPCB along with submissions of various orders

ieer/Projects
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from judicial forums which halted the project activities. TNPCB has
issued extension for CTE under Air and Water Act on 13.01.2026 with
validity up to 31.03.2030. Therefore, any and all allegations of illegal
constructions are baseless and false.

13.1 submit that the details provided in para no.4 are admitted to the extent
that the coal conveyor and CW pipeline are part of the foreshore facilities
essential for the functioning of the power plant and are part and parcel of
the power plant. The available and subsisting EC and CRZ clearances
issued by the MoEF & CC based on the recommendations of SCZMA and
EIA/EMP studies is inclusive of the clearances for the coal conveyor.

14. 1 submit that the allegations made in para no.5 of the application are
vehemently denied as false, devious and misleading since the concrete
pillars and foundations referred by the applicant in the alleged deviated
alignment have already been removed as per the direction of NGT (S2)
issued in final order of MA 13 of 2024 in O.A. 162 of 2021. The subject
conveyor corridor falls across the B canal and backwater on industrial
land belonging to TNPGCL, TIIPL and Ennore Port, and not on wet land.
As per the provision in the 7(ii)(c) of EIA notification 2006 and OM Dated
11.04.2022 and as submitted before NGT(SZ) through MA 13 of 2024, it is
confirmed that the originally approved route in CRZ area of conveyor is
being constructed as per CRZ clearance 01.01.2014 with best possible
route in Non CRZ area, i.c., on industrial land belonging to TNPGCL, TIIPL

and Ennore Port.

15. A) I submit that the averments made in para no.6 are misrepresenting
the factual circumstance and it is further submitted that as per the
recommendations of NGT's Joint Committee and final order dated
31.01.2022 in O.A. No. 162/2021, TNPGCL (erstwhile TANGEDCO)
applied for amendment in CRZ clearance to MoEF & CC for the deviated
alignment in CRZ area after obtaining necessary recommendations from
SCZMA under the 2011 CRZ regulations on 09.08.2023 based on

Impact Plan (EIA
JEMP) conducted in 2023. However, MOEF & CC directed to apply for
fresh ‘terms of reference’ (TOR) under violation as per EIA notification

2006 and CRZ regulation 2019. In view of the considerable delay in
execution of pipe conveyor and in order to avoid further unnecessary
expenditure from public exchequer, TNPGCL has decided to adopt the
original approved route in CRZ area and best possible route in the non-

Chief 2-4 eer/Projects
TNPGCL
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CRZ area by balancing the needs of energy security and environmental
conservation and have proceeded to commission the power plant for the
beneficial use of State of Tamil Nadu. The recommendations of the
committee have been complied with and the rubble and debris from earlier

constructions have been removed.

B) I submit that necessary application under 7 (ii) C of EIA Notification
2006 was filed with MOEF & CC on 15.05.2024 stating the above as per
OM dated 11.04.2022 of MOEF & CC and the same was acknowledged by
MOEF & CC on 20.05.2024. In respect of NCTPS Stage Ill, the amendment
for laying ash slurry pipe line was withdrawn since it was proposed to
utilise the existing ash slurry pipe lines of NCTPS 1 & II in case of
emergency since the entire stage IIl ash is going to be disposed through
silos. The abandoned concrete structure in Kosasthalayar river was
removed and PWD has issued necessary letter to NGT(SZ) in this regard
on 12.03.2024.

16. 1 submit that with respect to the averments made in para no.7 of the
application regarding the breaches in NCTPS Stage I ash slurry pipelines,
they have now been rectified by replacing the old pipelines with new
pipelines and compliance regarding same has been already filed before
Hon’ble NGT(SZ) in O.A Nos. 227 and 230 of 2025.

17. 1 submit that the averments made in para no.8 of the application are
denied in its entirety as false and misleading since TNPGCL approached
MOEF & CC only after obtaining SCZMA recommendations for the revised
route which was finalised after conducting necessary EIA/EMP study.
TNPGCL has decided to adopt originally approved route in CRZ area for
pipe conveyor and CW pipelines with best possible route in non CRZ area,
and this was intimated to MOEF & CC vide letter dated 15.05.2024, and
acknowledged on 20.05.2024. The application for extension of EC and
CRZ clearances have been directed through MOEF & CC ’s Parivesh portal
and includes all information as mentioned above. Pursuant to EAC
meeting held on 24.01.2025 and upon dircctions of the MoEF & CC,
necessary recommendations of SCZMA was again obtained on 24.05.2025
and submitted to MoEF & CC. Based on the above recommendations,
MOEF&CC has extended the validity of ECA&CRZ clearance on 17.9.2025
with validity up to 31.12.2025. The Respondents have ensured strict

cnialsm:n
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compliance with the provisions of Clause 7(ii)(c) of EIA Notification 2006
and OM dated 11.04.2022.

18.1 submit that the averments made in para no.9 of the application are
denied and refuted since the applicant has failed to take note of the fact
that the Government of Tamil Nadu s still in the process of transitioning
to the 2019 Coastal Regulation Zone (CRZ) regulations, and has not fully
replaced the earlier 2011 regulations due to pending approval of updated
Coastal Zone Management Plans (CZMPs). The Union Ministry (MoEF &
CC) has instructed states to continue following the approved 2011 CZMPs
until the new 2019 maps are finalized and officially approved. In view of
the above-mentioned context, the deviations pertaining to the subject
conveyor could have been considered as per the provisions of O.M. dated
19.02.2021, but the MoEF & CC did not consider the same and returned
the amendment proposal. TNGCL has addressed MoEF & CC to
reconsider the amendment proposal based on CRZ regulations 2011 for
which necessary confirmation letter obtained from the Government of
Tamil Nadu. As there was delay in consideration, TNPGCL has decided to
adopt originally approved route in the CRZ area and best possible route
in non-CRZ area to commission the power plant to meet out the power
demand of the State of Tamil Nadu. Hence, TNPGCL submitted the
proposal on 15.05.2024 under 7ii(c) of EIA notification 2006 and O.M.
dated 11.04.2022, which was acknowledged on 20.05.2024. The facts
mentioned above have been brought to the notice of this Hon'ble Tribunal
in MA 13 of 2024 for its consideration and the same petition has been
disposed of with directions to remove the abandoned concrete structures
in the CRZ area. The above direction was carried out and submitted
before Hon'ble NGT(SZ) vide counter affidavit filed in OA 226 of 2025 by
CE/Ennore SEZ TPP.

19. 1 submit that the allegation made in para no.10 of the application is
denied as misleading since the second application referred was withdrawn
from the Parivesh portal in order to avoid multiplicity of proposals
concerning same subject matter.

20. 1 submit that the averments made in para no.11 of the application are
denied in its entirety as false and misleading since changing of alignment
of the project within the non-CRZ industrial lands owned by the
Respondent is permissible since it is not causing any add?ynllulion

Chief Engindér/Projects
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or change in capacity, thereby being specifically compliant with the
provisions of 7iilc) of EIA notification 2006 and as per OM dated
11.4.2022. Therefore, the contention of the applicant is incorrect.

21. I submit that the averments made in para no.12 of the application are
denied in its entirety as spurious and misleading since the directions of
the Hon'ble Tribunal in M.A. No. 13 of 2024 was specifically about the
removal of abandoned concrete structures from the CRZ Area, and the
matter was disposed of therewith. Moreover, the final order has also
recorded Ennore SEZ TPP's intention to adopt the best possible route
within non-CRZ area as stated above in para 17 & 18.

22. 1 submit that the averments made in para no.13 and 14 of the
application are denicd in its entirety as false and misleading since the
relevant EC and CRZ clearances were issued only subject to EIA/EMP
study regarding the impact of the power plant and foreshore facilities
(such as the coal conveyor and CW pipelines from sea area) required for its
functioning. The EIA/EMP studies were conducted in 2011 and again in
2023 - pursuant to direction in O.A. No.162 of 2021 and as required for
the revised alignment of coal conveyor. While the SCZMA recommended
the revised alignment based on the 2023 study and it was presented
before the EAC and MoEF & CC, the Ennore SEZ TPP was directed to
apply for fresh ToR as per CRZ Regulation 2019. This direction overlooks
the fact that the 2019 regulation is not fully adopted by the Tamil Nadu
and has therefore processed the proposal in an unfair manner. The
foreshore facilities are part and parcel of the power plant, and therefore, in
light of available and subsisting EC and CRZ clearances issued by MoEF
& CC based on recommendations of SCZMA, no illegalities arise and there
is no bar on applicability of Clause 7(ii)(c) to the subject project.

23. 1 submit that the allegations made in para no.15 of the application are
denied in its entirety as false and misleading since the lands referred to as
non-CRZ area where the conveyor and CW lines are laid are poromboke
and industrial lands belonging to TNPGCL, TITPL and Ennore Port, and
not notified or declared as wetlands. A copy of the land use map prepared
by IRS Anna University also denotes that they are industrial and not
wetlands.

PRy
Chief Enginesr/Projects
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24. I submit that the allegations made in para no.16 of the application are
denied in its entirety as false and misleading since TNPGCL applied for
requisite approvals and clearances from MoEF & CC acknowledged on
20.05.2024, and the same was presented again before the EAC/Thermal
Committee while obtaining extension of EC and CRZ clearance till
31.12.2025 that has been granted on 17.09.2025. These clearances have
appropriately factored in SCZMA recommendations, EIA/EMP studies and
has therefore sufficiently studied and factored in the impacts of the power
plant. Therefore, the allegations of the applicant are untenable.

25. 1 submit that the allegations made in para no.17 of the application are
denied in its entirety as false and misleading since the Hon'ble Supreme
Court has held, in unequivocal terms, that TNPGCL should be permitted
to carry and complete the remaining work pertaining to the conveyor
system in the larger public interest since EC has already been issued by
MOoEF & CC.

26. | submit that the allegations made in para no.18 and 19 of the
application are denied in its entirety as spurious and misleading because
the Ennore SEZ TPP is proceeding with the conveyor alignment based on
valid and subsisting EC and CRZ clearances and is hence acting in
accordance and compliance with applicable provisions of law. It is
pertinent to note that the EAC Thermal committee in 2023 only returned
the proposal of amendment for entirely revised route of conveyor, and not
the current arrangement that is covered under Clause 7(ii)(c) of the EIA
Notification, 2006.

27. 1 submit that the allegations made in para no.20 of the application are
denied in its entirety as false and misleading since the Ennore SEZ TPP is
a state-owned thermal power project executed through the public
exchequer under state sector to meet the growing power demand of the
State of Tamil Nadu, facilitate industrial development for economic growth
and ensure energy security to its people. It is to be noted that during
summers, the power demand well exceeds 20,000 MW, and TNPGCL is
currently struggling to meet out the power demand. The Government of

Tamil Nadu is conscious of and is continuously endeavouring to ensure

that ecological preservation is prioritised and environmental damage is

avoided.

Chief Enginéer/Projects
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Considering the facts and submissions stated above, I submit that this
Hon'ble Tribunal may be pleased to dismiss the Original Application with
costs, and pass such further orders as it deems fit and proper in the facts
and circumstances of the case, and render justice.

h
Dated at Chennai this the Jﬂ day of May 2026

e / 2
Respondefit No.
Chief Engineer/Projects

Counsel for the Respondent No.2

TN
144, Anna Salai, Chennai-600 002.

VERIFICATION

Dalhor
1, 95 30hn 7o hereby verify that the contents of paragraphs 1 to 34 of this
reply statement are true and correct to my knowledge, derived from the records

of the Respondent Companies, and no part of it is false and nothing material
has been concealed therefrom.

Eial
Verified at Chennai this the /i day of May 2026.

Respondént No.2
Chief Engineer/Projects

TNPGCL
144, Anna Salai, Chennai-600 002
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Standing counsel for the Respondent No.2
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Government of India

D9 JAN 2004 Ministry of Environment & Forests

.
g ai)2e!
Biscirsnen-800 002. Paryavaran Bhawan,
CGO Complex, Lodki Road,

New Delhi - 110 003.

Dated: January 1, 2014
To,
Chief Engineer (Projects),
M/s Tamil Nadu Generation & Distribution Corp. Ltd.
3« Floor, Eastern Wing, NPKRR Maaligai,
144, Anna Salai, Chennai - 600 002

Contact Person Details:
Shri Er.R.Ganapathy Sankaran,

Subject: CRZ Clearance for construction of coal conveyor and cooling
water system for the proposed Ennore SEZ Super Thermal
Power Station (2x800 MW) at Vayalur village, Pooneri
ur District, Tamil Nadu by M/s Tamil Nadu
and Ltd. - Reg.

This has reference to letter No: 15686/EC3/2011-2 dated 04.10.2011
from Principal Secretary, Environment & Forests Department, Tamil Nadu
and your letters dated 27.06.2012 and 19.11.2013 secking prior CRZ
Clearance for the above project under the Coastal Regulation Zone (CRZ)
Notification, 2011. The proposal has been appraised as per prescribed
procedure in the light of provisions under the Coastal Regulation Zone
Notification, 2011 on the basis of the mandatory documents enclosed with
the appli viz., the Q is ion of State Coastal
Zone Management Authority, EIA, EMP and the additional clarifications
furnished in response to the observations of the Expert Appraisal Committee
constituted by the competent authority in its meetings held on 5% - 7%
March, 2012 and 28t -30% October, 2013.

2. It is inter-alia, noted that the proposal involves construction of coal
conveyor and cooling water system for the proposed Ennore SEZ Super
Thermal Power Station (2x800 MW) coal based Thermal Power project at the
existing ash pond area at Vayalur village, Pooneri Taluk, Thiruvallur
District, Tamil Nadu. The project area is falling in R.S. No. 1,2,47/1 of
Ennore village, R.S. No. 143 of Puzhuthivakkum village, R.S.No. 2042 of
Vayalur village. TANGEDCO is presently having about 1100 acres of land in
Vayalur Village in Thiruvallur District for ash dyke of existing NCTPS. Due
to improved ash management, it is proposed to reclaim 500 acres of the
above land for setting up the proposed power project of 2 x 800 MW. Coal
will be transported from Ennore Port through 4.5 km long closed conduit
coal conveyor. It is proposed to draw sea water through the intake facility at
North Chennai Thermal Power Station stage -l and the water used for
1




cocting is proposed to discharge to the existing cooling water canal located
g b Ghennai Thermal Power Station. Water at 13,790 KL/hr will be
&rawn from the existing channel within the NCTPS complex. Cooling water -
26520 KL/hr will be discharged in the existing outlet channel. The intake
and outfall pipe line length will be 4 km. The pipelines and the coal conveyor
cross Buckingham canal through CRZ.

3. The IRS, Anna University has demarcated the HTL/LTL. The power
plant site is beyond CRZ limit. The Tamil Nadu Coastal Zone ent
Authority (INCZMA) has recommended the project vide letter no.
15686/EC3/2011-2 dated 04.10.2011.

4 The Expert Appraisal Committee, after due consideration of the
Filevant documents submitted by the project proponent and additional
Hanifcations furnished in response to its observations, have recommended
for the grant of CRZ Clearance for the project. Accordingly, the Ministey
hereby sccords necessary CRZ Clearance for the above project as per the
provisions of Coastal Regulation Zone Notification, 2011, subject to strict
Compliance of the terms and conditions as follows:

5.  SPECIFIC CONDITIONS:

@) “Consent for Establishment® shall be obtained from State
Pollution Control Board under Air and Water Act and a copy
chall be submitted to the Ministry before start of any
construction work at the site.

(i) The temperature of outfall will be about 3.3 C higher than
ambient conditions, the salinity will be 1.53 g/1 at outfall.

(i) Al the conditions/recommendations stipulated by the Tamil
Nadu Coastal Zone Management Authority (TNCZMA) of letter
no.15686/EC3/2011-2 dated 04.10.2011, shall be complied
with.

() The coal wil be transported from Ennore Port through closed
conduit coal conveyor of 4.5 km.

) The conveyor route shall ot pass through any habitation as
presented and assured before the committee.

(vi)  Explore to develop Green belt along the conveyor.

(vid) marine discharge shall meet the norms of Environment

The

(Protection) Rules, 1986 and its amendments.

(viii) Periodical monitoring of the sea water at the discharge point
hall be done and report be submitted along with the six

monthly monitoring reports.

2




(ix)

(i)

(i)

]

(xiv)

(xv)
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The proponent shall submit Bank Guarantee to the PCB for the
amount to be fixed by the SPCB so as to impose accountability
to meet the standards.

All the recommendation of the EMP shall be complied with letter
and spirit. All the mitigation measures submitted in the EIA
report shall be prepared in a matrix format and the compliance
for each mitigation plan shall be submitted to MoEF along with
half yearly compliance report to MoEF-RO.

Construction activity shall be carried out strictly as per the

provisions of CRZ Notification, 2011. No construction work

other than those permitted in Coastal Regulation Zone

Notification shall be carried out in Coastal Regulation Zone
area.

The project shall be executed in such a manner that there shall
not be any disturbance to the fishing activity.

It shall be ensured that there is no displacement of people,
houses or fishing activity as a result of the project.

The project proponent shall set up separate environmental
management cell for effective implementation of the stipulated
under the of a Senior

Executive.

The funds plan shall
be included in the budget and this shall not be diverted for any
other purposes.

GENERAL CONDITIONS:

]

(i)

(i)

(iv)

Appropriate measures must be taken while undertaking digging
activities to avoid any likely degradation of water quality.

Full support shall be extended to the officers of this Ministry/

Regional Office at Bengaluru by the project proponent during
inspection of the project for monitoring purposes by furnishing
full details and action plan including action taken reports in
respect of mitigation measures and other environmental
protection activities.

A six-Monthly monitoring report shall need to be submitted by
the project proponents to the Regional Office of this Ministry at
Bengaluru regarding the implementation of the stipulated
conditions.

Ministry of Environment & Forests or any other competent
authority may stipulate any additional conditions or modify the
3
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exiting ones, if necessary in the interest of environment and
e shall be complied with.

() The Ministry reserves the right to revoke this clearance if any of
the conditions stipulated are not complied with the satisfaction
of the Ministry.

(vi) In the event of a change in project profile or change in the
implementation agency, a fresh reference shall be made to the
Ministry of Environment and Forests.

(vi) The project proponents shall inform the Regional Office as well
as the Ministry, the date of financial closure and final approval
of the project by the concerned authorities and the date of start
of land development work.

(vili) A copy of the clearance letter shall be marked to concerned
Panchayat/local NGO, if any, from whom any suggestion/
representation has been made received while processing the
proposal.

(ix) State Pollution Control Board shall display a copy of the
clearance letter at the Regional Office, District Industries Center
and Collector’s Office/Tehsildar’s office for 30 days.

7.  These stipulations would be enforced among others under the
provisions of Water (Prevention and Control of Pollution) Act 1974, the Air
(Prevention and Control of Pollution) Act 1981, the Environment (Protection)
Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification
1994, including the amendments and rules made thereafter.

8. All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act,
1972 etc. shall be obtained, as applicable by project proponents from the
respective competent authorities.

The project proponent shall advertise in at least two local Newspapers
vndely circulated in the region, one of which shall be in the vernacular
language informing that the project has been accorded CRZ Clearance and
copies of clearance letters are available with the State Pollution Control
Board and may also be seen on the website of the Ministry of Environment
and Forests at http://www.envi The should be made
within 10 days from the date of receipt of the Clearance letter and a copy of
the same should be forwarded to the Regional Office of this Ministry at
Bengaluru.

10.  This clearance is subject to final order of the Hon'ble Supreme Court of
India in the matter of Goa Foundation Vs. Union of India in Writ Petition
(Civil) No.460 of 2004 as may be applicable to this project.

4
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11. Status of compliance to the various stipulated environmental

conditions and environmental safeguards will be uploaded by the project

proponent in its website.

12. Any appeal against this clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

13. A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zilla Parisad/Municipal Corporation, Urban Local
Body and the Local NGO, if any, from whom suggestions/ representations, if
any, were received while processing the proposal. The clearance letter shall
also be put on the website of the company by the proponent.

14. The proponent shall upload the status of compliance of the stipulated
Clearance conditions, including results of monitored data on their website
and shall update the same periodically. It shall simultancously be sent to
the Regional Office of MoEF, the respective Zonal Office of CPCB and the
SPCB.

15. The environmental statement for each financial year ending 31%
March in Form-V as is mandated to be submitted by the project proponent
to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
Clearance conditions and shall also be sent to the respective Regional
Offices of MOEF by e-mail.
it Ka

Director (IA-IIT)
Copy to:
1. The Secretary, Environment & Forests Department, Govt. of Tamil Nadu,

Saint Geroge Port, Chennai.
2. The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi-110 032.
The Chairman, Tamil Nadu Coastal Zone Management Authority and
Principal Secretary, Govt. of Tamil Nadu, Environment and Forests (EC.3)
Department, Secretariat, Chennai - 9.
The Chairman, Tamil Nadu State Pollution Control Board, Chennai.
. The Director, Environment Department, Govt. of Tamil Nadu, Chennai.
The CCF, Regional Office, Ministry of Environment & Forests(Sz),
Kendriya Sadan, IVth floor, E&F wings, 17t Main Road, Koramangala Il
Block, Bangalore - 560 034.
d File

ous ©

pe

uard File. /
Monitoring File.

(Lalit Kapur)
Director (IA-IIT)
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13012/36/2010-IA.11 (T)
Government of India—

of Environment & Forests
Ph 011+ 2435 4067

Dated: January 7, 2014

-~ M/s TANGEDCO (Tamil Nadu Electricity Board), ey
5 Floor, Western Wing,

NPKRR Maligai, 144, Anna Salai,

Chennai- 600 002.

Spb: 25800 MW Ennore SEZ Supercritical Imported Coal based
Thermal Power Plant by M/s TANGEDCO at Village Vayalur, in
Ponneri Taluk, in District Thiruvallur, in Tamil Nadu. - reg.
Environmental Clearance.

The undersigned is directed to rcfer to your letters dated 26.03.2012,

27.03.2012, 30.06.2012 and 16.07.2012 on the subject mentioned above.
The Ministry of Environment & Forests has examined the application.

2. It is noted that the proposal is for setting up of 2x800 MW Ennore

SEZ Supercritical Imported Coal based Thermal Power Plant by M/s

. TANGEDCO at Village Vayalur, in Ponneri Taluk, in District Thiruvallur, in

‘Tamil Nadu. The proposed plant will be established in the cxisting ash dyke

of M/s North Chennai Thermal Power Station (NCTPS). Land requirement

00 acres out of which 130 acres will be developed under green belt.

About 40 acres of area will be used for external corridor including sca water

and coal conveyor. The co-ordinates of the site are located within Latitude

1391702" N to 13°17'57.5 N and Longitude 80°1807"E to 80°1905.5" E.

Imported Coal requirement will be 4.29 MTPA, which will be obtained from

Indonesia. MoU has been signed with /s MMTC Ltd., New Delhi on

23.06.2012 for supply of Coal. Ash and sulphur contents in imported coal

will be 12% and 0.7-0.8% respectively. About 0.412 MTPA of fly ash and

0.103 MTPA of bottom ash will be generated. Fly ash generated shall be

proposed to use for Cement Industry. Twin-flue Stack of 275m shall be

provided. Water requirement will be 14,545 m?/hr (755 m?/hr raw water +

13,790 m?/hr cooling water from sea), which will be met from _existing

intake of M/s North Chennai Thermal Power Station. Discharge will be also

through outlet of M/s NCTPS system. Coal will be imported through Ennore

4 Port from where it will be transported through pipe conveyor to the TPP site.

There are no national parks, wildlife sanctuaries, heritage sitcs,

z
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tiger/biosphere reserves ctc. within 10 km of the project site. Public Hearing, ®
s

was held on 23.02.2011. Cost of the project will be Rs.9180.0 Crores.

3. The project has been considered in accordance with the provisions of
the EIA notification issued by the Ministry of Environment & Forests vide
5.0. 1533 (E), dated September 14, 2006.

4. Based on the information submitted by you, as at Para 2 above and
others and presentations made before the Expert Appraisal Committee
(Thermal Power) in its 50 Meeting held during June 25-26,2012 by you
and your consultant viz. M/s Ramky Enviro Engineers Ltd., Hyderabad,
and in the 1% Meeting of the re-sonstituted Expert Appraisal Committee
(Thermal Power) held during September 19-20, 2013, the Ministry of
Environment and Forests hereby accords environmental clearance to the
above project under the provisions of EIA notification dated September 14,
2006, subject to the compliance of the following Specific and General
conditions:

A.  Specific Conditions:

() Vision document specifying prospective plan for the site shall be
formulated and submitted to the Regional Office of the Ministry
within six months.

(i) Harnessing solar power within the premises of the plant particularly
at available roof tops shall be undertaken and status of
implementation shall be submitted periodically to the Regional Office
of the Ministry.

(i) Ne transportation of imported coal by road shall be permitted.

(iv)  Sulphur and ash contents in the coal to be used in the project shall
not exceed 0.7 % and 12 % respectively at any given time. In case of
variation of coal quality at any point of time, fresh reference shall be
made to the Ministry for suitable amendments to environmental
clearance condition wherever necessary.

(V) Biflue stack of 275 m height shall be provided with continuous
online monitoring equipments for SOx, NOx and Particulate Matter
(PMa.s & PMig). Exit velocity of flue gases shall not be less than 22
m/sec. Mercury emissions from stack shall also be monitored on
periodic basis.

(vi)  FGD shall be installed for both the units of 800 MW each.
(vii)  High Efficiency Blectrostatic Precipitators (ESPs) shall be installed to

ensure that particulate emission from the proposed plant does not
exceed 50 mg/Nm3.
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(i)
(i)
fxiv)

(xv)

fevi)

22

Adequate dust extraction system such as cyclones/ bag filters and
water spray system in dusty areas such as in coal handling and ash
handling points, transfer arcas and other vulnerable dusty arcas
shall be provided.

Utilisation of 100% Fly Ash generated shall be made from day one of
operation of the plant. Status of implementation shall be reported to
the Regional Office of the Ministry from time to time.

Fly ash shall not be used for agricultural purpose. No mine void
filling will be undertaken as an option for ash utilization without
adequate lining of mine with suitable media such that no leachate
shall take place at any point of time. In case, the option of mine void
filling is to be adopted, prior detailed study of soil characteristics of
the mine area shall be undertaken from an institute of repute and
adequate clay lining shall be ascertained by the State Pollution
Control Board and implementation done in close co-ordination with
the State Pollution Control Board.

be provided. Unutilized fly ash shall be disposed of pon
in the form of slurry form. Mercury and other heavy metals (As, Hg,
Cr, Pb ete. be monitored in the bottom ash a: e

point of time. Adequatc safety measures shall also
implemented to protect the ash dyke from getting breached.

Fugitive emission of fly ash (dry or wet) shall be controlled such that
no agricultural or non-agricultural land is affected. Damage to any
land shall be mitigated and suitable compensation provided in
consultation with the local Panchayat.

A long term study of radio activity and heavy metals contents on coal

e used shall be carried out through a reputed institute.
Thereafter mechanism for an in-built continuous monitoring for
radio activity and heavy metals in coal and fly ash (including bottom
ash) shall be put in place.

Continuous monitoring for heavy metals in and around the existing
ash pond area shall be immediately carried out by reputed institutes
like IIT, Chennai.

No water bodies including natural drainage system in the area shall
be disturbed due to activities associated with the setting up /
operation of the power plant.



(i)

v

fxix)

(xx)

{aoxi)

{ocxi)

(i)

(xiv)

COC of atleast 1.3 shall be adopted.

A well designed rain water harvesting system shall be put in place

whwh shall compeise of rain water collecion from the bullt up and
e plant premises. Action plan and road map for

xmplamemahon shall be submitted to the Regional Office of Ministry.

Hydrogeology of the area shall be reviewed annually an
inetivate/ rganisation. of oputs to asecss impact of sutiace waber
and ground regime (especially around ash dyke). In case any
deterioration is observed specific mitigation measures shall be
undertaken and reports/ data of water quality monitored regularly
and maintained shall be submitted to the Regional Office of the
Ministry.

Waste water generated from the plant shall be treated before
discharge to comply limits prescribed by the SPCB/CPCB.

Additional soil for leveling of the proposed site shall be generaud
within the sites (to the extent possible) so that natural drainag
system of the area is protected and improved.

Green Belt consisting of three tirs of plantations of native species
around plant and at least 50 m width shall be raised. Wherever 50 m
width is not feasible a 20 m width shall be raised and adequate
justification shall be submitted to the Ministry. Tree density shall
not less than 2500 per ha with survival rate not less than 80 %,

A common Green Endowment Fund shall be created and the
interest earnec out of it shall be used for the development and
management of green cover of the area.

The project proponent shall also adequately contribute in the
evelopment of the neighbouring villages. Special package with
implementation schedule for free potable drinking water supply in
the nearby vilages and schools shallbe undertaken in a time bound

An amount of Rs 37.00 Crores shall be earmarked as one time
capital cost for CSR programme. Subscquently a

Details of the activities to be undertaken shall be submitted within
one month of the issue of this letter along with road map for
implementation.

CSR scheme should address Public Hearing issues and shall be
undertaken based on need based assessment in and around the
villages within 5.0 km of the site and in constant consultation with




the village Panchayat and the Distrct Administration, As gx part ol CER

prior identification of local employable youth

mp'HYNmtinmemjmmimpnm‘ng lzvantmmgshnllbe
also unde: . Development of fodder farm, fruit bearing
orchards, vocational training et o such

programme. Company shall provide separate budget for commuity
development activities and income generating

Vocational training programme for possible self cmployment i
jobs shall be imparted to identify villagers free of co

(rocvii) It shall be ensured that in-built monitoring mechanism for the CSR
schemes identified is in place and annual social audit shall be got
done from the nearest government institute of repute in the region.
The project proponent shall also submit the status of
implementation of the scheme from time to time.

(xviii) An Environmental Cell shall be created at the project site itself and
shall be headed by an officer of the company of appropriate seniority
and qualification. It shall be ensured that the head of the Cell shall
directly report to the Head of the Organization.

B.  General Conditions:

() The treated effluents conforming to the prescribed standards only
" shall be re-circulated and reused within the plant. Arrangements shall
be made that eflluents and storm water do not get mi

(i) A sewage treatment plant shall be provided (as applicable) and the
treated sewage shall be used for raising greenbelt/plantation

(iii} Adequate safety measures shall be provided in the plant area to
check/minimize spontaneous fires in coal yard, especially during
mmer season. Copy of these measures with full details along with
location plant layout shall be submitted to the Ministry as well as to

the Regional Office of the Ministry.

(iv) Storage facilities for auxiliary liquid fuel such as LDO/ HFO/LSHS
shall be made in the plant area in consultation with Department of
Explosives, Nagpur. Sulphur content in the liquid fuel will not exceed
0.5%. Disaster Management Plan shall be prepared to meet any
eventuality in case of an accident taking place due to storage of oil.

v First Aid and sanitation arrangements shall be made for the drivers
and other contract workers during construction phase.

(vi)  Noise levels emanating from turbines shall be so controlled such that
the noise in the work zone shall be limited to 85 dB(A) from source.
For people working in the high noise area, requisite personal
protective equipment like earplugs/ear muffs etc. shall be provided



(vil)

{ix)

x)

i)

i)
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Workers engaged in noisy areas such as turbine area, air compressors

ctc shall be periodically examined to maintain audiometric record and”

for treatment for any hearing loss including shifting to non noisy/less
noisy areas.

Regular monitoring of ambient air ground level concentration of SOz,
NO, PMas & PMio and Hg shall be carried out in the impact zone and
records maintained. If at any stage these levels are found to

the prescribed limits, necessary control measures shall be provided
immediately. The location of the monitoring stations and frequency of
monitoring shall be decided in consultation with SPCB.

reports shall be submitted to the Regional Office of this Ministry. The
data shall also be put on the website of the company.

Provision shall be made for the housing of construction labour (as

drinking water, medical health care, créche etc. The housing may be
in the form of temporary structures to be removed after the
completion of the project.

The project proponent shall advertise in at least two local newspapers
widely circulated in the region around the project, one of which shall
be in the vernacular language of the locality concerned within seven
days from the date of this clearance letter, informing that the project
has been accorded environmental clearance and copies of clearance
letter are available with the State Poilution Control Board/Committee
and may also be seen at Website of the Ministry of Environment and,
Forests at http://envfor.nic.in.

A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zila Parisad | Municipal Corporstion, urban
local Body and O, if any, from whom
suggesuuns/mpm!cnmuons, T any, were received while processing
the proposal. The clearance letter shall also be put on the website of
the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated
environmental clearance conditions, including results of monitored
data on their website and shall update the same periodically. It shall
simultaneously be sent to the Regional Office of MOEF, the respective
Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM (PMz:s & PMio), SOz, NOx (ambient levels as well
as stack emissions) shall be displayed at a convenient location near
the main gate of the company in the public domain.

The environment statement for each financial year ending 31* March
in Form-V as is mandated to be submitted by the project proponent to
the concerned State Pollution Control Board as prescribed under the
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Environment _(Protection] Rules, 1986, as amended subsequently,
shall also be put on the website of the com;
of compliance of environmental

i)

(xiv) Regional Office of the Ministry of Environment & Forests will monitor
the implementation of the stipulated conditions. A complete set of
documents including Environmental Impact Asscssment Report and
Environment Management Plan along with the additional information
submitted from time to time shall be forwarded to the Regional Office
for their use during monitoring. Project proponcnt will up-load the
compliance status in their website and up-date the same from time to
time at least six monthly basis. Criteria pollutants levels including
NOx (from stack & ambient air) shall be displayed at the main gate
of the power plant.

(xv)  Separate funds shall be allocated for implementation of environmental
protection measures along with item-wise break-up. These cost shall
be included as part of the project cost. The funds carmarked for the
environment protection measures shail not be diverted for other
purposes and year-wise expenditure should be reported to the
Ministry.

(xvi) The project authorities shall inform the Regional Office as well as the
Ministry regarding the date of financial closure and final approval of
the project by the concerned authorities and the dates of start of land
development work and commissioning of plant.

(xvii) Full cooperation shall be extended to the Scientists/Officers from the
Ministry / Regional Office of the Ministry / CPCB/ SPCB who would
be monitoring the compliance of environmental status.

. The Ministry of Environment and Forests reserves the right to revoke
the clearance if conditions stipulated are not implemented to the satisfaction
of the Ministry. The Ministry may also impose additional environmental
conditions or modify the existing ones, if necessary.



> >

6. The environmental clearance accorded shall be valid for a period of"
§ years from the date of issue of this letter to start operations by the power A. .
plant.

adequacy of the condition(s) imposed and to add additional environmental
protection measures required, if any.

9.~ The above stipulations would be enforced among others under the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention
and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986
and rules there under, Hazardous Wastes (Management, Hand
Transboundary Movement) Rules, 2008 and its amendments, the Public
Liability Insurance Act, 1991 and its amendments.

0. Any appeal against this environmental clearance shall lie with the
National Green Tribunal, if preferred, within 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.
Yours fgithully,
]

Copy to:

1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi

New Delhi 110001

2. The Secretary 3
of Tamil Nadu.

3. The Chairman, Central Electricity Authority, Sewa Bhawan, RK.
Puram, New Delhi-110066.

4. The Chairman, Tamil Nadu State Pollution Control Board, No. 76,
Mount Road, Mount Salai, Guindy, Chennai - 600 032

5. The Chairman, Central Pollution Control Board, Parivesh  Bhawan,
CBD-cum-Office Complex, East Arjun Nagar, Delhi- 110032,

6. The Chiel Conservator of Forests, Regional Office (SZ), Kendriya
Sadan, 4* Floor E&F Wings 17% Main Road, 1 Block , Koranmangala,
Bangalore -560 034.

7. The District Collector, Thiruvallur District, Gove. of Tamil Nadu.
8. Guard file.
(Dr/Saroj)
Scientist ‘F’
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F. No. 22-27/2015-TA-IIT
vernment of India
Ministry of Environment, Forest and Climate Change
(1A Division)
Indira Paryavaran Bhawan
Ali Gan, Jor Bagh Road
003.

Dated the 12" April, 2016
OFFICE MEMORANUDM

Subfect:  Notifications Issued by the Ministry of Environment, Forest and

imate Change vide S.0. No. 1141 (E) dated 29.04.2015 and S.0.

Nor 2571 (E) dated 31.08.2015 under the provisions of the EIA

Notification = 2006 regarding _extension of dity  of
Environmental Clearance-Clarification regarding.

The undersigned is directed to inform that in respect of the subject mentioned
above, the Ministry has decided to clarify the applicability of the Notifications as under

()  The Environmental Clearance of the projects which had not completed
five (5) years on the date of publication of Notification i.e. 29.04.2015,
there validity will stand automatically extended to seven (7) years.

(i)  The Environmental Clearance of the projects which have completed five
(5) years on the date of publication of Notification i.e. 29.04.2015 and
the project proponents submitted
validity within the validity period of five (5) years, the validity of such
environmental clearances will also be extended to seven (7) years.

(i) The Environmental Clearance of the projects which have completed five
(5
application of seeking extension of validity has not been submitted within
the validity period by the project proponent, their extension of validity
wil be decided on case to case basis.
This Issues with the approval of the Competent Authority. 4
S
(Dr. Satish C. Gark
Scientist 'F'

s
1. All s Offcers of 1 Divsion
3. Craipersons ) Wember Secetariesof all th SEIAAS / SEACS
2 Chaipersons / Member Secretaris of all SPCBS / UTPCCS
copy o

1. PS to HMEFCC
2. PPS to Secratary (EFCC)
3. PPS

4. PSto JS(MKS)/PS t0 JS(BS) / Ps o T5CGB)
. Websie of MocFC

6. Guar
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Deli, he 6ih March, 2018

1002(E)—WHEREAS by noiification of the Govermen of India in the Ministry of Environment and

Forests nomber S019 (B dote o, € g, 201 (et loned 1o 2t Contl Repuation 2006

Notficaion, 2011). the Cenrl overment declred carain cousal suciches 15 Consil Replaion Zooe i
AND VHEREAS e el Govrmen s st st s sl

S Goverent egiiog excon o vy of hrarce sued wder CoualReplaion Zowe RoGhcaion a0

/AND WHEREAS. he Nniona Cousta Zone Mamgement Auery n s 32 metin ek o 1 N
2017 b sl decided ve-mentioned i

EREAS he Cenrl Govemens ain o st the v, oo 1 ke he loving
amendiment 0 the Coastal xe,..umzn..ewu.rm

AN EAS, the Central e, bving regnd o e rovisions of sl (9 f e 5 of the
Eniroe (oot Rl 198, of 5 opion & I Pl rt 1 et i et of
notce under clause () of sub-rule (3) of rule 3 of the ssid rles for amending the said Coastal Regulation Zone
Notfication, 201

NOW
ecion 3 of the Environment (Protecion) Act, 1986 (29 of 1986) read with clause (d)of sub-rule 3)of ol 5 of the
knvlmnn\:m (Prtcion) R, 586, h Cnrd Govermen ey mles e Flvig e mendrcns o
ustl Regulation Zone Notification, 2011, namely:
1 . for i i

9 e e eorded 1 e proects under i ol b el for 4 i of vy
from thedate ofissue of suchcleaanc

issue of clearance and the construction be completed and the operatons be commenced within seven
years from the dae of issu ofsuch clearance:

along with
ecommendtion fo exiension of validty of the clearance by the concered Sai / Union Terory
Coastl Zone Management Authority”:

2 aftr sub-paragraph 4.2, the following sub-par shall be inseried, namcy: -
43 Postfacto clearance for permissibl acivites.
O i, which e olrvie il e e provisons of hs s, bt bve
cemmaecod crasucin wihus ' 0 e comderd o regularsaion ety n sch
i et spiod ot segaeaion . e peied e o o Pt whh 1

Vilaton of CRZ norms would no b
) e concemed Coutal Zone Manageot Aubery sall ghve specic recommndsions regring
Teguiarisaton of sich propocls and hal Sty e bav o a0 i of he CRZ

regultions, whil making such recommendai
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No. J-13012/36/2010-Io-T1T)
Government of In
Ministry of Environment. Forest and Climate Change

3 Floor, Vayu Block,
Indir Paryavaran Bhawan, Jor Bagh Road
T Aliganj, New Delhi-110003

Dated: 14.08.2018

‘The Chief Engineer (Projects)
M/ Temil Nadu Generaon and Distribution Corporation Lid. TANGEDCO)
$2 Floor, Western Wing, NPKRR Masligai

144, Anna Salai, Chens

Sub: 2x800 MW Power Generation Ennore SEZ coal based Thermal Power Project,
Village Vayalur, Ponneri Taluk, Tiruvallur District, Tamil Nadu by M/s
TANGEDCO- reg. amendment in EC.

sir,

undersigned e ditected to refer to your_ online applicaion No.
m/'nl/‘n-ml 10506/2010 dated 8.6.2018 on the above subject

2. It has been noted that you have requested for an amendment in Environmental

Clearance for reducing the size of the units from 2x800 MW to 2x660 MW. It has been

noted that Environmental Clearance has been issued for 2x800 MW Ennore

Supercritical Imported Coal based Thermal Power Plant vide Ministry’s letter dated

07.01.2014. It has also been noted that the CRZ Clearance was also obtained for the

proposed foreshore facilities (Coal conveyor and cooling /coolant water pipe et

proposed project vide Ministry's FNo.11-80/201 1-IA.IL, dated 01.01.2014.

3. It has been informed by you that TANGEDCO has adopted the capacity of units

as 2x660 MW instead of 2x800 MW to have uniformity in unit size and spare

‘management for the captioned power project while calling tenders. In order to establish

the Project under single EPC (Engineering-Procurement-Construction) cum Debt

Financing Basis, TANGEDCO floated International Competitive Bidding. The project was

awarded to the lowest Bidder M/s BHEL on 27.09.2014, and the work was commenced

on 09.10.2014. Subsequently a competitive firm of EPC tender has filed a case twice in
the Hon'ble High court of Madras to cancel the award to M/s BHEL and requested to
award the EEC contract 1o them. After hearing the case Hon'ble Hight Court of Tamil

Nadu issued judgment in favour of TANGEDCO on 07.04.2015 and 18.10.2016

respectively. The work by M/s BHEL was held up for more than 2 years due to cases

pending before Hon'ble High Court. On receipt of final verdict from the Hon'ble Supreme
court, M/s BHEL again commenced the work on 19.10.2016 and works in various fronts
are under progress.

4 X ha aleo been informed by you that the reducton in unit size of the proposcd

llution level from the

s Soes plsn( ‘The time schedule for completion of powtr project is 42 months

Page 10f3
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om LO and expected to achiere COD by 2019-20. A comparative statement of 2x800
N ancl 5x660 S deteds e seme 2 1

SNo. | Description | Requirement for | Requirement | Change
2x800 MW

for 2x660 MW
T Land 500 acres 408 acres. Reduction in area
of 92 acres
2 |Water 17180 mi/h 12,950 m3/h | Reduction of water

requirement 4230
| | ms/hr

3 |Coal@85% | 4549 MTPA | 370 MTPA | Reduction in
PLF requirement 0! 5%
7 [Ash T0.364 MTPA | 0.303 MTPA | Reduction n =h
generation | generation
5 | Project 71,153 Crores | 9,799.02 Reduction o
Cost Crores. project cost
Rs.1354.11 Crores.
6 | Gross 11,9136 MU | 982872 MU | Reduction in gross
Energy power _generation |
| Generation 2084.88 MU
| @85% PLF

‘The proposal has been considered in the EAC (Thermal Power) in its 18% meeting
held on 27.6.2018. In acceptance of the EAC recommendations and in view of the
clarifications furnished by you, the Ministry hereby amends the Environmental
Clearance dated 7.1.2014 for reducing the unit size from 2x800 MW to 2x660 MW,
subject to following additional conditions:

i, An area of 92 acres which shall be available after reduction in size of the units
shall be utilised for raising greenbelt in addition to the greenbeit stipulated
earlier.

i Revised emission standards issucd vide dated 07.12.2015 shall be achieved at

issioning of the

‘The capital CER budget shall be n lime with Ministry's OM dated 1.5.2018 and

the amount shall be spent in the surrounding villages in line with the Ministry’s

guidelines dated 1.5.201:

6. All other conditions stipulated in the Ministrys even letter dated 7.1.2014 shall

remain same as applicable.

This issues with the approval of the Competent Authority.

Yours faithfuily,
é\w’}\/
(Dr. 8. Kerketta)
Director, IA.I

Page20f3




Copy to: -

.b

o

The Sccretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New Delhi
110001

e Chairman, Central Electricity Authority, Sewa Bhawan, RK. Puram, New
Delhi-110066.

The Chsiriian; Central Pollution Control Snard Paciwesh . - Byaweny; CED- e~
Office Complex, East Arjun Nagar, Delhi- 0032.
The Additional Principal Chief Conservator of Forests (C), Ministry of

Environment, Forest and Climate Change, Regional Office (SEZ), lIstand

llnd Floor, Handloom Export Promotion Counci, 54 Cathedral Garden Road,
gumhak.kam Chenn:

The Princi

rests Department,
Governmentof el o deu No.1, Jecnis Road, Panagal B Buxldmg, Ground Floor,
Saidapet, Chennai-600 015

The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy,
Chennai - 600 032

The District Collector, Thiruvallur District, Govt. of Tamil Nadu, Thiruvallur
Collector Office, Master Plan Complex, NH 205, Tiruvallur, Tamil Nadu 602001

Guard file/Monitoring file.
Website of MOEF&CC.

(Dr. S. Kerl
Director, IA.L

Page 3 0f3
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No. J-13012/36/2010-IA-TI(T)
Gor  of In
Ministry of Environment, Forest and Climate Change

3+ Floor, Vayu Block,
Indira Paryavaran Bhawan, Jor
— Aliganj, New Delhi-1 10005
Dated: 01.02.2019
To o
The Chief Engineer (Project
M/s Tamil Nadu Generation P Dmmbuuon Corporation Ltd. (TANGEDCO)
5t Floor, Western Wing, NPKRR Maali
144, Anna Salai, Chennai-2.

Sub: 2x660 MW Ennore SEZ Coal based Supercritical Thermal Power Project,
Village Vayalur, Ponneri Taluk, Tiravallur District, Tamil Nadu by M/s
TANGEDCO- reg. extension of validity of EC.

sir,

e undersigned is dirccted to refer to your online application No.
1A/TN/THE/10506/2010 dated 6.12.2018 on the above subject.

2. It has been noted that you have requested for extension of validity of

Environmental Clearance dated 7.1.2014 for a period of five years. It has been noted

that Environmental Clearance has been issued for 2x800 MW Ennore Supercritical

Imported Coal based Thermal Power Plant vide Ministry's letter dated 07.01.2014.

Further, an amendment in the said Environmental Clearance for reducing the unit size

from 2x800 MW to 2x660 MW has been issued vide Ministry's letter dated 14.8.2018.

3. Ithas been informed that the project activitics werc held up for more than 2 years
due to pending court cases in Hon'ble High Court of Madras though EPC contract was
awarded to M/s BHEL on 27.9.2014. After receipt of final verdict from Hon'ble Supreme
Court, M/s BHEL has commenced the work on 19.10.2016 and construction activities
at various fronts are under progress. It has been informed that the physical progress
and financial progress of the project has been achieved by 20% and 40%, respectively.
It is to inform that the EC dated 7.1.2014 was originally valid for five years, i.e.
ll 6.1.2019. Further, the Ministry’ Notifications vide 5.0.1141 (E) dated 20.4.2015 and
5.0.2044 dated 14.9.2016 stipulated the validity of EC as seven years instead of five
rears. Further, it may be extended by by
Deriod of three years f an application is made to the regulatory authority by th
applicant within the validity period. The regulatory authority may also consuit the
Expert Appraisal Committee, as the case may be, for grant of such extension.
5. Further, the Ministry vide Office Memorandum dated 12.4.2016 clarified that the
ECs which have not completed five years on the date of publication of Notification i.c.
29.4.2015, their validity will stand automatically extended to seven years

ﬁ\

Page 102
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The Ministry has examined your application. In the present case, the EC was
valid on the date of Notification dated 29.4.2015 and accordingly, the validity of the
existing EC automatically get extended to seven years, i.

. In view of the above, you are now requested to approach the Ministry at least
three months before the expiry of seven years validity, i.e. before 6.1.2021 for
further extension, if required.

This issues with the approval of the Competent Authority.

Yours faithfully,
W

(Dr. S. Kerketta)

ctor, IA.T
Copy to: -

L. The Additional Principal Chief Conservator of Foreste (C) Ministry of

Environment, Forest and Climate Change, Regional Office (SEZ), lst and

Ind Floor, Handioam Export P Pmrnoban Council, 34, Cathedral Garden Road,
Nungambakkam, Chennai -

2. Guard file/Monitoring file
3. Website of MoEF&CC. -

(r. 8. Kerketta)

Director, IA.T

Page20f2
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F. No. J-13012/36/2010-1A.11 ()
rament of India
Ministry of Environment, Forests and Climate Change
A on)

4 Floor, Vayu Block
)’nryavurun Bh-w-n

R Bagh Road, Aligan;
- New Delhi - 110 003
Dated: 09 April, 2021

The Chief Engineer / Projects - 1
/ a

5% Floor, Western Wing, NPKRR Maaligai
144, Anna Salaj, Chennai - 600 002

Sub: 2x660 MW Ennore SEZ Thermal Power Plantby M/s TANGEDCO at Vayalur
Village, Ponneri Taluk, District Tiruvallur, Tamil Nadu - Extension of
validity of Environmental Clearance - reg.

sir,

This has reference to your online application no. 1A/TN/THE/173531/2020 on
16 September, 2020 for extension of validity of the Environmental Clearance dated
7% January, 2014.

2. The Ministry of Environment, Forest and Climate Change has considered the
proposal for grant of extension of validity of Environment Clearance dated 7%
jesuary, 2018 (ie. il 6% January, 2014) and smendment dated 142 August, 2018
for change in project capacity i.e. from 2X800MW to 2X 660MW under the provisions
of EIA Notification, 2006 and amendments therein.

3.  Following are the details submitted by Project Proponent for the instant
roposal.

() The EC for establishing 2x800MW was granted by the Ministry on 7.1.2014,
Public hearing for the project was conducted on 23.2.2012, The configuration
has been changed to 2x660MW vide Ministry’s amendment letter dated
14.8.2018

(i) CRZ Clearance for coal pipe conveyor, cooling water and discharge pipelines
under CRZ Notification, 2011, was granted by the Ministry on 1.1.2014 based
on the TNCZMA recommendations dated 4.10.2011,

(i) The current time schedule for the completion of the power project is 2022-23.
The works are progressing in a fast track basis to commission the project within
the time schedule. Physical progress of around 45% and financial progress of
55% has been achieved.

(iv) Considering slippages due to cyclones and Covid-19 lock down and other force.
majeure, commissioning of the project is delayed. Progress achieved so far for
main plant is around 45%.

(v) Itis estimated that extension of validity of EC for 3 more years is essential to
complete the project works including provision of FGD for compliance of latest
environmental norms. vi. It is expected that all the works including pollution
control measures require another 3 years to complete the project. The unit-1

A}P‘
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O
nit-2 are expected to commission by May 2022 and August 2022 including

fetion of FGD.
r for installation of FGD is in process and it is expected that the work will
(i o comess oot oy Al B0} i e completed by

5t2023.
mmznmlclnmneehubunmu led by MOEFCC for the project based
ubmis at the cxisting ash dyke of NCTPS will be utlized for the

.po..x, since, the caprioned project itsell is being developed over
S e primary ash pond of NCTPS.

e existing NCTPS Ash
by m.m. © m under technical guidance of IIT Madras. Afer the sbove
entation, the carrying capacity of Ash Dyke will around
500 s 1o b ok e Sinibed sy e compiction ot

1ptioned power proje
sroposed augmentation of the ash ol wul St b e o =

“al Further notiom aah in being eva Govt. departments and
for filling purposes and for s mlnufut\lﬂn@ . Coordinates

agencies
1 pond are as bel
Point | Latitude [Longitude
13°175.63'°N 80°1845.43°E
80°1831.97"
| 13 X B0°1824 54°E
L [13°1712.30°N 80°18'6.42°E

EDCO applied to Tamil Nadu Coastal Zone Management Authority on
2020 to issue recommendation for extension of CRZ Clearance 1.1.2014,
ately for 3 years.

5 Greer, Belt propossd to be developed s 130 Acres. Around 10/ Acres e
Iy developed with suitable type plantation. It is submitted that around 40
per Year will be developed as Green belt i e SSes oan N O

before commissioning of the power selection of species S
BSit Wil B hascd on st recommis iitis ot DB R Officer,
vallur District

Expert Appraisal Committee in its 4% Expert Appraisal Committee

‘ower) meeting held on 17 November, 2020, through Video Conferencing,

mended the proposal for grant of extension of Vl.“dlly of Envlmnmmnl
The recommendations of the SCZMA were

3ased on the recomme

dations of the SCZMA and information,

by TANGEDCO, the Ministry of Environment, Forest and Climate Change
nts approval for emnds the validity of the Environmental Clearance dated

ce dated 1% January, 2014 for further 3 years

152023 in terms of the EIA Nom'cuhon. 2006, as amended

1, 2011 read with amendment vide S.0. @m}faus

comphnnu of following additional wndmans,

ue-gas Desulphurisation (FGD) shall be installed
hysical and financial) shall be submitted as part of

1c ash pond (about 353 acres) augmentation by increa
+6 m to accommodate additional & unuf ash

W Ennore SEZ TPP shall have all adequate em

A )?f‘

» IA/TN/THE/173531/2020
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mcasures wuch as HOPE lncs, Hel concentration alurry disposal system,

ash water e, dyle stability measurcs, and minimum distance
ot e horm the water oo
The safety and

. iruotaral atability of the ash pond is to be
lnﬂ\myurlbyup\lbd ‘agency which has expertise in the field of geo-
l-dlmﬂ:lm dlln'll&umtmkhlu-mn km
iv. Greenbelt mmun.ofm

plantation of native species of at least
20 m width around the periphery, e ash pond (353 acres) shall be
developed. :

5. oter conitions stipulated o ihis Minisirys letter of even no. dated 70
lﬂlll’y, 20)4. lmendmnl letter dated 14% Au.uu. 2018 and CRZ

1.01.2014 shall Soktures dhes
6. This issues with the approval of the ‘Competent Authority.
faithfully,
,2\ O ‘L‘”
no:u-m?-l Singh)
ntist E

il 1d: m_ggm
Telefax: 01124695365

11; Secry Ministry of Power, Shram Shakti Bhawan, Rafi Marg. New Delhi
- 110
2. The Chnnmn CGentral Electricity Authority, Sewa Bhawan, R. K. Puram, New

3 ;l"he churmlﬂ am«ml Pollution Control Board, Parivesh Bhasan, East Arjun

iagar,
4. The Additional Dimcm: General of mu. Reg'nn-l Office (SEZ), first and
second floor, Handloom Export Prom Council, 84, Cathedral Garden

Road, Nungambakkam, Chennai - 500

5. The Principal sacmary ‘Environment and Forest. Depm.nwm. Government of
Tasail Nadu, Fort Saint George, Secretariat, Chennai - 600 O

6. The Chairman, Tamil Nadu Pollution Control Board, No. 76, Mount Road,
Mount Salai, Guindy, Chennai - 600 032

7. The District Collector, Tiruvalur District, District, First Floor, Collectorate, Tiruvallur =
602 001

8. Guard file/ Monitoring file

9. Website of MOEF&CC
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File No.: J-13012/36/2010-1A 11 (T)
Government of Indis
Ministry of Environment, Forest and Climate Change

1A Division
sk
Dated 17/09/2025
To,
Mr. RSUNIL
Mss. TANGEDCO
Anna Salai, Chenns
E-mail nctpsstage3 @gmail com.
Subject: Proposed 25660 MW Ennore SEZ Thermal Power Plant by M/s. TANGEDCO (Presently Mis.
Tamil Nadu Power Generation Corporation Limited) at Village Vayalur, Taluk Ponneri, District
Thiruvallur, Tamil Nadu — Extension of validity of EC dated 701/2014 & CRZ clearance dated
01017201 4-regarding
Sir/Madam,
“This is with reference to your online application vide proposal No. ATN/THE/S06571/2024 dated
19/11/2024 alongwith writen submission dated 28.08.2025 for sceking Extension of validity of EC
dated 7/01/2014 & CRZ clearance dated 01/012014, under the provisions of the EIA Notification, 2006
for the project mentioned above.
2. The partculars of the proposal are as below.
() Validity Extension Identification No. EC24A0601 TNSO21179N
(i) File No. 1-130123620104A 11 (T)
(i) Clearance Type Application for Validity Extension of EC- Form-6
(i) Category A
(¥) Sehedule No./ Project Activity 1(d) Thermal Power Plants
i) Sector. Thermal Projects
2X660 MW Ennore SEZ Thermal Power Plant by
) Mis. TNPGCL ( Erstwhile TANGEDCO) at
(i) Name of Beoject Voyalur village, Ponneri Taluk, Tiruvallur District,
“Tamil Nadu - Extension of EC validity
(vi) Location of Project (District, State) Thiruvallur, Tamil Nadu
(i) Issuing Authority MoEF&CC
(% EC date 0110772014
i) i CTE nd is under
IATNITHE/S0657 112024 Adtress: A Divison, iy of Enveonment Frest and e Page 10f6

aea Paryavaran Bhawan. Jor Bagh Ne
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construction/development
(i) Whether any amendment to the earlier EC
has been sought?

3. Mis. TANGEDCO (Presently, Mis. Tamil Nadu .
vide proposal no. LA/TNITHE/S06571/2024 daed 19/11/2024 oag with CAF s Form 6 yseklng validity extension of
the EC EIA, Notificati

The poposed project iy i ised at e o. 16 Under Category pres o te st of o B Notificaton, 2006
and appraised at Central Level.

4. The instant proposal was earler considered and defered byt EAC n s 160 278 mectings hekd on 4012025
and 080772025, respectively nal information. Proponent uploaded the additional information on
13/05/2025. The proposal was further considered by EAC in its 28th EAC meeting held on 12-13th August, 2025. PP
submitted the written information on 28.08.2025. The MoM for the same may be seen using the web link: parivesh.nic.n.

Details submitted by the project proponent

 Detalls of the EC & CRZ clerance: MOEFACC has accoded flloin,cleaices and amendiment o M.
ANGEDCO for the 2660 MW Ennore SEZ Thermal Power Plant

s:. ‘Details of Letter No. [Facility Clearance Date of
No. issuance
T [T1-80201I-1A 1T [Coal conveyer and cooling water system for CRZ 010172014
[Ennore SEZ Thermal power sation
2. [-130123672010-1A. T2x800 MW Ennore SEZ Super critical imporied  Environment | 07012017
™ oal based Thermal pawer plant Clearance
[Change in configuration of TP from 2x800 MW o _EC amendment | 141082018
X660MW
B X660 MW Ennore SEZ Super critical imported Extensic ity| 04022019
oal based Thermal power plant or EC 061012021
5. [F13012B67010-IA T [EC: 2660 MW Ennore SEZ Super crtical gt g
fimported coal based Thermal power plant EC&CRZ
: Coal conveyer and cooling water system 3l 1
et amendment 10 the IA Natification, 2006 daied 18101 2021, th perod fom the I Apel 2020 t the 317
[March, 2021 shall for the purpose of i id
Virus (COVID-19).

As per amendment 1o the CRZ Notification, 2011 dated 03/07/2023, the period from the 1% Aprl, 2020 to the 31°4

arch, 2021 shall not be considred for the purpose of calcultion of the period of validity of CRZ clearancd
laranted under
n view of the above, the validity of EC&CRZ will be expiring on 31/1222024.

ALEC dated 070172014

5. Equpment Tercentageof | Vettobe | Expecied
oo schedule of
) % mpletion

e & Auxilaris Uni T& 1T o 1o 122025

ower ouse & Auilaries Uni T T % o7 122025
DeTTE T w9 Stor 2205

|4 |Water system (RODM.PT.CWS) 67.17 3283 12.2025
[5_JSWio system 72.19 2781 12.2025
ol Fanding 55 S EE3 122025

IATNITHEISOBSTII2024 At A Dion sy ofEnvormen:Fret a Page20f6

via Paryaaran Bnawan.Jo Bagh New Dol - 110003
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31122025

[ ™ e dencion |- 208 | stiaoms
B.CRE clearance dated 01/01/2014
St Description of acilities Percentageof | Vettobe | Expecied
No. completed | completed in | schedule of
portion (%) %) completio
T |Coal pipe conveyor fom Ennore Port 50 D 31122025
2_|CW intake pipeline from NCTPP cnmp!ex 50 50 31.12.2025
3 CW outal pipeline to NCTPP comp 50 E] 31122005

7. Reasons of the delay in implementation
« The work was awarded to M’s. BHEL and another tenderer has filed a case before High court of Madras and the work
was halted due to say.
* Further, TANGEDCO approached Hon'ble Supreme courtof India and after hearing, the judgement was pronounced in
favour of TANGEDCO.

+ As there was a delay of 2. il s due o COVID |
+ Hence, 70% of work has completed il date and rest of W eie progressing wh
validity of 1 year.

9.
shall require extension with

clearance

8. Proposal of project proponent: Project proponent has requested the Ministry 1o extend the validity of EC & CRZ
I yeari.e.upto 311 i

9. Details regarding pending court cases:

+ A Suo-Moto case was filed by Hon'ble NGT in OA no. 1622021 and NGT dirccted 1o obiain amendment in CRZ
clearance forthe change in route of pipe conveyor and CW fines

+ Subscquently, Miscellancous Application [13 of 2024(SZ)] was filed before the NGT by the proponent to proceed with
the construction activity of the conveyance corridor of the 2x660 MW Ennore SEZ Supercrtical Imported Coal-based
Thermal Power Plant in an approved route in CRZ Area as per the CRZ Clearance dated 01.012014 and Environmental
Clearance dated 07.01.2014, and best possible route in Nn-CRZ Arca in the interest of the project and environment, in

compliance with Clause 7 (i) (¢) of EIA Notification, 2006.
+ The Hon'ble NGT isposed of the above MA.
a. As already the Project Proponent has. .CC in this regard. it

and ty 10 stick to the original proposal without any deviation

b. Incidentally, when the app taken up it was brought (o our Knowledge that there were concrete stnctures to
an extent of 5460 m3, which were abandoned in the CRZ area have 10 be removed.

. The Crief Enginer - Tanil Nadu Power Generaion Corportion Liited (TNPGCL) s fed an afidait ated

8

21.09.2024, wherein it floated s per the
“Tamil Nadu Transparency in Tender Rules, 2000, &

. We, while disposing of this ion, di jeet Proponent to stick inthe
affidavit and remove the conerete structures within the time..

+ A case was filed before Hon'ble High court Madras in High courtissued interim

dumped forci d i from PWD.

©
+ A case was fled before Hon'ble NGT Southern zone in O.A. 26/2025 challer
clearance and next hearing schedule on 22.08.2025.

the validity extension of EC& CRZ

[S.No.[ Caseno./ | Name of ry [ T | Direction/
R sl | 5 |
‘I P 16353/High cnur\[:

|
eionercomplaimed 11332024 _[Fnal hearingirterim order to_ remove
01 move the dumped forc ding __Jumped forcign maerials

IATNITHE/S0657 112024 a1y O, Moy of ormer et e Chr, Page30f6
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[S-No[ Caseno/ | Name of [Bric o the case]L Direction Action taken by
Title | the Court| hearing | hearing
aterials in the water body nd 1o obtai
compliance report from}
PWD. The same was carried
ut in 2022 and compliance
received from  PWD{
was filed before thel
fHon'ble High court of madrag
13.03.2024 and the copy of
PWD letter is enclosed. Nex
fhearing is awaited
ner_appealed (© SOpf15.072025 [12.08.2025 [As per direction of Honbl

A 261205 |NGT(SZ)

the Project work as the EC| GT
s by 31.12.2024 fndct G 1642035 s
affidavit is filed
o, Ner hearing i
Kcheduled on 29.07.2025
[MA 15/ 2024NGT(SZ) [As TNPGCL has decided tqFinal _ordefDisposed [To remove.
 OA 162 dopt the _ original * routeissued . or rete structure of $460 M:
021 fepproved in CRZ clearance23.9.2024 in CRZ area. The abandoned
ot 01.01.2014 Hence M nerete  structures  werq
ARITE femoved and the
fonbi fesiored on 21072025
NGT(52) on abnve e Necessary compliance report i

being filed before Hon't
GT

1. Details of SCN issued and violation if any: Nil

12, Writt
“TANGEDCO (presnly TNPGCL) ives underakin that afer the expiry of EC & CRE. clsrace on 31.12202,
TANGEDCO (presently TNPGCL) have not undertaken any fresh works. The contractors have been fsked not to

‘commence any new works or major works, since the expiry of EC & CRZ clearance was on 31.12.2024 Some cssential
o el componects o ks whc b St 31, 122024 i i 8y NGO (et
obtaining Extension of! 5

Observations and deliberation of the EAC

13. The Committe observed and noted the following:

for validity extensi isions of EIA, Notification 2006
extension of CRZ dated 01/01/2014 for proposed 2x60 MW Ennore SEZ Thermal Power Plant by M.

Power Generation Corporation Limited (TNPGCL) (Erstwhile TANGEDCO) at Village Vayalur, Taluk
Pomer, Dt Tt Tt

fi. EAC noted tha as proponent has submitted the recommendations of TNCZMA along with the action plan to comply
with the said recommendations.

i Proponent has barchart stating rks will be completed within the EC validity
period i.c., by 31/12/2025. Further, proponent has submitted an undertaking siating that after the expiry of EC & CRZ
clearance on 31.12.2024, TANGEDCO (presently TNPGCL) have not undertaken any fresh works. The contract

or major work: of EC. 31122000,
IATNITHE/S0857 112024 Adrss 1 O, Missyof Envisrnan. Forest and Gl Ghange Page40f6
i Py v, Jor agh New Da 110005
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iv. There are two court cases pending with respect to the instant project, One case bearing number WP 16353/ 2021 is
pending before the Hon'ble High Court of Chennai and one case bearing number OA 26/ 2025 is pending before the
NGT(SZ).

Recommendations of the Committee:

14, In view of the for  after detiled deliberation, the committce recommended th nstant proposal for
extension in validity of EC dated 07/01/2014 & CRZ clearance dated 01/01/2014 till 31/12/2025 under the vaonx of
EIA Noifcation, 2006 & CRZ Notifction, 2011 subjct o stipultion of the some addioal specifc conditons (
Amnexure-)

Decision of MOEF&CC

15, The undesgned i deted o i M{RAEH ffoviooment Fotest ad Climac Chang b cosmioedthe
proposal in Notifcation, 2006 &

and after accepting the recommendations ol apm Appraisal Commitiee (Thermal) hereby decided for grant of
extension in validity of EC dated 07/01/2014 & CRZ clearance dated 01/01/2014 tll 31/12/2025 under the provisions of
EIA Notification, 2006 & CRZ Noification, 2011 subject to,stipulation of the some additional specific conditions (
Annexure.T).

16. All other terms and conditions stated in the EC dated 07/01/2014 and CRZ clearance dated 01/01/2014 shall remain
unchanged.

17. The proj i fresh ent C1 i ifany

18, This issues with the approval of the Competent Authority
Yours faithfully,

(Sundar Ramanthan)
Scientist

Tel: 011- 20819378
Email-rsundar@nic.in;

Copy To

1. The Secretary, Ministry of Power, Shram Shakti Bhaswan, Rafi Marg, New Delli 110001
2. The Chairman, Central Elecricity Authoriy, Sewa Biawan, R K. Puram, New Delti-110066.

3. Depiy Do General o SRR L RIS, SN Regon Offcs (552,
Istand Iind Floor, Handl hennai ~34.

4. Member Sccretary, Central Ground Water Authority, Jamnagar House, 18/11, Man Singh Road Arca, New el
110001

5. Member Secretary, Tamil Nadu Pollution Cortrol Board, 76, Mout Salai, Guindy, Chenn:
6. The Distict Collector, Thiruvallur, State Government of Tamil Nadu.

7. Guard file Monitoring file PARIVESH Portal

Delhi

600 032, Tarmil Nadu.

Annesare 1
Speific EC Conions for (Therml Poer Plas)
1. Additional Specfic Conditions

INTNITHEIS0657 112024 Adtens A Dson, Wity of Entoent.Foret a Gt G Page50f6
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5.No EC Conditions.
judicial
11 by the Hon'ble High Court of Madras in Writ Petition No. WP 16353/ 2021 and Hon'ble.
National Green Tribunal in Original Application No. 26 of 2025
roject proponent shal apply lor lnnsfer of EC and transfer of CRZ clearance in the name of
12 M/s “Tamil Nadu Power Ge ‘orporation Limited within one month from the date of
o of th ECACRY vanc el ity extension leter.
All the recommendations of Tamil Nadu Coastal Zone Management Authority shall be strictly
13 adhered with. Compliance status in this regard shall be submitted 1 the concemed Regional
Office of the Ministry along with the six monthly compliance report.
IATNITHE/S0657 112024

Ao vt ey o Gncmer e an it o, Page6.0f6
it Paryavaran Bhawan,Jor Bagh New Dot
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Category of the Industry
thm,
'CONSENT ORDER NO. 2603272062896 DATED: 13/01/2026.

P NO.T2/TNPCBIE{ DATED: 13/01/2026

SUB/IVEC Bt Cooecs i bt = EXTENSION M/S ENNORE SEZ SUPER CRITICAL
0) . S.F. No. SF NO 2049/1, 2042/2, 2043, 2044,
30052006, 2047, 3018, 2050Pard, 180N, 150128, 13012C. 1901/2B. 1307, 13081 A
1508/1B, 150812, 151171, 150873, 1509/1A, 1501/1A, JSI0IC. 1509718, 15092, 1510718, 151072
15112, 1512, 1313, 151471, 151422, 116/1A, 1516/2A, 15T63A, 1516/4C, 1516728, 1516/3B.
LS 16/ADL 157605, 151614R, 15157, 15194, 151573, 1313/4, 151771 1518, 1533/t 1333/1B,
153373, 1534, 151772, JS173, 1S19/E 152173, 151973, isioz, {526, isiond 1s20/L, 1520728,
152028, 1521/1, 152172, 1523124, 1532, 1523/2B, 1524/1A, 1524724, 1524/1B, 1524/2B, 1291
152572, 1525/3, 1527, 133312, 1558/1, 155813, s, Lssii, 1559, 1362,
156612, 156673, 1366144, 1566/4B, i 15071 575, 56T, 136IB, 13681C. 13687,
1569, 1570, 157171, 1573/6, 157113, 1572/5, 157211, 1573, 1574, 157212, 1572/4, 157273, 157217,
157673, 1ST72C, 157571 157611, ISTO12B, 157572 157612, IS7I2A, 1378, 157771, 1580, 1581,
/142, 158713, VOYALUR Village, Pon District- for the
coablhment or inke s te suabich the Bty nder Section 5% of the Au(brvention and
Control o PollutiomAct, 1981, as amended in 1987 (Central Act, 14 o 1981)-Issued- Reg. (ndusiry
er ID- RIGAMBA443988)

REF: Proc, No.T2/TNPCB/F O4Z3GMPIRLIGMPIW&AT2020 dated 26/11/2020
licati

2. 125 5
i Mmules e evim Thde e Noi5.10 daed 31133025
IR-No : F.0423GMP/RL/JCEE-M/GMP/2025 dated 24/12/2025
of the
1981, as mended in 1987 (Central Act, 14 of i “The Act) MSENNORE

S22 SUPER CRITICAL THERMAL POWER STATION (TANGEDCO) aulrsng o sl a ke seps o estblsh e
industry in the sie of S.F-No.SF NO 2049/1, 204212, 2043, 2044, 2045, 2046, 2047, 2048, 2030(Par), 1S01/1B, 1501124, 1501/2C,
1501728, 1507, 1508/1A, 1508/1B, 15082, 1511/, 150873, 1509/1A, 1501/1A, 1S10/1C, 1509/1B, 15092, 1S10/1B, 151072, 151172,
1512, 1513, 151471, 151472, 1S16/1A, 151624, 1S163A, 1516/4C, 1516728, ISI638, 1S164B, ISI6/IB, 1SI64A, 151571, 15157,
151572, 151574, 1517/, 1518, 1523/1, 153318, 153373, 1534, 15172, 1$1753, 151971, 152173, 151973, 15192, 1526, 1519/4, 152011,
15202, 1520128, 152171, 152172, 152372, 1522, 1523728, 1524/1A, 152424, 1524/1B, 1524728, 152511, 152572, 152513, 1527,
153372, 1558/1, 155873, 155872, 1558/4, 1559, 1562, 1563, 1564, 156611, 156612, 156673, 1S66/4A. 1566/4B, 1566'S, 1567/1.
1672, 1568/1A, 1568/1B, 1568/1C, 156812, 1569, 1570, 157111, 15726, 157112, 1572/, 1572/1, 1573, 1574, 157272, 157204,
17203, 15727, 157673, 157712C, 157511, 157611, 1577728, 157572, 157672, 1577124, 1578, 157771, 1580, 1581, 158272, 183/1A2.
18772.VOYALUR village, Ponneri “Taluk, Tiravallur Disrit vide reference First ited with validity for Five years .

“The unit has requested for extension of time limit ing the pl within the
period of Five years vide reference sccond cited

of the Consent 0 establish for furthe period.




In view of the above, the vaidity ofthe Consent o establsh i extended for furthe period upto March 31, 2030 , ortillthe

industry obtai 21 ofthe Air Act, 1981, as amended in 1987
whichever is carlier subject to special fied in the Consent first
cited.

Special Additional Conditions:

“The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board /National Bio
Diversity Authority if the unit is using any Biological resources o knowledge associated thereto as per the
provisions of Biological Diversity Act 2002.

“The industries shall take all efforts 10 use and popularize “Mission LiFE” logo and mascot which is available in
TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission LiFE” action points
and document the same and furnish half yearly report to Board.

Additional Conditions:

1. The unit shall obtain Envi Clearance Clearance from

authority as applicable, for carrying out the remaining construction activity if any afte the expiry of the EC
as considered based on MOEF&CC OM dated 30.10.2025.

2. The unit shall comply with the conditions stipulated in the Envi 0 the unit vide
MOEF&CC dated 07.01.2014 and amended further dated 14.08.2018, 04.02. zmq 09.04.2021 ind 17.09.2025
under Schedule](d) of the EIA Notification dated 14.09.2006 as amended.

3. The unit shall comply with the conditions stipulated in the CRZ Clearance accorded to the unit vide
MOEF&CC dated 01.01.2014 under the CRZ Notification2011 as amended.

4. The unit shall comply with the special conditions stipulated in the CTE issued dated 11.03.2014 under the
‘Water Act and additional conditions stipulated in the CTE Extension issued dated 29.06.2016, 26.11.2020,
10.05.2022 ,05.11.2024and 10.11.2025.

5. The unit shall comply with the emission standards prescribed for Thermal Power Plants as per Ministry's
Notification S.0. 3305(E) dated 7.12.2015, G.S.R.593(E)dated 28.6.2018 and as amended.

6. The unit shall comply with MOEF&CC Notification G.S.R 02(E) dated02.01.2014 as amend ed regarding
useof raw or blended or beneficiated/washed coal with ash content not exceeding 34% as applicable.

7. The unit shall comply with MoEF&CC Notifications on Fly Ash Utilization S.0.763(E) dated
14.09.1999.5.0. 979(E) dated 27.08.2003, $.0. 2804(E) dated3.11.2009, $.0.254(E) dated 25.01.2016, as
amended.

8. The unit shall install Fluc Gas Desulphurization (FGD) System based on Lime/Ammonia dosing to capture
Sulphur in the flue gases to meet the SO2emissions standard of 100 mg/Nm3.

9. The unit shall install either Selcctive Catalytic Reduction (SCR) system or the Selective Non-Catalytic
Reduction (SNCR) system or Low NOX Burners with Over Fire Air (OFA) system to achieve NOX emission
standard of 100 mg/Nm3

10. The unit shall install High Efficiency Electrostatic Precipitators (ESPs) in each unit to ensure the Particulate
Matter (PM) emission to meet the stipulated standard of 30 mg/Nm3.
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11. The unit shall provide stack of prescribed height 275 m with continuous online emission monitoring sensors
for SO, NOx and Particulate Matter which shall be connected with TNPCB, CAC and CPCB server through
OCEMS.

12. Exit velocity of flue gases shall not be less than 20-25 m/s. Mercury emissions from stack shall also be
‘monitored periodically which shall be below 0.03 mg/Nm3.

13. The unit shall set up Continuous Ambient Air Quality Monitoring System(CAAQMS) to monitor
Hlutants from the flue MI0, PM2.5, SO2, NOX within/outside the plant area at
least minimum four locai i ind and ind directions at an angle of 1200 each.

14. The unit shall instal adequate dust extraction/suppression system in coal handling, ash handling arcas and
material transfer points to control fugitive emissions.

15. The unit shall install appropriate Air Pollution Control Measures (Dust Extraction System/Dust Suppression
the dust generating sources including suffcient inkl various

locations viz., roads, excavation sites, crusher plants, transfer points, loading and unloading ares, etc

16. The unit shall develop green belt at least for 33% of the plant ara with thick canopy covering 3m width all

around the y also P

17. The Mangrove plantation shall be taken up in an area of 30 ha, along the Coast /on the banks of
River and Ennore Creek i with State Forest Department.

18. The unit shall resume the laying of structure for carrying the proposed pipelines and coal conveyer across
backwater / Kosasthalaiyar River and the related works in the above water bodies only after getting.

clarification/amendment from MoEF&CC.

19. The unit shall comply with the directions / orders issued by the Hon'ble NGT in OA.No.162 of 2021 and OA
No. 26 0f 2025 from time to time.

20. The unit shall comply with the directions/ orders issued by the Honble High Court of Madras in WP
No.16353 of 2021 from time to time.

To
Chief Engineer Projects,

MJs ENNORE SEZ SUPER CRITICAL THERMAL POWER STATION (TANGEDCO),
(Chief Engineer / Projects, /s, Ennore SEZ Super Critcal
No.144, Anna Sali, Chennai-600002.

Pin: 600002

i foor, NPKRR Maali
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Copy to:
1:The Commissioner, MEENJUR-Panchayat Union, Ponneri Taluk, Tiruvallur District
2 i ontrol Board,

3. The ICEE-Manitoring, Tamil Nadu Polluion Control Bosrd, Chennai.
4File
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Category of the Industry :
rd!:éfg

(CONSENT ORDER NO. 2603172062896 DATED: 13/01/2026.

NO.T2/TNPCI DATED: 13/01/2026

SUB: TNPC Board-Consent for Establishment — EXTENSION -M/S ENNORE SEZ SUPER CRITICAL
THERMAL POWER STATION (TANGEDCO) , S.F. No. SF NO 2049/1, 2042/2, 2043, 2044,
2045, 2046, 2047, 2048, 2050(Par). 1501/1B, 150172, 150122C, 1501/2B. 1507, 1508/1A,
150818, 150812, I511/1, 150813, 1509/1A, 1501/1A, 1o, 1509/m Jso, _1510/iB. 151072,
151172, 1512, 1313, 1514/1, 151472, 1516/1A, 1516/2A, . 1516/2B, 1516138,
1516/4B. 1516/1B, 1516/4A, 1515/1. 1515/3, 151572, lslsm S ST 1591, 153918,
153373, 1534, 151772, 151773, 1519/1, 152173, 151973, 1519/3, 1526, 1519/4, 1520/1, 1520724,
152028, 1521/1, 152172, 1523/2A, 1532, 1523/2B, 1524/1A, 152472, 1524/1B, 1524/28, 1525/1,
1525, 152573, 1527, 133372, 1558/1, 155873, 153812, 1558/4, 1559, 1562, 1363, 1564, 1566/1,

6672, 136673 1566144, 1566/4B, 136615, 15671, 136712, 156815 1368/1B, 1SG8/1C. 156872

1365, |s7o.|s7m |572/s STV, 1ST28, IST2, 1573, 1574, 15727, 1572l 15723, [572
157673, 157772 767, 157124, 1378, TS o0 1581
1505, 153712, 1975, v Y . Tirutalo Disrict: for
stabidhmentortake seps to establish the industy ‘nderSection 35 of e Water (Pren

tal
Contol o PolloomAct 1574, as amended i 1985 Central At 33 of 1988) Jsaued: Reg. (Indusiry
User ID- RIGAMBA4445988)

REF: Proc. No T/TNPCEYT.0423GMPRLIOMP/WAA/2020 duied 26/112020
application No.72062896 daed 08/12/2 resubmitted on 17/12125
e Ofthe CCC meeting vide tem No.349-10 dated 31/1

R VPR DCEE N (VP 3025 daed 34125035

25 of the Polluton)
Act, 1974, as amended in 198 J Act6 of “The Act). i
MIsENNORE SEZ SUPER CRITICAL THERMAL i
establish the industry in the it of S.F. No.SF NO 2049/1, 20422, 2043, 204, 2045, 2046, 2047, 2048, 2080(Par), \sone,
1501124, 150112C, 1501128, 1507, 1S08/1A, 1508/1B, 15082, 1511/, 150853, 1509/1A, 1501/1A, IS10/IC, 1509/1B, 150972,
110718, 15102, 15112, 1512, 1513, 151401, 15142, 1S16/1A, 1516124, 1516734, 1S16/4C, 1516728, 151638, 151648, 151
151674, 151571, 151573, 151572, 151574, 1517/, 1518, 1523/1, 1533/1B, 15333, 1534, 151772, 151773, 151971, 152173, 151953,
151972, 1526, 151914, 1520/, 152024, 1520728, 152111, 152172, 1523724, 1522, 1523728, IS24/1A, 152424, 1524/1B, 1524728,
152571, 152572, 152503, 1527, 153372, 1558/1, 155873, 155812, 155844, 1559, 1562, 1563, 1564, 156611, 156612, 156613, 156644,
1566/48, 15615, 15671, 156772, 1568/1A, 1568/1B, 1568/1C, 15682, 1569, 1570, 157111, 157206, 157172, 15725, 157211, 1573,
1574, 15722, 157244, 157273, 157217, 157673, 1S7772C. 157511, 1576/, 1577728, 157572, 157612, 1577124, 15T, 157711, 1580,
1581, 15822, 1583/1A2, 158772, village, Poeri “Taluk, Tiruvallur Distrct vide rference Firs cited with validity for Five

period of Five years vide eference second cited.

Ofthe Consen to establish for futher period.
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I view of the above, the validiy of the Consent. i 2030, or il the
industy oans consen 0 oprtc undr Secion 2 f the Wate (Prevention nd ConrlofPollion) At 1974, 5 amended n

1987 whichever s earier subjct t special and
firstcited

‘Special Additional Condition:
“The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board /National Bio
Diversity Authority if the unit is using any Biological resources or knowledge associated thereto as per the
provisions of Biological Diversity Act 2002.

“The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot whi lable in
TNPCB & MOEFCC website. They shall also request their employees to adopt “Mission LiFE” action points
and document the same and furnish half yearly report to Board.

Additional Condition:
1. The unit shall obai pet
authority as applicable, for carrying out the remaining construction activity if any after the expiry of the EC
validity as considered based on MOEF&CC OM dated 30.10.2025.

Clearance learance from

2. The unit shall comply lated in the Envi I rded to the unit vide
MOEF&CC dated 07.01.2014 and amended further dated 14.08.2018, 04.02.2019, 09.04.2021 and 17.09.2025
underSchedule] (d) of the EIA Notification dated 14.09.2006 as amended.

3. The unit shall comply with the conditions stipulated in the CRZ Clearance accorded to the unit vide
MOEF&CC dated 01.01.2014 under the CRZ Notification2011 as amended.

4. The unit shall comply with the special conditions stipulated in the CTE issued dated 11.03.2014 under the
Water Act and additional conditions stipulated in the CTE Extension issued dated 29.06.2016, 26.11.2020,
10.05.2022.,05.11.2024 and 10.11.2025,

5. The unit shall provide adequate capacity of Sewage Treatment Plant of capacity 216 KLD as proposed so as
1o maintain the treated sewage characteristics of pH:6.5-9.0: BioChemical Oxygen Demand (BOD): 30 mg/L;
Total Suspended Solids: 100 mg/L; Fecal Coliforms (Most Probable Number) :< 1000 per 100 ml.

6. Groundwater shall not be drawn during construction of the project. In case, groundwater s drawn during
construction, necessary permission shall be obtained from the competent auth

7. Natural draft open cycle cooling system shall be set up with minimum Cyeles of Concentration (COC) of 1.5
or above as the plant s proposed to use sea water

8. Rainwater harvesting in and around the plant area to be taken up to recharge of groundwater to improve the.
ground water table in that area.

9. The unit shall provide EMFMs at the inlet & outlet of the Sewage Treatment Plant and it shall develop
adequate green belt/gardening within the unit premises 50 as to utilize the entire quanity of treated sewage as
reported.The EMFMs shall be connected to TNPCB & CPCB servers through OCEMS.

10. The unit shall ensure that the DM plant regeneration (96KLD) shall be used for dust suppression in coal
handling yard after satisfying the standards of pH: 6.5-8.5; Total Suspendtd Solids: 100 mg/L; Ol & Grease:
20mg/L; Copper: 1 mg/L Iron:Img/L; Free Chlorine: 0. : 1.0 mg/L; Total Chromium: 0.2
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mg/L;Phosphat

0 mg/L as reported.

11. The unit shall ensure that the service area effluent (888 KLD) shall be treated in the ETP proposed to meet
the standards of pH: 6.5-8.5; Total Suspended Solids: 100mg/L; Oil & Grease: 20 mg/L; Copper: | mg/L
Hron: mg/L; ree Chlorine 0.5Zinc: 10 mg/L; Toal Chromium: 02 me/L; Phosphate: 5.0 mg/L before
disposal on land in the unit premi: ‘The unit shall pr

& outlet of the ETP whmh shall be connected to TNPCB &CPCB servers through OCEMS.

12. The unit shall ensure that the cooling tower blow down & desalination plant reject (195000 KLD) shall meet
the standards of pH: 6.5-8.5; Total Suspended Solids: 100 mg/L; Oil & Grease: 20 mg/L: Copper: 1 mg/L
Iron:1mg/L: Free Chlorine: 0.5; Zinc: 1.0 mg/L; Total Chromium: 0.2 mg/L; Phosphate: 5.0 mg/L before
disposal into pre cooling channel of NCTPS-1 &I as reported.

13. The unit shall ensure of bottom ash shall establish
quantity of HDPE lined ash p i
the existing ash ponds utilized by the NCTPS 1 &11 are not HDPE lined and caused ground water pollution.

14. As the unit is proposed to di plant reject in to the
existing pre cooling channel of NCTPS Stage I &11 which confluence in Ennore Creek, the unit shall ensure the
following.

a Atthe point, maximum temper the dis not be more than SoC and

salinity shall not exceed 50 ppt with respect to that of the ambient scawater.

b. Use of antifouling agents like chlorine / hypochlorite, shall be carefilly controlled. The chlorine

concentration shall not exceed 0.2ppm at the effluent release point.

. The effluent when released at the creek shall attain sufficient dilution so that near ambient water quality

(particularly temperature and salinity) is attained within 500 m from the release location, at low tide.
Conti i i for.  salinity shall be

installed to monitor the quality of effluent.

15. The unit shal resume the laying of siucture for carying the proposed piplines and coal conveyer across
backwater / the related works in y after getting
clarification/amendment from MoEF&CC.

16. The unit shall comply with the directions / orders issued by the Hon'ble NGT inOA.No.162 0f 2021 and OA
No. 26 0f 2025 from time to time.

17. The unit shall comply with the directions/ orders issued by the Hon'ble High Court of Madras in WP
No.16353 0f 2021 from time to time.

18. The unit shall with the online by TNPCB to fucilitate the
‘waste exchange between the generator and receiver.
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To
Chief Engineer Projects,
/s ENNORE SEZ SUPER CRITICAL THERMAL POWER STATION (TANGEDCO),

(Chief Engineer / Projects, M. Ennore SEZ Super Criical th floor, NPKRR Maaliga,
No.144, Anna Sala, Chennal-600002.

Pin: 600002

Copy to:

1.The Commissioner, MEENIUR-Panchayat Urion, Ponnes

2. The Distr E Tamil

3. h . Tamil cn

4File
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MINISTRY OF FOREST AND CL
NOTIFICATION

New Delhi, the 18th January, 2021

5.0. 221(E).—Whercas, the Central Government in the erstwhile Ministry of Environment and Forest, in

section 3 of the
Act, 1986 has published the Environment Impact Assessment Nolificaion, 2006 (hercinafier referred 1o as the said
notification) vide number S.0.1S33(E), dated the 14" September, 2006, making the roquircment of prior
from o listedin
if he.

be, wrk or ;
nd whereas,in view of the oubreak of Corona Virus (COVID-19) and subsequent lockdowns (otal or
partal) declared for it control, implementation of projects or activiies n the field has been affected. Minisiy of
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e e o i e B
‘Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior
. environmentsl clearances beyond the maximum period allowed in the said notificaion, as the COVID-19 pandemic
s Now thrsore, inceris of the povers confre by sb-scon (1) and e (1) of s-sction 2 of
section 3 of the 1986 (29 07 1956). f the Environment
1986,
rule 5 of th i

the

notifcation of Government of India, in the erstwhile Ministry of Environment and Forests, number S.0. 1533 (E).

dated the 14° September, 2006, publshed in the Gazeti of India, Extraordinary, PartIL, Section 3, Sub-scction (I,
namel

Inthe said noification, -
) inparagaph 7. insusparagrph 70, under s eading 1. “Siage (2) - Scoping”, e clase
following clause shall be inserted, namely:
(i), above, the period from the 1" April, 2020 to the 31" March,

2021
under the provisions of this notifcation in view of outbreak of Corona Virus (COVID-9) and subsequent
lockdowns (total or partia) declared for its control, however, all activites underiaken during this period in
respect of the said Terms of Reference shall be treated as valid.”

i) for h o

Noritistading arthing eotaived i ki ntfcton, the pred fom the 1 2020 0 e
v zaz/ bl e for the papase of callaton o the peiod o valdty of Prior
Environment races ey b ok o e masfon n iew o orest

COVTor 19 and seequet ks ot o et dcared o 1s ol howenr all peA- Saperd

(FNo22252020-A11)
(GEETA MENON, Joint Scy.

Note: The principal notification was published in the Gazete of India, Extraordinary, Part I, Section 3, Sub-section
. iy side momber S0. 1533 (2, dad the 145 Sepember, 006 and was 1 amended vide the motfcaton
number 5.0, 4254(E), dated the 27" November, 2020.

Uploaded by D Ring Road, M Debi-11006¢
and Published by the Controller of Pbiications, Delhi-1 10054
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= F.No. 1A3-22/10/2022-IA.11I [E 177258]
Government of India
Ministry of Environment, Forest and Climate Change
(1A Division)
5 Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003

Dated: 11 April, 2022

OFFICE MEMORANDUM

Sub: Guidelines for granting Environmental Clearance (EC) under para
7L of B Notincation, 2006, Lo expansion up o 50% within
existing premises/ mine lease area, without additional land

meqm.lﬁon reg.

Expansion or modernization of existing projects or activities listed in the
Schedule to the EIA notification 2006 entailing capacity addition with ch:
process or technology and/or product mix shall be undertaken only after obtaining
prior Environmental Clearance (EC).

2. Para 7(i) of EIA Notification 2006, inter-alia provides that:

Projects seeking prior EC for expansion with increase in the production
beyond the capacity for which prior environmental clearance was.

= granted [with increase in lease area or production capacity in mining projects]

shall be considered by the concerned Expert Appraisal Committee [or SEAC,

. as the case may be] to decide whether Environment Impact Assessment and

‘public consultations need to be carried out for grant of EC.

Expansion of existing projects [listed in item numbers 2, 3, 4 and 5 of the

Schedule having Prior Environmental Clearance] with no increase in pollution

Ioad shall be exempt from the requirement of prior EC (derived on the basis of

such prior EC)

[ ¥y e con sl cnof (S o Aciky o e B Cocattins

of the project,
in production capacity and there is no increase in pﬂ“uuﬂn load.

-

3. The Ministry has been continuously making efforts to streamline the
procedure for projets secing prior Brvironmental Clarance (6) under the
different_provisions of e EIA Notification 2006. Vide OM. No. J-
11015224/ 2015 IATIMN  dated 15.09.2017, the  Ministry provided certain
guidelines for expansion of Coal mining projects up to 40% capacit

phases subject to certain conditions. Subsequently, vide OM No. IA3-22/23/2021-
IA.II [E167077) dated 20.10.2021, the Ministry also issued guidelines for expansion
of Iron, Manganese, Bauxite and Limestone mining projects upto 20% capacity,
subject to certain conditions.

Page 1of4
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4. The aforesaid matters have been further examinedin the Ministry with
the objective of bringing about uniformity and consistency in _consideration of
projects under Para 7ii(a) by concerned Expert Appraisal Committee (EAC)/ State
level EACs across all states. Accordingly, the Ministry deems it necessary o issue a
guideline to deal with cxpansion proposals which are received under para 7(i(a) of
EIA Notification, 2006 in respect of the developmental projects listed in the Schedule.
o the said notfication seeking prior-EC involving expansion with increase in

‘production a
o modernization of an cxisting unit through change in process and o technology or
involving a change in the product-mix; or enhancement of cargo handling capacity

in ports & harbors, widening of roads; or enhancement in built-up area, subject to
the fulfilment of the following criterie:

i, The project should have gone through the public hearing process, at least
once, for its existing EC capacity on which expansion is being sought, except
those category of projects which have been exempted as per para 7 I1I {j of

i, There should not be change in Category of the project from ‘B2 to ‘I or 'A'
due to proposed modernisation o expansion

i i  acquisition or forest land di i for the
pmpesed expansion or v.hr(e is no increase in lease area with regard to mining
Vis-a-vis the area mentioned in the EC, based on which public hearing has
been held earlier.

iv. The proposed expansion shall not be more than 50% of production capacity
as mentioned in the prior EC, issued on the basis o(puhlic hearing held and
the same shall be allowed in minimum three phases.

V. Predicted environmental quality parameters asising out of proposed

and the same

shall be maintained as

Vi, The proposed expansion should not result in reduction in the greenbelt area
as stipulated in the carlier EC, or f the existing ratio of greenbelt is more than
33%, after expansion it should not reduce below 33%.

vii, The project proponent should have satisfactorily complied the conditions
stipulated in the existing EC(s) and satisfactorily fulfilled all the commitments
made during the caie public hers hearing/consultation proceedings and also the

given while granting previous expansion, as may be
applvcah\: This shall be duly recorded in the certified compliance report
issucd by the IRO/CPCB/SPCB, which should not be more than one year old
t the time of submission of application.

viil.  Public Consultation shall be undertaken [if applicable as per table below] by
obtaining response in writing, as per para 7 Ii (i) &) of EIA Notification 2006,
ccept those category of projects which have been exempted as per para 7 IIl

i) of EIA Notification 2006 and its amendments.

ix. Effluent monitoring including air quality monitoring systems as specified in
the existing EC, if stipulated, should have been installed.

Page20f4
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5. Subject to the fulfilment of the conditions at Para 4 (i) to (vii) above, following
‘procedure shall be adopted for processing the application for considering expansion
of proposed project up to 50% of capacity as mentioned in the existing EC, in
‘minimum three phases under para 7(ii(a) of EIA Notification, 2006.

nacio] Intonded change  Requirement Requirement Requiremont| Whether
© otre of Cortified | o fresh | reference

modemnization/ | EIA/ EMP | Compliance | Public o

change of product | report Report ion| Appraisal

‘mix/ expansion Committee.

is required

T [Projects which Tvolve]  Yes Yes Mo Yes ‘l
product  mix  without

increasc in_production
capacity  but with]
fncrease i pollution|
foad.

T [lp to 2 percen s —Yes Yes No Yes
environmental]

fxpanion of 20 percnt | |

pzrcem bul!:n than su
[Percent

meatal
afeguara  conditons| |

140 percent, |

6. Project Proponent shall apply in the requisite form on the PARIVESH Portal

uader pera 7 of EIA Notificatior, 2006, along with EIA/ EMP reports based on
ToRe end Publlc conmulation sepet, appllcahle The concerned

EAC/SEAC shall appraise the

specific and/or feguards aft i , as required.

7. Other statutory requirements like Consent to Establish/Operate, Clearance
from CGWA, approval of Mining Plan, Mine Closure Plan, Mine Closure Status
Report, approval of DGMS, Forest Clearance, Wildlife Clearance, etc., if applicable,
are to be satisfactorily fulfilled at the time of application.

8. The projects that do not qualify with the above requirement shall contine to
be considered on a case-to-case basis by the concerned EAC/ SEAC as per the
provisions of para 7(i(a) who will decide whether Environment Impact Assessment
and public consultations need to be carried out.

Page3ofs




65

9. Those projects which involve modernization/change of product mix with
increase in production capacity shall be considered as per Scenarios-Il to IV of the
table above.

10, This O.M. is issued in supersession of OM J-11015/224/2015-IA.II (M) dated
15.09.2017 and O.M. No. 1A3- 22/23/2021 IANEL67077] dated 20.10.2021 and.
with the approval of the Competent Authority.

(AK. Agrawal
Director

To

1. Chairman, Central Pollution Control Board (CPCB).
2. Chairman of all the Expert Appraisal Committces
3. Secretarics of all the

of all

. Al the Officers of LA. Division

Copy for information to:

1. PS to Hon'ble Minister for Environment, Forest and Climate Change
2. PS to Hon'ble MoS (EF&CC)

3. PPS to Secretary (EF&CC)

4. PPS to DGF&SS (EF&CC)

5. PPS to AS(TK)/PPS to JS (SKB)

6. Website, MOEF&CC/Guard file.

Pageaoia
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F. No. IA3-22/22/2025-1AIl [E -280329]
Government of In
Ministry of Envnmnmem Forest and Climate Change
Impact Assessment Division

Indira Paryavaran Bhawan
3 Floor, Vayu Wing, Jor Bagh Road
Al Ganj, New Delhi-3

30" October, 2025
OFFICE MEMORANDUM

Sub: Clarification on calculating the validity of EC granted excluding the time
taken with regard to proceedings before NCLT or Courts - reg.

Environmental Clearances (EC) are granted under the provisions of EIA
Notification, 2006 as amended from time to time. The term ‘validity of EC' means the
period within which, the Project Proponent attains Gommencement of production
operations in activity, or
of construction projects.

2 Instances have been brought to the nofice of the Ministry that, the
implementation of the ECs granted to projects or activities have been stalled due to
procesdings befors Natonal Compeny Law Trbunal (NCLT) or Couts. These

ificant time to get fthe
project pmponem As a result of these proceedings, either the validity of the ECs get
expired or the project proponent is left with a reduced duration for commencement of
production operations in the project or activity, or completion of all construction
operations in case of construction before the said EC expires. Such a duration is
insufficient to start production operations, or completion of all construction operations
in case of construction projects.

3. As per the provisions of EIA Notification 2006, in the event of the project or
activity not starting production operations, or all construction operations not being
completed in case of construction projects, within the validity of the EC granted, then
the project has to apply de novo for the grant of EC which results in further delay for
o fault on the part of the Project Proponent.

4. The matter has been examined in the Ministry and it has been decided that,
EC validity as laid down under EIA Notiication, 2006, as amended, needs to be
rationalised with regard to the time lost n view of proceedings before NCLT or Couts.
In this regard, the Ministry hereby clarifies that the following time period during which
the project proponent was unable to implement the EC granted for the related
Project/Actiities shallbe treated as a zero period for calculating the validity of the EC:

Page1of2
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(a) Duration of stay orders of the competent Courts leading to non-
implementation of the Projects/Activities for which EC had been duly granted
and in respect of whichthe Project Proponent/Applicant shall provide
necessary documentary evidence;

(b) Duration of pendency before NCLT fill the Resolution Plan is approved by
NCLTand Project/Activity is handed over to the successful Resolution
Applicant (New Management/Bidder) and in respect of which the Project
Proponent /Applicant shall provide necessary documentary evidence;

or

(c) Duration of pendency before NCLT til the Liquidator selects the new bidder
following due process as part of the liquidation proceedings and NCLT
approves the concemed sale or scheme and confims the transaction of
payment and in respect of which the Project Proponent /Applicant shall provide
necessary documentary evidence.

5. However, in the event that the period lost in litigation or in NCLT proceedings,
as mentioned above, is more than three years, the concerned State Poliution Control
Board or Pollution Control Committee shall add appmpnate environmental
safeguards, as deemed appropriate, in the Con: Operate (CTO)
conditions based on the changes in the site conditions ma: may have taken place
during this period and taking into account the need for installation of appropriate
poliution control, prevention and abatement measures that may be necessitated.

2

6. The aforesaid provisions shall apply mutatis mutandis to Coastal Regulation
Zone Clearances.

7. This is issued with the approval of the Competent Authority.

/o] 20
(Dr. J.D. Marcus Knight)
Scientist E
To
The Chairman, GPCB
The Chairman of allthe Expert Appraisal Committees
‘The Chairperson/Member Secretaries of all the SEIAAS/SEACS.
The Chairpersons/Member Secretaries of all SPCBS/UTPCCs.
Al the officers of IA Division

LRI

Copy for information:

PS to Hon'ble Minister for Environment, Forest and Climate Change
PS to Hon'ble MoS (EF&CC)

PPS to the Secretary (EF&CC)

PPS to the AS(AG)

PPS to the JS(RA)

Website of MOEF&CC/ Guard file

ooawN
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Powering Tomil Nadu's Progress..
From

£r.B.Mohan,B.E,,

Chief Engineer/Projects—1,

TANGEDCO (A Successor entity of TNEB),

5" floor, Western wing,

NPKRR Maaligai,

144, Anna Salal, Chennai -2

To

‘The Director/IA-1 (Thermal Power project) &

The Member Secretary,

Thermal Project Sector,

Ministry of Environment and Climate Change, Gowt. of India, ,
Indira Paryavaran Bhawan,

“Third Fioor, Vayu Wing,

Johrbagh Road, Aligani,

New Delhi-110003.
Pr-1/SE/C/P&

sir,

Sub: TANGEDCO - Ennore SEZ TPP — 2 x 660 MW supercritical Thermal
power project - Amendment in EC and CRZ Clearance for the
revised sea water pipeline and Coal conveyor — Conveyance Corridor
~Reg

Ref: 1) Environmental Clearance issued vide MOEF/GOI's Lr.No.)  13012/36/2010-

1AII (T) dated 07.01.2014

2) CRZ Clearance issued vide MOEF/GOI's L. F.No.11-80/2011- IA.1ll, dated
01.01.2014

3) Amendment in EC issued vide MOEF's Ir dt 14.308.2018

4) Extension of validity issued by MOEF Lr NOJ-13012/36/2010-IA-II(T) dt
422019

5) MOEF order for extension of ECRCRZ vide dt 9.4.2021

6) MoEF & CC notification, dt. 18.01.2021
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7) NGT final order dt 31.1.2022
8) CE/Pr-1/SE/C/PRE] EE/EMC-TI/AEE/C/F.Ennore SEZ TPP /D467/23

dt. 20.11.2023
9) MoEF & CC office memorandum ct 11.04.22
10) MOEF & CC office memorandum dt 13.12.22
11) Minutes of 1% EAC meeting of MOEF&CC(Thermal committee) dt 16.10.2023
12)CE/Pr-1/SE/C/PRE/ EE/EMC-I/AEE/C/F.Ennore SEZ TPP /D480/23

dt 28.11.2023

This is with reference to Tamil Nadu Generation and Distribution corporation
(TANGEDCO)'s project namely; 2 x 660 MW Supercritical Thermal Power Plant at
Voyalur Village, Ponneri Taluk, Tiruvallur District, TamilNagu.

TANGEDCO has obtained prior Environmental Clearance (EC) for this project.
You may kindly recollect that we had earlier submitted a revised route alignment

proposal of the conveyance corridor for sea water pipeline and Coal conveyor

associated with this project and has sought amendments in EC and CRZ. In the

light of observations of the EAC, we have recast the proposal and annexed with this

letter for your kind perusal. In this regard, we would like to submit the following:

The crossing of Conveyance corridor in the CRZ area will be as per the
lly approved route. The proposed revision in the route alignment
of the conveyance corridor, consisting allied infrastructure such as the
coal conveyor (pipe) and cooling water system, is essential due to
technical infeasibility encountered in the previously approved route
within the Non- Coastal Regulation Zone (CRZ) area. It is crucial to
highilight that this alteration does not entail any incremental pollution
or additional adverse environmental impacts compared to the prior
environmental clearance obtained from MOEF&CC.

We draw your attention to para 2(C) of the Office Memorandum
No.1A3-22/10/2022-IATII(E177258) dated,11.04.2022 of MOEFSCC
wherein it is stated that any change in the configuration of the plant
or activity during project execution, which does not alter the
production capacity or increase pollution load, does not require prior
environmental clearance. The proposed revision solely pertains to the
route alignment of the conveyance corridor in non-CRZ zone and thus,
does neither affect production capacity nor escalate pollution 10ad.
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= Furthermore, the revised route is proposed to be implemented in land
under the possession of TANGEDCO, ensuring its feasibility. The
utilization of pipe conveyor and closed belt conveyor system for coal
transportation from the berth of Ennore port to the stack yard within
the Ennore Special Economic Zone (SEZ) supercritical power project
will_significantly reduce dust pollution and vehicular emissions,
thereby further mitigating environmental impacts.

In alignment with our commitment to environmental stewardship, an
Environmental Management Plan (EMP) has been developed and is
actively implemented to address project activities during construction
and operation phases. Additionally, an existing Environmental
Monitoring Plan is in place to evaluate any changes in baseline
environmental conditions and assess the effectiveness of the EM

Under the above circumstances, the proposal submitted with no deviation in
the CRZ area and slight deviation in the non CRZ area intimated under 7(i) C of OM
dt 11.4.22 for Thermal power project may kindly be acknowledged and for kind
consideration.

We assure you about our commit

ent to upholding environmental integrity by
implementing the EMP in right earnest in a timely manner.

Enclosure: 1 No proposal
. Yours faithfully

Chief Engineer/Proj
TANGEDCO

Copy submitted to Add! Secretary/ Thermal/MOEF&CC/New Delhi for kind information
Copy to Director/CRZ division/MOEFBCC for kind information.
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Report on Route Algnment of Conveyance coridor of the
Thermal power plant at Voyaiur vilage, Truvailur Ditict, T

Superciifical

1 Introduction

Tamil Nadu Electricity Board (TNEB) owned by the Government of Tamil Nadu,
established on 1st July 1957 has remained the energy provider and distributor
throughout the years. Later, the government has extended the electrical network
throughout the state. During 2008, the Tamil Nadu government agreed in
principle for reorganizing TNEB through the formation of a holding company
‘TNEB Ltd. (a state-owned Public Sector) and two subsidiary companies, namely
Tamil Nadu Generation and Distribution Corporation Ltd (TANGEDCO) and Tamil
Nadu Transmission Corporation Ltd (TANTRANSCO).

This Report of the Tamil Nadu Generation and Distribution Corporation Limited
(TANGEDCO) is prepared for intimating the MOEF&CC about a slight change in
alignment of the conveyance corridor in non CRZ area containing the coal
conveyor system and cooling water system under para 7(ii)of EIA notification
2006 for the 2x660 MW Ennore SEZ Coal-based Supercritical Thermal Power
Plant (STPP) at Voyalur Village, Ponneri Taluk, Tiruvallur District, Tamil Nadu.

This proposal is with reference to the prior environmental clearance (EC) for the
2x660 MW Ennore SEZ Coal-based Supercritical Thermal Power Plant. The
MOEFCC, vide its letter no. J-13012/36/2010-IA II (T) dated 09.04.2021 has
extended  validity of the EC up to 31.12.2023, which stands extended
automatically up to 31.12.2024 factoring 1 year extension permissible for Covid
pandemic from1.4.20 to 31.3.21 as per GOI notification dated 18.1.2021 and
Hon'ble NGT judgment on original application (OA) No. 162 of 2021 (S2), which
was Judgment Pronounced on 31st January 2022.

TANGEDCO had adopted a different route adjacent to the approved alignment of
the conveyance corridor which was considered essential owing to field
requirement compounded with technical necessity. During the construction of
this altered route, an original application No 162 of 2021 (SZ) was taken as a
suo motu case by Hon'ble NGT (SZ) based on a News paper Report. A committee
was constituted at the instance of the Hon'ble NGT, The committee visited the
site and submitted its report to the NGT. Based on the recommendations of the

Committee, works have been stopped forthwith.
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Simultaneously, the constructed structures in the water crossing of
(Kosasthalaiyar River) have been removed.

In line with the directions of NGT; MoEF & CC was approached to issue
amendment in EC & CRZ dlearance for the revised alignment of conveyance
corridor along with the requisite recommendation of the State CRZMA. This was
considered by the designated EAC on 16.10.2023. The proposal was delineated
and explained threadbare before the EAC and the justification for the alteration
In the route was presented. Accordingly, we prayed for the necessary

amendment in the EC/CRZ approval. It is worth mentior
its size and magnitude, such deviations happen which are govemed by ground
reality and technological requirements. However, EAC has expressed the view

g that in a project of

that it was a violation and asked to apply for fresh TOR under violation category
as per CRZ regulations 2019 and EIA notification 2006.

It bears recall that Tamil Nadu state is still following CRZ regulations 2011.
TANGEDCO has, therefore, applied for reconsideration of the matter and i
amendment in EC & CRZ clearance for the revised alignment of pipe conveyor
system and cooling water system as per OM dated 19.02.2021 of MoEF & CC.

ue

In the meantime, process of applying under violation category has also been
stayed by the Hon'ble SC in a recent Order.

In view of the aforesaid developments, TANGEDCO has conducted fresh
alignment survey on ground and decided fall back on the approved alignment as
per EC in the CRZ area. However, due to some feasibility issue, it has decided
to adopt an alternate route in the Non CRZ area. Therefore, the alignment of the
Conveyance Corridor in CRZ area will be as per the route as proposed and
approved in the EC, till Kosasthalaiyar River crossing and will not have any
de

ion. Once the conveyance corridor crosses the Kosasthalaiayar River,
TANGEDCO will adopt an alternate route in the Non CRZ area which is under its
own / leased possession. TANGEDCO wishes to inform that the corridor
routes are carried out as per the previously approved alignment along
the CRZ region and with minor modification will be taken up only in the
non CRZ region
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Thus, the current proposal is to carry out the construction of conveyance
corridor with minor changes in the route alignment in the non CRZ areas and
making intimation under para 7 (i) of the EIA Notification 2006 and para 2 (c) of
OM dated 11.04.2022 of MOEF & CC.

2 Project Description

As presented in section 1, the present proposal is for seeking amendment in the
EC and CRZ Clearance of the 2 X 660MW Ennore SEZ Supercritical Thermal
power project for the route alignment of conveyance corridor consisting of the
coal pipe/belt conveyor and cooling water system in the non-CRZ area.

The intake pipelines for the cooling water system runs from the pump house
(13°15'42.32"N, 80°19'47.27"E) of the seawater intake from the forebay of
NCTPS Stage II to the 2 X 660MW Ennore SEZ STPP and

The blow down/outfall pipeline will run from the Ennore SEZ STPP plant to
the seal well discharge (13°15'35.21"N, 80°19'39.60"E) of NCTPS Stage 1.

« The coal conveyors run from KPL Port’s CB 3 (13°1533.57'N,
80°20'17.79"E) to the crusher house/unit (13°17'13.94"N, 80°18'46.36"E) in
Ennore SEZ STPP.

The above mentioned three components (Coal conveyor, Intake Pipelines
and outfall pipeline) run parallel as per MOEFECC approval.
Figure 2-1Approved Roufe s per the Earler EC




Google Earth

Based on revised alignment,

Total length of Conveyor system from Coal Berth 3 to Crusher house —
4840.260 m

Total length of Intake pipelines from Pump house to Crusher house -
3897.662 m

Total length of blow down pipe from Discharge point to Crusher house -
3985.554 m
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2.1 Brief about the Project

The proposed project is * Route Alignment of Conveyance corridor of the 2 x 660
MW Supercritical thermal power plant at Voyalur village, Ponneri Taluk,
Tiruvallur District, TAMILNADU” which falls under Item no. 1(d) i.e., Thermal
Power plants as per the EIA notification, September 14, 2006 (and its
subsequent amendments), it is to be treated as Category 'A’ Project and needs
to obtain the prior Environmental Clearance from MOEF&CC, New Delhi. The
project proposal has been applied as per para 7(ii) of EIA notification
amendment dated 11.04.2022 by MOEF& CC. Because, the proposed project with
minor alteration in pipe route (which is outside the main power plant) does not
pose any incremental pollution or cause any additional impact with respect to
prior environmental clearance obtained from the MOEF&CC. This is merely a
minor change in route of the Conveyance corridor consisting of Coal Conveyor

(Pipe) and Cooling water system in the non-CRZ area. As we have emphasized,
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this change in route alignment is found necessary due to the lack of technical
feasibility in the already approved route as per the CRZ Clearance obtained vide

letter F.No. 11-80/2011-IA.1II dated 01-01-2014.

According to para 2 (C) of the OM issued on EIA vide File No. 1A3-22/10/2022-
IAIIL (E 177258), where in it is stated as below:

"C. Any change in configuration of the plant or activity from the EC
conditions during execution of the project, shall not require prior EC, if
there is no change in production capacity and there is no increase in
pollution load.”

As per the above clause, the proposed project does not involve any change in
production capacity since the configuration change is only for the route
alignment of the Conveyance Corridor. The revised route is also proposed to
carry out in the land under the possession of TANGEDCO thus, making it viable.
There will also be no increase in pollution load as the Conveyor system: Pipe
conveyor system and closed belt conveyor system that are used to transport
coal from berth of Ennore port to the stack yard inside the Ennore SEZ
supercritical power plant will significantly reduce dust otherwise incurred due to
the use of open conveyors or via truck transport. This reduces dust pollution
from all the vehicle movement and effective utilization of natural resource.
Comparatively lesser vehicular emissions due to deployment of conveyor
systems is envisaged acting as environmental benefit

2.2 Land Ownership details of Conveyance corridor

Land ownership of the revised route falls in 1. Kamarajar Port Ltd. 2. PWD
(water crossing area), 3. TIDCO (TPIPL) and 4. TANGEDCO. The Land ownership
details from Coal Berth 3 to crusher house is given below,

1. RoW permission for TANGEDCO to construct and operate conveyance
corridor over TIDCO (TPIPL) land for 30 years from 2019 letter dated,
12.02.2020 - Annexure 2.

RoW permission for TANGEDCO to construct and operate conveyance
corridor over KPL land letter dated 17.07.2013 - Annexure 3

NoC for construction over Buckingham canal from PWD letter dated
10.03.2021 - Annexure 4.

w
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4. PWD NoC Agreement dated - 26.04.2021 - Annexure 5.
. 2.3 Summary of Proposed Developments

The summary of project components is presented below,

sI.No | components | Description

Pipe conveyors 2* No's of 600 mm diameter.
1 | Coal Conveyors | @ 2 X 2000TPH capacity
(Coal Conveyor = Belt + Pipe Conveyor)

Intake pipeline (2 no’s) of 1320 mm diameter
Outfall pipeline (1 no) of 1534 mm diameter

Cooling ~ water
system Design Capacity

« Intake - 14990 CUM/hr
« Outfall - 6747 CUM/hr

2.4 Need of the Project

1 The 2 X 660 MW Ennore SEZ STPP is envisaged to meet the growing power
demand of the state which is essential for economic prosperity.

+ The Conveyance corridor as per the earlier approved clearance was not
feasible due to other developments in the adjacent lands. The route of the
conveyance corridor now proposed completely falls within the land
ownership of TANGEDCO.

To meet the growing power demand of the state of Tamil Nadu which is
essential for economic prosperity.

To operationalize this power plant the fuel i.e., coal must be transported
from the port to the plant.

For the operation of the power plant which requires a cooling system for
effective functioning, the proposed development activities are necessary.

Taking all the above into consideration the proposed development activity is
necessary.
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2.5 Project Benefits

Due to the rapid infrastructural and industrial developments, the state of Tamil
Nadu has been facing a rapidly growing demand for the rising energy needs.

Currently coal power generation installed capacity in Tamil Nadu in 9395 (MW).
According to TANGEDCO in Tamil Nadu the installed capacity of Thermal power
plants is 4,320.00 MW:. According to a study done by WRI® on analysis for
supply scenarios of power generation, coal supplied power generation ranged
from 43% to 65% of the total power supply generated. This evidences the need
for the Thermal power plants. The proposed project will help supplying coal to
the power plant (fuels) and cooling water system (plant operation) in keeping up
with the need for power supply in the next decade.

2.6 Physical infrastructure

The coal unloaded in KPL berth 3 will be transported to the crusher house at
Ennore SEZ STPP via the coal conveyors. There will be improvement in physical
infrastructure within and outside the project area, along with the direct and
indirect employment opportunities. Rather than the individual transfer of coal
and cooling water system the conveyance corridor will act as a combined
structure for transfer of coal and water with minimal area utilization and
coverage.

2.7 Social infrastructure

Employment opportunities will be generated during the construction and
operation stages of the conveyance corridor. The proposed development will be

generating temporary employment and permanent employment as given below.
As a result the standard of living in the region is expected to improve.

* During the construction phase 300 numbers of temporary employment will
be generated.

During Operation of the Corridor - 100 Nos (80 non-Permanent and 20
Permanent)

hitps:/wwew tangedeo.gov.infinkpdinstalledeapac pdf.
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The proposed project has allocated certain amount for development of physical
infrastructure of nearby villages, especially villages in study area under
corporate social responsibility which is part of the main plant development.

Some of development activities proposed are as follows, which will be executed
in discussion with local authorities depending upon their requirement.

« Development and strengthening of the nearby village/ rural roads for
connectivity

Improvement of drinking water systems and facilities

Improvement of storm water drainage systems and facilti

Improvement of sewerage system present in the villages

Issues raised during public hearing of the main plant will also be addressed
through CSR initiatives in the study area which will implement community
specific development projects.

28 Environmental benefits

The Conveyor system: Pipe conveyor system and dlosed belt conveyor system
that are used to transport coal from berth of Ennore port to the stack yard inside
the Ennore SEZ supercritical power plant will significantly reduce dust otherwise
incurred due to the use of open conveyors or via truck transport. This reduces
dust pollution from all the vehicle movement and effective utilization of natural
resource. Comparatively lesser vehicular emissions due to deployment of
conveyor systems is envisaged acting as environmental benefit. The greenbelt
development as part of the main Ennore SEZ STPP plant will further enhance the
Vegetation cover in the area. The installation of pipelines for transfer the cooling
water from and to the plants will not only aid in the plant operation but also
reduce the stress the natural resource i.e the use of inland fresh water for
cooling purposes

3 Summary, Conclusion and prayers

In order to meet out the ever growing power demand of Tamil Nadu,
TANGEDCO has proposed to set up a coal based 2 x 660MW Ennore SEZ STPP
Project at Voyalur Village, Ponneri Taluk, Tiruvallur District, Tamil Nadu.
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This proposal is to inform the MOEFCC to kindly take note that TANGEDCO is
now proposing to execute the Pipe conveyor and CW system in the already
approved alignment in CRZ area and with the minor change in the alignment of
conveyance corridor in Non CRZ area from the previously approved alignment as
the pre

usly approved alignment is NOT found technically feasible and the
same is intimated in accordance with provision under para 7(ii) of EIA
notification 2006.

The conveyance corridor will act as a supporting facility to the Ennore SEZ STPP.
for transfer of coal and cooling water. The proposed development is designed for
the 2 X 660MW Ennore SEZ STPP, and it consists of the following components as
part of conveyance corridor,

« A conveyor system to transport coal from Coal berth 3 of KPL to Ennore
SEZ STPP.
+ Cooling water pipeline system(Intake and Outfall pipelines)

In addition, an Environmental Management Plan had already been
developed and being implemented considering all project activities during
construction & operation phases. An existing Environmental monitoring plan is
active to assess any changes in the quality of baseline environmental conditions
due to the proposed project and also to assess the efficiency of the
Environmental Management Plan (EMP).

MOEF&CC is requested to acknowledge the above proposal of TANGEDCO
as per stipulation under para 7(ii) of EIA notification 2006 and intimate the same
at the earliest so as to enable us to approach the Honble NGT (SZ) for
compliance of its directions.

15
Chief En% ineer / Projects - I
Chief Engineer/Projects-1

184, Annasalai, Chennal-500 002




WATER RESOURCES DEPARTMENT

From To

R The s Engineer,
Er. G.R. R ), BE., M.S, P.E. '9 4
Executive Engineer, WRD, Civil Ennore SEZ STP project,
Araniyar Basin Division, TANGEDCO,
Chepauk, Chennai- 5 oyalur,

Lr. No. DB / 300. 4 / F. 402/ 2024 / dated: 12.03.2024
Sir,

Subi TANGEDCO - Establishment of Ennore Se2 Supercritical Thermal
Power Project (2x660 MW).- Formation of Coa handling system

construction materials from the water body as per the directions
of Honble High Court of Madras (WP 16353 of 2021 ) - Clearance
certificate ~Reg,

Ref: 1. The Superintending Engineer, Ennore, Chennai, vide Lr.No:Sg
/Cil/Ennore SEZSTPP/ EE/ C / DV / EA ¢ F.23(D)/ D.46/24
dated 6.2.2024

2. The Assistant Executive Engineer, WRD., Adyar Basin sub

dvision, Chepauk, Chennal-5 Lr. No. AFE/ ABSy /F. /2024
Dated 06.03.2024,

rkmnnrnx

The Superintending Engineer, Ennore, SEZ, STP Project vide

reference 1% cited, has requested Water Resources Department to issue

clearance certificate for having cleared the construction materials from the

Water body for the purpose of onward submission to the Hon'ble High Court,

WIEh respect to daily order in W.P.No.16353/2021 dated 01.02.2024, as given
under order dated 12.11.2021, -

This Court directed P.W.D Engineer to take assistance of
fhe Water Resources Engineering Department of the Indian Institute
of Technology, Chennai for conducting & study as to whether alf the




offending the ly

is Il thie foreign material
from the site and to obtain a certificate from the P.W.D Engineer. The
same also dovs not appear on record. At the request of the learned
Government Pleader, place the matter on 13.03.2024"

In this , the following ished with the
Inspection report submitted by the Assistant Executive Engineer, WRD:, Adyar
Basin sub division, Chepauk, Chennai-5 in the reference 2 cited.

In the above said inspection repoft, It Is informed by the TANGEDCO
Officials that the work involving construction of 68 Nos of piles for providing *
plers was started for erection of conveyor belt, with deposition of debris
consisting of 25,000m? over the backwater area for a distance of 230m for
approach formation. Subsequently, due to objection from Public, the 68 Nos
of piles and debris deposition in the Kosasthalalyar backwater area were
removed by TANGEDCO.

In field Inspection, it is ascertained that all the 68 Nos of Piles and debris
deposited for approach formation have been removed and at present, there is
no hindrance to the movement of water in the Kosasthalaiyar backwater.

n the light of the above subrmission, clearance certiicate with respect
to the above subject is Issued to TANGEDCO, for enabling to submit status
TePort In the Hon'ble Madres High Court as per daily order given In the
W.P.No:16353/2021 dated 01.02.2024.

niyar Basin Division,
Chepauk, Chennai -05.

o
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Item No: 4 and 5
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAL

Original Application No.122 of 2021 (SZ)
With
Original Application No.162 of 2021 (SZ)
(Through Video Conference)

IN THE MATTER OF:

R. Ravimaran, Ennore, Chennai.

..Applicant(s)

Union of India,
Rep. by its Secretary,
MoEF&CC, New Delhi and Ors.

Tribunal on it nh

Union of Igdia,
Rep. by its|
MoEF&CX

Date of hearing

CORAM:
HoNBLE v 0P

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

OA No. 122 of 2021
Mr. A. Y

For Respondent(s): Mr. M.R. Gokul Krishan for R1
Dr. D. Shanmuganathan for R2 and R3
Mr. Vijaya Mehanathan for R4 and RS
Mr. Sai Sathya Jith for R6.

O.A. No. 162 of 2021

For Applicant(s): Suo Motu
For Respondent(s): Mr. M.R. Gokul Krishan for R1
Dr. D. Shanmuganathan for R2 to R6,
R11,R12

Mr. Sai Sathya Jith for R8.
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Mr. Vijaya Mehanathan for R9 and R10
Mr.s Revathia Manivannan for R7
ORDER
1. Judgment pronounced through Video Conference. Application is disposed of
with directions vide separate Judgment. All pending interlocutory
application(s), if any, also stands disposed of, in view of the disposal of the

Applications.

O.A. No.122/2021, z’
O.A. No.162/2(

31+ January, i




w

IS

o

. Union of India

. The Public Worl
State of
Rep by it Sieeret
Fort St. Gegry

. Tamil Nsdu@n a

. North Chennai Thermal Power Station,

88

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 122 of 2021 (SZ)
&

Original Application No. 162 of 2021(SZ)
rough Video Conference)
IN THE MATTER OF
R. Ravimaran
S/o Ramachandran
No.42, Beach Road, Thazhankuppam
Ennore, Chennai- 600057 ./

....Applicant(s)

Rep by its Secretary
The Ministry of Enviro
Jorbagh, New Del

The Tamil N:

No.1, Jeepis agal Building,
dapet, Chennai- 600 015
4

Rep by its Chief Engineer
Athipattu, Chennai, Thiruvallur (district) 600120

. The Tamil Nadu Pollution Control Board

Rep by its Member Secretary
No. 76, Mount Salai, Chennai.
... Respondent(s)
With

Tribunal on its own motion-Suo Motu based

On the news Item published in the Times of India
Chennai Edition, dated 01.07.2021, under the caption
“Another Pipeline leak at Ennore Power Plant”.
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. The Secretary to Govt. of Tam

. The Chairman,
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Versus

. Union of India

Rep by its Secretary

The Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhawan Jorbagh,

New Delhi- 110003

The Chief Secretary to Govt. of Tamil Nadu
Govt Secretariat, Fort St. George,
Chennai Tamil Nadu- 600 009

The Principal Secretary to Government,
Public works Department,

Govt Secretariat, Fort St. Geo
Chennai Tamil Nadu- 600 009

)
o

e Change and Forests
v" Ry
%

Department of Environment, Cl;
Govt Secretariat, Fort St. Geo
Chennai Tamil NadgggB00 009

The Principal

Departmentof
Govt Secs i
Chennai T:

. Tamil Na“ o ement A
Rep by to Nl SR " Gl

First Flo Building

Saidapet] i %00 015 ° “
Z

The cnam“ “

Central Polltition

Parivesh Bh

New Delhi 11

Tamil Nadu Pollution Con&Boarﬂ '
No. 76, Anna Salai, Guindy,
Chennai, Tamil Nadu- 600 032

. Tamil Nadu G ion and Distribution C

Rep by its Chairman cum Managing Director,
6 Floor, TANTRANSCO Building,

144, Anna Salai

Chennai- 600 002

. North Chennai Thermal Power Station,

Rep by its Chief Engineer
Athipattu, Chennai, Thiruvallur Chennai 600120

_The District Collector,
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Tiruvallur District,
First Floor, Collectorate,
Tiruvallur- 602 001

12. The Chief Engineer,
Public Works Department, WRO,
State Ground Water and Surface,
Water Resoruces Data Cener,
Taramani, Chennai- 600 113
. Respondent(s)

O.A. No. 122 of 2021

For r.
For Respondent(s): Mr. M R. Gokul Krishan for R1

0.A. No. 162 of 2021
For Applicant(s):
For Respondent(s):

-mm Krishan for R1

.- Shanm: anatha‘rRZtoRG

ved on: 17* January, 2022

gc,,.mn Jsaary 2685

Whether the Jud

Whether the Judgemef 5 ~- i A / 1~ Yes/No
‘DGMEIWT '

Delivered by Justice K. Ramakrishnan, Judicial Member.

1. Original Application no. 122 of 2021 was filed by one Mr. R.

resident of T} Village, Ennore and a
fishermen by profession alleging that the 5% respondent is
constructing a pipeline intended for carrying fly ash slurry
through CRZ area without obtaining necessary clearance

under the CRZ Notification, 2011 and EIA Notification, 2006
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and it is not part of the Environmental Clearance/CRZ
Clearance granted to the 5% respondent and in violation of the

same.

. According to the applicant, 5% respondent, Power Station is

located in Kattupalli Island in Ennore and Puzhuthivakkam

Villages. Between the island and the mainland is the

Kosasthalaiyar River and its expansive backwaters. The
P

5;5 the backwaters. The

ary to the Pulicat lagoon

to as “Paraval” in Tamil

great geol
e
u zndeq Noigh ChenngiyThopmal
(prr e;everal units of coal-fired the; ts
totalling \ 2 tation in
Tami“ \ Md and
operated'
Dislribution‘rp A 'Th'power station

comprises three 210 megawatt coal-fired units which were

commissioned between 1994 and 1996, as well as two 600
MW units commissioned in 2013. Another 800 MW power
plant, called NCTPS Stage III, is currently under construction.

Clear: 'CRZ ClI for the unit, its coal

conveyor and seawater intake and discharge infrastructure

has been obtained vide proceedings dated 20.01.2016.




4. The fly ash generated from the currently operational thermal
power plant is transported in slurry form through ageing
pipelines to the ash pond (which is unlined), a source of
contamination and constructed in violation of prescribed
norms, which have been discharging slurry into the water

bodies. The google earth images of the area available from

2002 onwards show that ash has been leaked into the

o

b are serious politants, apart

o Q

imium  (Cd]¥ Antimony [(s‘/§ enic  (As)

Chro ) M also
radiuac” ‘ ‘

6.5th respond& i 'a,gﬁ ash into the

Kosasthalaiyar, its flood plains and the Buckingham canal for

ng

decades and has severely contaminated the area. Aggrieved by
this illegality, the applicant approached this Tribunal by filing
original application No. 08 of 2016 and this Tribunal after
taking cognizance of the illegalities passed several orders,
including constitution of an expert committee to study this

issue and the report of the expert committee stands testimony
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to the severity of the hazardous levels of contamination in the
region. The illicit discharge of ash continues till date and no
steps have been taken to replace the old pipelines and to

prevent further ination and the ion caused

is yet to be cleaned up.

. While things stood thus, the 5th respondent commenced

unloading pipelines and it was hoped that it was for replacing

the leaking pipelines in (Une s abg statements made by the

Sth respondent before this

2016. However, to the éﬂtﬁ\e resldcnls including the

!work for
for carrying ash from the Stage ﬁ'y

ggﬁowmachinwo M{iver

-

applicant

an , obstructing and diverting ffat

[+ L Q
interfering 'Ogldal movem®gt so essenuaés IW and
health!

N b
§§MM hPWBsasthaliar
siver in urder‘ oy oo ecning into e
same for the purpose of construction of the structure.
Encroachment and reclamation of water body is illegal and
cannot be permitted in law. Water bodies cannot be reclaimed
for any such activity. Even a bridge cutting cross a water body
can be permitted only with the permission of the concerned
authorities, which includes the Public Works Department, and

designed in such a way as to have minimum impact on water




flow and ecology of the water body. Further, though it is a
permissible activity under the CRZ Notification in certain
zones, the same can be constructed only after obtaining
necessary CRZ Clearances, as admittedly this area falls under
CRZ zone covered by the CRZ Notification. In this case no
such clearance was obtained for the purpose of laying

pipelines through CRZ area.

9.The EIA studies cond
Environment Clearance a

Thermal Plant Stage Siit

constmcy ‘pipeline an
not o e sgme Wg 3

respo d committed fraud in obtaining the

10. The“.\ 2 of gifiggpermissiong, gbtaine “ Sth
respt 1t l;!vs that no pergussmn has heE for
constructign %xlmes to c: ash from t}g plant. In
fact, cM. i €$purt i n pl e EIA

will be uu'nz,em O & e ash pond. In
fact, no ash pond area has béen identified in the EIA reports
and no clearance for the same has been obtained.

11.The Environmental clearance and CRZ clearance dated
20.01.2016 obtained by the 5th Respondent is limited only to
foreshore facilities (coal and seawater) and not for ash pipeline
conveyor. The Environmental Clearance clearly describes the

facilities within CRZ Area as a) Coal Conveyor b) Supporting
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Trestles for Coal Conveyor c) Seawater intake from forebay d)
Glass Reinforced Plastic pipes for cooling water intake and
coolant water outlet. Thus, handling or conveyance of coal ash
slurry through CRZ areas is not part of the Environmental
Clearance/CRZ clearance obtained by the 5th respondent.

12. The applicant also extracted some portion of the study in the

application as follows:

z
3
z
=
E
ot

the power plant o the ash dyke i 0 i ot ayout o i EC.CRS

oo such Srucure bl be rgquired
E usage ol'ish dyke under emergeddy
slyear.
g across
Ris
water
(o0
Hihe H.y. Tide

b
Line Sea and. 100m from the_canal ipeline coridor
iraverses the intridal ares, thecqral, the Kosasthalai River and.fs
backw

2 In Adiional TOR for constalbased TPPs, Page TOR-12 of EIA, it is
stated as below against the respective ent

) The proposed project site doesn't include marshy areas and backwat

0. No water bodyinallah are pasing across the i, So o diversion of
canals envisaged.

©). There are no marshy areas in the proposed site.

13.No consent to establish has been obtained under the Water
(Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 for construction
of ash slurry pipeline. The consent to establish under the

10
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Water (Prevention and Control of Pollution) Act, 1974 does not
cover handling or discharge of coal ash slurry. “Trade effluent”
mentioned in the Water Act includes only Cooling Water
Blowdown, Desalination plant reject, DM plant reject, waste
water from service water system. So, the ongoing construction
is thus illegal as it is being carried out without a valid Consent

to Establish under the Water (Prevention and Control of

ention and Control of

tzth[ect the IW

comw ﬂat area. Though this was brou
of the aut] h‘? no action taken and % Sp ndcnt
is hun X wi structid: during

lockdown §Q{ mmr y
except to apm “‘n '1

as well as final reliefs:

INTERIM RELAEE:
ing disposal o the present applicaton, the applicant prays that this
Hon'ble Tibunal bepleascd
A. isste an order Injunction restraining the Sth respondent from continuing
is ongoing consiucton of siructuresto carry pipelines (0 transport coal
1 acrosste b ofthe
)i st e S O 1 e e G e e T

s therfore prayd that i Hom'ble Trbunal may be plessed

Respondents No. 1 1o 5 1o forthwith demolish the illegal structures
Consracted by the i and 5h respondents to carry pipelines to transport coal
ash across the backwaters and main channel of the
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B. Direct the 4th and Sth respondents to utilize the pipelines procured by them
to replace the leaking, ageing pipelines carrying ash slurry from the Ist_and
2nd phase Thermal plants. So as to prevent further contamination of the
environment.

C. Direct the payment of compensation for environmental harm on account of
the violation committed by the Sth respondent.

D. Direct respondents 1 and 2 to prosecute the Sth respondent for violation of
the CRZ Notification, 2011 and for encroachment of the Kosasthalaiar and its
backwaters

E. Issue such other orders as it deems fit in the interest of the case and render
justice.

14. Respondent nos. 4 and 5 filed reply statement contending that
the application is not maintainable as it is barred by limitation

and the allegations are ing factual as well as legally.

The Tamil Nadu Electricity s formed on 1%t July, 1957

under Section 54 of the Eleﬁo)gi pply) Act, 1948 in State of

Tamil Na ‘qxc was We for,
q' Heta
transmigsio distgibuti 3

4

15. Respondent‘ 4‘ Pro omd’scaﬁ 1x800 MW,
NCTPP stage Il Super Critical Thermal Power Plant which is
only an expansion unit in the vacant land available within the
existing North Chennai Thermal Power Station complex at
Ennore and Puzhuthivakkam Villages of Ponneri taluk,
Tiruvallur District.

16. This project was conceived in 1989 itself as a Stage Ill project

as the land had already been acquired for accommodating all
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the three stages of NCTPs and is developed to generate power
using the existing features of NCTPS Stage I and Stage II within
the industrial land of NCTPS complex, which is enclosed in a
pucca compound wall constructed during 1990. The Chennai
Metropolitan Development Authority has declared the subject
complex as “industrial land”. Based on the power demand and

financial status of the Electricity Board, these power plants

aher utilising the public
stalled capacity of 3x210

wards and Stage Il power

plant of i ’1 ¢ned from
2017 o

17.The o& NCTPS Stage III project is now bei *ﬁshed
to OM @verqdemand of TamilNady us “sung
facill ogs the

an any further acquisition of th
(o) L)
e%ogxess of th@work is in 35

Procurems
BHEL, New Ph - @y Sstem Limited,
Chennai. They were engaging Sub-contractors for procurement
of construction materials, execution of work etc.

18. Public hearing was conducted in respect of this project on
05.03.2015 under the Chairmanship of the District Collector,
Tiruvallur District along with the public and other department
officials. The grievances of the public were recorded. They

applied for Envi cl as under EIA
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Notification, 2006 to the Ministry of Environment, Forest and
Climate Change, the 1% respondent herein and the project
presentation was made by the TANGEDCO in the Tamil Nadu
State Coastal Zone Management Authority on 19.05.2015,
wherein under the heading of Fly Ash Management, it had been
informed that there would be no ash disposal in sea/river and
100 per cent dry fly ash collection in silos of one day (24 hrs)

ash generation capacity ed plant and also that

¢
bottom ash would be di rough dry bottom ash
handling syslem and in c

d\sposed of c ash Dyke.

19. The 2 Opy
re-porls S, HTL map and this was consid Tamil
Nad\“ zne ment Authgrityin thejr
of T Ldtalc Coastal Zope Managemend eld

on 19.05.: jon of the
Tamil M M the
TANGEDCO Rhal‘ c'] zﬁ Management
Authority and MoEF&CC. In the Letter No. 10173/EC.3/2015
dated 16.06.2015 of the Principal Secretary to Government
also, it has been mentioned that TANGEDCO had informed that
the proposed project would be taken within the existing NCTPS
complex as an expansion unit. The project presentation and
additional information was made by TANGEDCO before the

Expert Appraisal Committee of Government of India on




27.11.2015. Under SL No. II- Revised Layout of NCTPS complex
prepared by the Institute of Remote Sensing, Anna University,
Chennai various units viz. Stage I (3x210 MW), Stage I (2x600
MW) and facilities viz. Coal conveyor, cooling water inlet/outlet
and Bottom Ash disposal line to the ash dyke of NCTPS along
with the Demarcation of HTL/LTL and CRZ Delineation for

NCTPS Stage III (1x800 MW) at Ennore village, Ponneri Taluk,

nder SI. No. X- Explore
ottom ash, wherein it has
h of the proposed plant

stem and
S -
“CTPS.

ash

disposed into the existing ash d;

gmwbmmed g

llﬂprojccl using the ash dyke of

20. The “ u@Plor the
\"

project ironment

consultant, M @i +d®yderabad and

submitted by TANGEDCO to MOEF&CC for obtaining

pipe vo
furnished

Environmental Clearance and CRZ clearance. After considering
the documents produced and the project proposal, the 1t
respondent issued Environmental Clearance and CRZ clearance
for the above said project on 20.01.2016 with various

It was i in the i Clearance

itself that it is an expansion by addition of 1x800 MW (Stage I1I)




of North Chennai Thermal Power Plant and they were carrying
out the work strictly in accordance with law. The issuance of

Clearance was in the on

03.02.2016 in English and Tamil and the same was circulated
in the offices of local authorities.

21. They obtained consent to establish from Tamil Nadu Pollution
Control Board with various conditions vide Consent Order No.

170124499798 dated IS.Qé r Section 25 of the Water

(Prevention and Control of ) Act, 1974 and Consent

ind
Order No. 170124499798 ap:éd 13.@{.2017 under Section 21 of

oY
the Air (P or, and Cofftro1°6f Pollutia ]‘l, i

have S(.E
and pe

Secti and
any ths
under, iod, of 60
days. in the
year 2016 ukos.zozl

which is long n‘-. d'

22. As per Environmental Cleararice conditions under 7B. General
Conditions-SI. No.(VIIl), utilization of 100% fly ash generated
shall be made from 4t year of operation only. As mentioned in
the fly ash utilization of the Rapid EIA report, fly ash utilisation
will be met at 50 per cent within target date of one year from
the date of commissioning, 70 per cent within target date of two

years from the date of commissioning, 90 per cent within target




date of three years from the date of commissioning and 100 per
cent within target date of four years from the date of
commissioning. So during initial stage of operation of the unit,
fly ash utilisation system is required for wet disposal to ash
pond in slurry form, for which pipeline is essentially required.
23. 1t was clearly mentioned in the Environmental Clearance that

ash pond water will be collected, treated and reused for slurry

making. A Recovery Wstgt‘
1A
collecled in the Recovery

Water Pus gs and ;; mlo ter sump
e N p

located jnsi Poveg Plgii Gaugh geeovs pe line

for a lel out 2.8 km as shown in the EIA d CRZ

deli prof Agpa niversity refeszed,t
>

ofd Certificate from 3t respon) was

se was located near ash
dyke of NCTPS with one nui very water pipe line will be

The decanted

24.No
obtained
of bnMr
zone Buc] ‘
existing ash @ ot‘v d'l (Me ash. As per

MoEF&CC Notification -~ No.~19-31/2015-IA-III, GOI IA-IIl

se agreemelf was execute cqnstruction

Division Circular dated 27.02.2015 in CRZ areas, permissible
activities, which are integral and ancillary to the execution of
approved projects including that of construction of temporary

bridges over creeks or backwaters, and temporary make-shift

required for ing the main

permitted activity will not be a deviation from the conditions of




approval as they are minor in nature and without damaging the
environment. The temporary approach road with ash/other
material shall also be removed as per PWD lease agreement
after construction of the bridge for lying of ash slurry pipeline
and hence there is no encroachment and reclamation of
Kosasthalaiyar River and flood plains. No damage has been

caused to environment on account of laying down the pipeline

v
for disposal of ash from e | é}; the existing ash dyke of
NCTPS. They denied the all ons regarding nature of impact

alleged. According to m?ﬁ;) J.Ka\mcessmy for laying down
z.i] o ST

pipeline fo; i . e
needs gas onede fOR) Efftirogmental

Clear: study was also conducted for thal

this o tg guthorities as giell The
cgﬂby laying down.of pipeline as by
O,

no. 1 entire @hﬁz 'shg disposal has
been erected in August, 2020 and the entire 100 per cent work
has been completed. For procurement of new cast Basalt lined
pipe, purchase order has been placed with M/s Turbo
Engineers, Coimbatore for a length of 10,452 meters for a value
of Rs. 8.36 crores with a delivery period of 10 months. About
7392 meters of new pipelines have been supplied and the

balance quantity was delayed due to COVID-19 which came




into effect from March, 2020. Line No. 3 (Total Length of 4942
meters) pipe has been replaced with new pipes from ash dyke to
NCTPS gat for about 3892 meters out of 4942 metres and 78.7
per cent work has been completed. As regards line No. 2 (Total
Length of 5511 meters) worn out old pipes dismantling works is
in progress and replacement of pipes with the available quantity
3500 metres will be taken up shortly.

o
26.In the meantime, the suj s Turbo Engineers vide

their letter dated 27.04.2
inability to supply the
second wﬁv c&: Action is
being tgkes g, m. gme. ﬁ nt has
been s& de due

any

0.06.2021 informed their

due to COVID-19

%&TR‘B\WV
Clearance is‘ui{‘h v'veqoblain prior
Environmental Clearance before starting the work. For this
project online proposal was received on 26.05.2015 and after
considering the same, TOR was issued for preparation of
EIA/EMP report on 28.05.2012 and thereafter the validity of
TOR was extended upto 27.05.2015 on 08.09.2014. The State
Coastal Zone Management Authority held detailed discussion

on the said project in its meeting dated 19.05.2015 and after




due deliberations, they recommended CRZ Clearance for
foreshore facilities on 16.06.2015 and the recommendations of
the Coastal Zone Management Authority dated 16.06.2015 is
annexed as R-1 along with the counter.

28.The reconstituted Expert Appraisal Committee, (Thermal

Power) in its 38 meeting held on 25% -26% June, 2015 based

on i i itted by the project in EIA/EMP
P T

report provided during th made before the Expert

Appraisal Committee and t certain information and

and disposal of

'Pc ider  the
ing the

-4
29. The propy
46t M
project pra 1 'sponse to
the obsewam m‘by o'ceeqits previous

meeting pertaining to utilization and disposal of fly ash which is

1) in its

ein the

reproduced below:

“(x). Regarding fly ash utilisation, at present, TANGEDCO is
disposing the fly ash by allotment to the cement companics and
the companies have established silos to collect the fly ash from
the power plant. The bottom ash is being supplied to the brick
‘manufacturing/SSI units for making fly ash bricks. Open tender
system is being adopted to allot the fly ash to the companies. An
OU ~executed with M/s Dalmia Cements (Bharat) Ltd.
Dalmiapuram, Tamil Nadu for off take of fly ash from the
proposed Stage III (1x800 MW).
(xi) Regarding bottom ash utilisation, the bottom ash of the
proposed plant will be collected through dry bottom handling
system and used for brick manufacturing and road laying




urposcs. Excess, f goy), pillbg, dispgecr through cxisting ash
dyke of NCTPS.

30.The Committee noted that EAC (CRZ) has recommended to
grant CRZ Clearance for the following foreshore facilities for the
aforesaid thermal power plant:

i.Coal conveyance should take place in closed conveyor and that
there could be no open stacking of the coal in the CRZ area.
ii.The intake water pipeline should be laid as per provisions of
CRZ Notification, 2011
A Dipoaal G bt it shalfmest THAF Co bocti

iv.Water temperature should be-monitored at outlets of each of
e unit (3 phases) and’ ‘pre-cooling channel joining
Ennore creek. i

31. A copy of the same was ps
32.0n the basis of the clarifications ents produced,
4

the Exper ppraisal Compmittec. roject for

nvu' o entWRZC anceﬁuhjecl
/ Y

to co of the conditions of EAC (CRZ) llowing

eac enyiggnmental safeguagdscondiion:

f mulgiple distributis ploin
ooling channdlBnt

33.0n the basls‘ & pmmendatiog@tade

MoEF&CC granted Environmental Clearance vide their letter

y the EAC, the

No. J-13012/14/2012-IA. I (T) dated 20.01.2016 under the
provisions of the EIA Notification, 2006 with certain general as
well as specific conditions and the Environmental Clearance so
granted is produced as annexure R-4. Following conditions
addressing the environmental concerns in the Environmental

Clearance granted is reproduced below:




“6. Fly ash and bottom ash would be collected and stored in the
silos and supplied to cemen/ brick industries for mamfacturing
cement and bricks. 100% Dry Fly ash Collection will be done
by providing Pressurized Dry Fly ash Collection System. The
Jly ash from the existing Units is being sold by e auction and the
same is proposed for the instant Unit. An MOU is executed with
N /s Dalmia Cements (Bharat) Lid, Dalmiapuram, Tamilnadu
Jor of take of fly ash from the proposed NCTPS Siage Iif
(1x800MW]. Ash pond water will be collected, treated and
reused for slurry making,

7. (4 Specific Condiion:

i) All the recommendaions and conditons specified by
Tamil Nadu Coastal Zone Management Authority (TNCZMA)
vide letter No. 10173/EC.3/2015-1 dated 16.06.2015, shall be

complied with,

(x1) Construction activity shall be carried out srictly as per the
provisions of CRZ Notification, 2011. No construction works
other than those permitted in Coastal Regulation Zone
Notification shall be carried out in Coastal Regulation Zone

area.

(exi) Monitoring of surface water quantity and qualiy shall
also be regularly conducted and records maintained The
monitored data  shall be submitted 1o the Ministry
regularly. Further, monitoring points shall be located benween
the plant and drainage in the direction of flow of ground water
and records mainiained. Monitoring for heavy metals in ground
water shall also be undertaken and results/findings submitted

along with half yearly monitoring report




(xxiii) No water bodies including natural drainage system in
the area shall be disturbed due 1o activities associated with the

setting up / operation of the power plant.

(xxxi) Marginalized section of society particularly traditional
fishermen communities shall be identified based on 2011
Ppopulation census data and socio-economic study of the various
strata of families such as those carrying out subsistence fishing,
commercial fishing etc. shall be carried out and impact on
their livelihoods shall be assessed separately. Accordingly,
sustainable welfare scheme/measures shall be undertaken and
status of implementation shall be submitted 1o the Regional

Office of the Ministry witkin six months.

(xxiv) Fugitive: emission of fly ash (dry or wet) shall be
controlled such that no agricultural or non-agricultural land is
affected. Damage 10 any land shall be mitigated and suitable
compensation  provided in consultation with the local

Panchayat.

(xxx) Fly ash shall not be used for agricultural purpose. No
mine void filling will be undertaken as an option for ash
utilization without adequate lining of mine with suitable media
such that no leachate shall take place at any point of time. In
case. the option of mine void filling is to be adopted, prior
detailed study of soil characteristics of the mine area shall be
undertaken from an institute of repute and adequate clay lining
shall be ascertained by the State Pollution Control Board and
implementation done in close co-ordination with the State

Pollution Control Board.

(xowvi) Fly ash shall be collected in dry form and storage
Sacility (silos) shall be provided. Mercury and other heavy
metals (As, Hg. Cr, P etc.) shall be monitored in the bottom
ash. No ash shall be disposed off in low lying area.



9
7. (B.) General Conditions:

(viii) Uiilization of 100% Fly Ash generated shall be made from
th year of operation. Status of implementation shall be

reported to the Regional Office of the Ministry from time 1o

rime. "

34.The inspection report submitted before the Tribunal on
15.09.2021 clearly shows that aying a pipeline for transmitting

&
slurry across Kosathalaiyar ater has not been covered

Tribunal
35. As p

the mjatteg, Appointed a Joint Committee compris| The
Dmyo %r, TirGwatiur District6FE” senle not
belo‘“ “onal
Magis enior
Officer BMpistry of
Environment s gbeEF & CC),

Chennai, (3) a Sen&ﬁcer from T8l Nadu Coastal Zone
Management Authority (TNCZMA), Chennai (4) a Senior Officer
from not below the rank of Superintending Engineer from
Tamil Nadu Public Works Department and (5) Irrigation
Department and (6) a Senior Officer from the Tamil Nadu
Pollution Control Board (TNPCB) deputed by its Chairman to

inspect the area in question and file a factual as well as action




taken report if there is any violation found with following Terms
of Reference:

i. The impact of construction of pipeline on riverine environment
and also on environment in general.

ii. Whether there is any violation of CRZ Notification, 2011 or

9 whichever is applicable or EIA notification, 2006 as

amended from time to time.

iii.Whether the environmental clearance cum CRZ clearance
granted for the unit has covered the work of laying pipeline
for discharge of ash slurry in the Kosathalaiyar river basin,

iv.Whether on account of the laying down of the pipeline, is there
any damage caused to the environment and if so, what is the
nature of damage caused and.the remedial measures to be
taken and also assess the ensir tal compensation for the
damage caused to the n;p

36. In this matter, Joint Com s filed its inspection report

1AYY8
dated nil e-filed on 14.09.29&.% reads as follows:
S la)
| =ty :

1. We respectfully submit that the Appellant had filed Original Appli

No.122 of 2021(S2) allegi eg ying of ong th
Kosasthalaiyar river by the 4% Respondent the Tamil Nadu Generation and
Distribution Corporation (TANGEDCO) and the 5* respondent, the North Chennai
Thermal Power Station (NCTPS). It was alleged by the appellont though
Environmental Clearance and CRZ clearance was obtained for this project, there

was no specific permission granted under both these dlearances for laying of

ash slurry.

has also stated that even in the Environmental Impact Assessment (EIA) report,
the place alltted for ash pond and disposal of ash slurry through pipelines at
present by them have not been mentioned which s  gross violation of CRZ
notification and also against the terms and conditions imposed while granting

Environmental Clearance.

2. Based on the above, the applicant has sought the reliefs in the
application by A) Directing the Respondents 1 10 5 to demolish the illegal
ctructures constructed by the Respondents 4 & 5 for transporting ash slurry
through pipelines across Backwaters of Kosasthalaiyar River B)To direct the

Respondents 4 & 5 to replace the ageing pipelines for transporting ash sturry.



The Committes was directed to ascertain (1) the impact of construction

of pipeline on riverine envirenmant and envirenment In General (i whather

Wi e - TWw

2021 (523, the following Joint Committes members Inspected the site on
5> or. € Kataperumal,




V). Both the Stage-1 &2 Tharmal plants neve bean designed for 40% Wet

be disposed to the ash pond as a contingency plan in case of
ViDThe Bipelines of Stage-1 were commissioned during 1994-95 snd hence

ii).Both the series of asn pipelines of Stage-i & 2 comprising 13

commencemant of project by the TANGEGCE.

27



TS

has been Informed thet In the project in the CRZareas permizsibie st

2




Enator construction of temporary bridges over creeks or backwaters,temporary

makeshift infrastructure /constructions required for completing the main

W, Supporting tresties (Steel frames) for cosl conveyor st about 6m

v et Horrble Tribunal (SZ)in Apolications No.8 of 2016, 152 of 2016 & 195 of
s - 1|

ris
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13.The Hon'ble Green Tribunsl (S2) in itz order dated 07.06.2021 directed
(3 The impact of conseruction of pipetine on riverine envirenment and

W Whether thare is any viciation of CRZ Netincation 2013 or Zois
whichaver is applicatic or E1A Notification 2006 as amended from tme

for expansion by addition of 1 x BOOMW (Stage-111), North Chennal Trp




of emergency only. It must be ensured that new pipes must be laid

{ntactto avoid any leakage of fiy ash o the water bodies thereby
environmental damage will be averted

s, therefoe, prayed tha this Honble Tibunal may take on record the

above status report based on the observations made by the Joint Committee

and pass appropriate and further orders s this Hon'ble Tribunal may deem fit

and necessary in the circumstances of the case and thus render justce.

67
Assistant Executive Engineer, Revenue Diviional Officer,
Assistant Conservator o Forest (1), ponner, Thiruvalur District
Department of Envionment, Representing
o 1

Thiruvallr Distrct.

4
suéivmmm!n neer, Sufyrebnbi] Engineer,

“Tomil Nadu Pollution Contlel Board, Water Resources Department / PWD,
‘Gummidipoondi Chennai - 600 005.
Thiruvallur i
epresenting
Joint Chief Environmental Engineer(),
“Tamil Nadu Pollution Control Board,
‘Chennai Zone.
rector,
Miistry of Environment,
Forest & Climate Change (MOEFCC),
Chennai - 600 006.
37. Thereafter, the matter was considered along with other
connected matters.
38. The Tamil Nadu Pollution Control Board filed a report signed
by the officials on 02.11.2021, e-filed on 03.11.2021 which

reads as follows:




REPORT FILED ON BEHALF OF THE 6™ RESPONDENT
TAMIL NADU POLLUTION CONTROL BOARD.

|, S. Ragupathi, Sio. R. Sanganan, Hindu, aged about 57
years, having office at No.76, Mount Salai, Guindy, Chennai-600 032,
o hereby solemnly affirm and sincerely state as follows:-

1. 1 am the Joint Chief Environmental Engineer, Tamil Nadu
Pollution Control Board and | am filing this Report on behalf of the 6
Respondents Board and as such | am well acquainted with the facts of
the case as per records.

2. Itis respectfully submitted that the Hon'ble National Green
Tribunal(SZ), Chennai in its order dated.07.06.2021 in O.ANo.122 of
2021 directed as follows:

“Para 15 : the members of the committee as well as the official
respondents immediately through e-mail, so as to enable them fo
comply with the direction and for filing their independent response to
the allegations made in the application and also for fiing their
independent report as directed by this Tribunal”

3. It is respectfully submitied that, in compliance of the above
Hon'ble NGT order, the area was inspected by officials of the
JCEE(M), TNPCB, Chennai on 14.07.2021. During inspection, the
following were observed

i) Water is being used for pumping out the ash siurry, generated
by buming of coal in Stage | and Stage i of North Chennai
Thermal Power Plants, into the ash pond, which is fitered and
put into reuse. Everyday about 48,000 Tons of wet ash slurry is




being pumped into ash pond which contributes 3,300 Tons of
Fly ash.

ii) The ash pond is located about Skms from the Thermal Plant
sprawling at an area of about 245 Hectares.

iif) The total quantity of ash deposited was 65 Lakh Cubic metre,
out of which 22 Lakh Cubic metre has been already removed
and transported. Hence left out with 43 Lakh cum of ash at
present.

iv)Both the Stage-1 & 2 Thermal Power Plants have been
designed for 40% Wet bottom and hence generation of ash
slurry is inevitable. Only the Stage-3 Thermal Power Plant is
designed for a dry bottom and hence ash will be disposed to the
ash pond as a contingency plan in case of emergency only.

v) The pipelines of Stage-1 were commissioned during 1994-05
and hence more than 25 years old. They have become rustic,
corroded and brittle with numerous cracks. There are total 8
Nos. of series of pipelines of which 5 Nos. carry ash slurry and 3
Nos. being used for recycling the filtered water.

Vi) Out of the above 5 Nos of pipelines, Line 1 & 5 were replaced
and got completed during August 2020. These pipes are old
used pipelines brought from Ennore Thermal Power Station
(ETPS). They are Cast Basalt-iined having an outer diameter of
406 mm and Inner diameter of 356mm. Replacement of Line 2
&3 s in progress with new Cast Basalt pipes, but for Line 4,the
unit is yet to procure new pipes. The TANGEDCO has
committed a timeline for replacement of all the 5 Nos. of
pipelines by December 2021, to comply with the orders of the
Hon'ble Tribunal in Applications No.8 of 2016, 152 of 2016 &
198 of 2016.

Vi) Both the series of ash pipelines of Stage-1 & 2 comprising
13 Nos.(8+5) starts near the Stage-2 Entrance Gate outside,



cross the adjoining Buckingham Canal and Backwaters by
supporting bridges.

vii)  The pipelines cross across Buckingham Canal,
Backwaters and the Ash Pond. Although leakage of fly ash from
pipelines were not noficed at the time of inspection,
accumulation of fly ash deposits still persists in Backwaters and
Buckingham Canal, due to the leakage of ash slurry from the
ageing pipes. As a result, Buckingham canal and backwaters
have become a cesspool of ash. The ash pond is found
deposited with huge quantum of ash to an average depth of
about 4 metre. Excavation and transportation of ash from the
ash pond is noticed and requires removal on large scale. The
earthen bund is about 7 metre height surrounding the ash pond
of which a portion of bund has been raised another 3 metre
height to augment the storage of ash. Raising of bund for the
entire circumference is incomplete. The pond is devoid of Geo-
membrane lining. There are no mechanisms for spraying /
trickling of water to control spreading of ash in the air causing air
pollution.

ix) Laying of ash pipelines for Stage-3 (3 lines reported as one for
Fly ash slurry, one for Bottom ash slurry and third one for
recovery of water from Ash pond) was in progress and the
pipelines will be laid parallel to the existing pipelines of Stage-1
& 2. It crosses the Buckingham Canal and the adjoining
Backwaters by RCC supporting Bridges. Piling work for the
supporting Bridges and laying of pipelines were stopped
temporarily and it was reported that the unit has stopped the
piling work and pipeline laying due to the case filed before the
Tribunal




Stage-l

4. It is respectfully submitted that Combined Environmental
Clearance for expansion of 1 x 800MW North Chennai Thermal Power
Plant (Stage-3) and CRZ clearance for the following foreshore facilities
at villages of Ennore & Puzhudivakkam in Ponneri Taluk of Thiruvallur
District has been granted by the MoEF & CC dated 20.01.2016 with
certain condtions. The validity of EC is up to 7 years from the date of

issue i.e 19.01.2023.

a) Coal conveyor having length of 3.5 km and elevation of 6 m
for coal transportation from Ennore Port to NCTPS Stage - lll
PR

b) Supporting trestles (Steel frames) for coal conveyor at about
6 m/8 m from ground level.

©) Sea water intake from fore bay of NCTPS stage - intake &
outlet pipe to pre cooling channel of NCTPS for discharge
with intake pipe length of 3 km and outlet pipe length of 1.5
km

d) GRP( Glass reinforced Plastic) pipes on the ground level for
cooling water inlet and coolant water outlet.

A~



5. It is respectfully submitted that vide para 6 of EC issued, it is
mentioned that the fly ash and bottom ash would be collected and
stored in the silos and supplied to cementibrick industries for
manufacturing cement and bricks. 100% dry fly ash collection will be
done by providing pressurized dry fly ash collection system.

6. It is submitted that on scrutiny of the Environmental clearance
and CRZ Clearance, it s noticed that there is no specific mentioning
about the laying of pipelines in CRZ area for conveying the bottom ash
to the ash dyke or bring back the ash pond water from the ash dyke to
the plant for reuse except the mentioning of “Ash pond water will be
collected, treated and reused for slurry making”

7. It is respectfully submitted that the TANGEDCO must strictly
fulfil and comply with the conditions imposed in the Environmental
Clearance and CRZ Clearance without violations and deviations for
Stage-3 TPP, unlike the environmental damage already caused by the
operation of Stage-1 & 2 Thermal Plants due to ash deposit in the
water bodies and the air-borne fly ash in the nearby villages causing
nuisance and air pollution.

8. Itis further submitted that the leakage of ash pipelines provided
for NCTPP Stage 1 and accumulation of fly ash in Buckingham Canal
and Backwaters has become an everyday phenomena and these facts
have been already dealt by the Hon'ble Tribunal (SZ) in Applications
No.8 of 2016, 152 of 2016 & 198 of 2016. In this regard, the Hon'ble

Tribunal (SZ) constituted an Expert Committee comprising Central




Polluion Control Board (CPCB), IIT, Madras, TamilNadu Poliuion
Control Board (TNPCB) n its order dated 25.05.2018 to ascertain the
status of fly ash / bottom ash disposal, damage caused to the
environment, environmental compensation f so what is the nature of
damage caused and remedial measures to be taken and also assess
the environmental compensation for the damage caused to the
environment. Also, Horible Green Tribunal (SZ) passed orders dated
December 21, 2017 to deposit the required funds to PWDWRD for
removing the accumulated fiy ash fom Buckingham Canal &
Backwaters and also ordered TANGEDCO to replace the ash siurry
pipes as early.

In pursuance to the orders dated December 21, 2017 in
Applications No.8 of 2016, 152 of 2016 & 198 of 2016 by the Honible
National Green Tribunal (SZ), TANGEDCO deposited a sum of
Rs2850 Crores fo PWD/ WRD for the work of Dredging the
Backwaters (Kosathalaiyar River) deposited with fly ash between
NCTPS Main gate up to KPL (Kamarajar Port Limited) Main gate for a
length of 2400 metres. In addiion, they had also deposited Rs.66.23
Lakhs for removal of fly ash deposited in the adjoining Buckingham
Canal between NCTPS Main gate up to KPL Main gate for a length of
2400 meres. Though the works have been reported to be completed
in al aspects by December 2020, accumulation of fy ash sl persistin
the completed stretch of Buckingham Canal.

Further, the TANGEDCO has remitted an amount of Rs 16.461

Crores as Environmental Compensation for the period from



01.11.2004 to 12.11.2019 as assessed by the TNPC Board based on
the findings of the violations noticed by the Joint committee constituted

by the Hon'ble NGT in the above said cases.

Under the above circumstances, it is humbly prayed that this
Hon'ble National Green Tribunal (Southern Zone) may be pleased to
pass such order as it may deem fit and proper in this facts and

circumstance of the case and thus render justice.

5 a2,
BEFORE ME

VERIFICATION

I, S. Ragupathi, Sfo. Thiru. Sanganan , working as Joint Chief
Environmental Engineer, Tamil Nadu Pollution Control Board,
Chennai, do hereby verify that the contents of above report are true to

the best of my knowledge through records.

prive o8 50D,
Mo, MOUNT AL CHENUACSI 032

39.In the “ e% them a\ﬁ ]M’epons
published r.s %mﬂ» k07.2021
under the cngtin TBier oo Denore, Pover
Plant” and also another newspaper teport published in New
Indian Express, Chennai Edition dated 13.07.2021 under the

caption “TANGEDCO Violating Rules in Ennore and also

another report published in the same

namely, The “New Indian Express’ dated 15.07.2021
“TANGEDCO's Ennore SEZ Project Deviating From Approved

Alignment” registered a Suo Motu matter as O.A. No. 162 of




2021. It was noted in the newspaper reports that TANGEDCO

was deviating the line in violation of the rules and carrying out

the project against the conditions imposed in the clearances
granted apart from mentioning about breach of ash slurry pipe,
causing spilling of large scale fly ash slurries in the residential
area causing pollution.

40.0n the basis of the newspaper report, while admitting the

matter, this Tribunal app Jsipt Committee consisting of

(MoEF&Cq lg a Senior
Ofﬁcer@ *cpcs),
Integratdd B pfifitending

ater

fg’t

EP s Do ™2

Orgghisation (WRO)b Chennai, (5) i Officer

’ lu Coastal one Man:
rrchﬂ d (6) #FSel Offict
N

Pollmjan

Reference:

The committee is directed to ascertain as to whether i) there are
any violations of conditions imposed in the clearances and
permissions granted for Tamil Nadu Generation and Distribution
Corporation Limited (TANGEDCO), 1l) whether there was any
deviation from the proposed alignment of the pipe as permitted
under the clearances granted without obtaining any approvals of
modification of the same from the appropriate authorities, Il
whether there was any leakage of ash pipe resulting in spillage of
fly ash in the neighbouring areas and if so, what is the nature of
damage caused on account of the same, IV) whether there was
any air pollution or water contamination caused on account of
the spillage of fly ash due to leakage of pipe lines, V) whether
any unlawful dumping of fly ash is being done in the nearby



water bodies and if 5o, what is the nature of damage caused to
the water bodies on account of the same and the remedial
measures to be taken for restoring the damage caused to the
water bodies.

The committee is also directed to assess the environmental
compensation, if there is any damage caused to the environment
on account of the alleged act of the Tamil Nadu Generation and
Distribution Corporation Limited (TANGEDCO) to be recovered
from them including the expenses required for carrying out the
remediation measures and restore the damage caused to the
environment including the rectifying the contamination, if any,
caused to the water body and the water quality in that arca.

41.Apart from this, Tamil Nadu Pollution Control was also

directed to file independent Téport regarding the pollution

caused and the action take:

42. 70

Boary

by
status of
201

to ash pond which
contributes 3,300 tons of fly ash. Stage I and Stage Il Thermal
Power Plants have been designed for 40 per cent wet ash and
generation of ash slurry is inevitable. The pipelines used for
Stage [ is operating since 1994-95 and they are more than 23
years old. They have become rusty and corroded with numerous
cracks. There are total 8 numbers of series of pipelines in
which 5 numbers carry ash slurry and 3 numbers being used

a0




for recycling the filtered water. The ash pond is located about 5
kms from the Thermal Power Plant.

43.0ut of 5 numbers of pipelines carrying fly ash slurry, Line 1
and 5 were replaced and got completed during August, 2020.
These pipes were old used pipes brought from Ennore Thermal
Power Station. They are Cast Basalt-lined having an outer

diameter of 406 mm and inner diameter of 356 mm.

Replacement of Line 2 and;3
pipes, but for Line 4, the un

committed a timeline for b&l of all the 5 numbers of

pipelines ember 202 Pring ‘*cr of the
wAawE WA

Tribunal in ©"A¢No. 08 of 20]2‘ 52012016 0§2016.
44.1t is L entioned therein that the powel J takes

bre: gimtengace yyork in thepipclincs aks

b - h
are edl THe unit has patrol team which ] n
Q
the pi%: and the pulps are stoppe lcaks
are detBeted, es is

SNo. | Description. Present status
pipeline
Shurry | 406mm G 5129m OId_pipeline. Tender
disposal fine-1 invited. Scheduled for
replacement by
December 31, 2021
2 [Ash sy | 406mm Gmm S405m Replaced with second
disposa line-2 hand pipeline ~ from
ennore TPP
s Shurry | 406mm Gmm 9am Replaced with _new.
disposal line-3 i
Ashslumy | 406mm Gmm 9aam Old_pipeline. Tender
disposal line-4
by
Decarber31, 201
5 [Ashshmy | 336mm Gmm 577m Replaced
disposal line-5 et pipeline o
ennore TPP




45.They have further mentioned that they propose to conduct
ambient air quality monitoring and ground water monitoring in
the nearby areas. The leakage occurred in pipeline 2 on
01.07.2021at 07:20 AM and the pump was stopped at 07:25
AM, the portion of the pipeline damaged was repaired and the
pipeline was put into service by 12:30 PM on the same day.

They have further mentioned in the reply that after collecting

the necessary details, tl Jeport will be filed. As

regards the violation of ntal Clearance conditions

and consent
take actioq L - .
46. Respo e €, ‘iﬂ ﬁ i cogitending
qante ent filed ing
Tewdis ‘ L
202 egghds the deviatjon is concernil, ave
[¢] U Q
categoric: / r detailed
o cold
v‘(mdy and

n the shortest

conveyor

land portions eHco € 2
2 P

route crossing the water body. There was a development of

place whereby M/s Chettinad Coal Yard and connected
infrastructure facilities being developed by the said private body
which was falling in the vicinity of the Ennore SEZ project’s
coal conveyor site route of TANGEDCO. So, they were
constrained to act accordingly. TANGEDCO proposed to erect

closed type belt coal conveyor. However, the pipe conveyor




system is subsequently preferred to avoid spillage of coal.
Closed pipe Conveyor has to be erected in a smooth curved line
and as such the routing of pipe conveyor was designed suitably
in a curvilinear manner as per the technical requirement to
erect pipe conveyor to avoid spillage of coal dust from
environmental friendly approach. The length of conveyor from
Ennore Port Limited to project site is 4500 meters, the length of

conveyor under executionj

47.The general public from '

LS

20 After discussions with the
d *Thasildar,
Oficer,

w

conducted dharna on 19.

people andhto

Ponner? ested TANGEDCO to suspen!
tem) s_hwmn of chu! Mwas
proppse T held on 23072021 and ol f“Eacc
meetings, was resum@g on 24.07.20’ S

48. On the g@ quest,
work has'8een| 0!

removal of ﬁl@sm‘ n'u o

completed from Pler No. 12 to Pler No. 19 (172.5 meters
removed out of total 230.3 meters). The removal of filling sand
in the balance area (about 57.8 meters) is under progress and
will be completed on or before 31.10.2021.

49. As regards, leakage is concerned, they admitted that there was
leakage on 29.06.2021 at 07:20 AM in NCTPS-I, Ash slurry

disposal line no. 5 near Cheppakkam location. Ash slurry




disposal pumping was stopped immediately and the pipeline
flushed with sea water to clear the ash to avoid ash settling in
the pipeline. The pipeline puncture was arrested by welding and
the line was put in to use at 12:25 PM on the same day. The
size of the puncture was very small and the leakage of ash
slurry through this puncture is very less quantity. There was no
air pollution caused on account of the same and there was no

contamination of water as @,I%l‘igy denied the allegations

regarding unlawful dumping h in nearby water bodies.

d due to unforeseen pipe
its, ' pv)cee no.s

/F.31005/RL/2019-2 dated 2

1,94,543; ave been
remove“ res for
dredging 0 ‘ sa lakhs for

Rosa R %
dredging of R, ingha 'vwﬁ DCW basis.
PWD has dredged about approximately 4,35,000 m* of ash in
the Kosasthalaiyar River and 89,600 m? in the Buckingham
Canal.

50. They are fully complying with the recommendation nos. 1 and
3 made by the Joint Committee and following action has been
taken in compliance of recommendation 1 and 3 which reads as

follows:




1.

=<

That submissions were made to the Committee during site
inspection on 23.08.2021 and in subsequent discussions had in
the District Collectorate, Thiruvallur District, held on 24.08.2021
under the Chairmanship of the District Collector, Thiruvallur
District.

That the report states - "TANGEDCO submitted to the committee
that laying of new ash pipeline corridor was informed during
public hearing and during presentations made to MoEF & CC but
records for the same were not made available”. In this
connection, it is informed that the public hearing meeting for
NCTPS Stage-III project was conducted on 05.03.2015 under the
Chairmanship of the District Collector of Tiruvallur, along with the
public and other Department officials. The proceedings of the
public hearing were recorded. Wherein among other things, it has
been very well intimated that in case of emergency the bottom
ash would be disposed in the existing ash pond of NCTPS page
No.3 of the recorded minutes of public hearing meeting - which is
now subitted to the Comittee.

That the State level CZMA had very well been appraised about
disposal of dry bottom ash in the Ash dyke of NCTPS in case of
emergency- refer para.4 - (iv) of the report.

That the project presentation and additional details was made by
the TNEB before EAC of GOI on 27.10.2015 and appraised of the
route of the proposed bottom ash disposal line of NCTPS Stage-
I project in addition to ash slurry pipelines of NCTPP Stage-1
and 2 crossing the Buckingham canal and backwater of Ennore
creek to existing Ash dyke of NCTPS thro the CRZ delineation
map prepared by Institute of Remote Sensing, Anna
University/Chennai, showing ash pipe corridor in CRZ Zone IV-
Refer para.4-X(Vi) of the report.Hence it is submitted that
TNCZMA and MoEF& CC had been appraised with details and
made available.

That the CRZ map of Institute of Remote Sensing, Anna
University/ Chennai, named ‘Demarcation of HTL/LTL and CRZ

0«. Nranmle b
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delineation for NCTPP Stage-III (1 X 800 MW) Project” showing
revised layout showing all the units of NCTPS and its facilties of
the Ash Line corridor of NCTPS Stage 1, 2 and 3 crossing the
water bodies coming within CRZ-IB zone Buckingham Canal and
Kosasthalaiyar River up to the existing Ash Dyke of NCTPS for
the disposal of ash through pipelines 2s being done at present in
the other two phases of NCTPS Stage 1 and 2, has also been
submitted then.

That as mentioned the Rapid EIA report, Fly Ash utiisation will be
met at 50% within target date of one year from the date of
commissioning, 70% within target date of two years from the
date of commissioning, 90% within target date of three years
from the date of commissioning and 100% within target date of
four years from the date of commissioning. From the above
Rapid EIA report, it could be seen that for disposal of Fly Ash
during initial years of operation, Fly ash disposal system is
required for wet disposal to ash pond in slurry form for which
pipeline is essentialy required. This has also been furnished in
the Rapid EIA report which mentions that Fly ash disposal system
will also contain 2 provision for wet disposal to ash pond in slurry
form.

That the capacity of fiy ash storage silos are of one day capacity
(24 Hours) only and during contingency of truckers strike, etc.
disposal of fiy ash including bottom ash has to be disposed to the
existing Ash Dyke of NCTPS through pipelines only for which the
proposed construction of ash pipelines is required,

That the Rapid EIA report and the aforesaid CRZ map also shows
and mentions about the place alotted for the existing Ash Pond
of NCTPS and the disposal of ash through pipeline as being done
at present for the other two existing Power Plants. It has aiso
been mentioned in the Rapid EIA report that it is proposed to
utiize the Ash Dyke of NCTPS for bottom ash disposal in case of
emergency.

That for disposal of Fly ash during initial years of operation,
disposal through pipeline s essentialy required,
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That laying off Ash Slurry pipeline for the project has also been
informed to the MoEF& CC also as detailed below.

That the project presentation and additional information was
made by TANGEDCO before the Expert Appraisal Committee of
GOI on 27.10.2015 along with combined Layout of NCTPS
complex prepared by the Institute of Remote Sensing, Anna
University, Chennai, depicting various units of NCTPS Stage I, II
and I which clearly shows the Ash pipe corridor containing Ash
disposal slurry pipe line of Stage I, II and III crossing B'Canal,
back water leading to existing NCTPS Ash dyke.

That to explore various avenues for utilization of Bottom ash, it
has also been submitted that ash would be issued to brick
manufacturing units and during emergency fly ash/Bottom ash
would be pumped in the form of slurry to the existing Ash dyke
of NCTPS.

That in the presentation submitted to MoEF& CC on 27.10.2015,
the Ash slurry disposal pipelines crossing B'Canal and Back
waters in CRZ zone IV leading to Ash dyke has been clearly
depicted.

That from the foregoing, it s stated that the CRZ map and EIA
report shows the pipelines and all the project details had been
disclosed to the MoEF& CC and discussed in the public hearing
held on 05.03.2015.

That as the CRZ map of Institute of Remote Sensing, Anna
University/ Chennai and the Rapid EIA report are the required
documents submitted to the State level CZMA and then the
documents are submitted to the MoEF& CC for issuance of the EC
and CRZ clearance, the work of laying of pipeline for discharge of
ash slurry across the Buckingham Canal and Kosasthalaiyar River
has been very well depicted while applying for the EC and CRZ
clearance itself.

That considering all the above MOEF& CC had issued combined
Environmental Clearance and CRZ Clearance for the above NCTPP
Stage-I1I project (Expansion unit of NCTPS) on 20.01.2016 with

i itions.
various condi o note
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That as per the EIA Report - "Ash water shall be collected,
for ash slurry making and 100% fly ash

treated and reused
year of commissioning of the

utiization will be met after 4”
Unit,

That in the Environmental Impact Assessment
to the District and State Coastal Zone Management Authority and
MOEF& CC, it has already been informed that NCTPS Stage-11l is
only an expansion unit of NCTPS and existing ash dyke of NCTPS
willbe utilized for Stage-IT for disposal of dry bottom Ash and fly

ash during emergency condition. 100% Fly Ash utilization will be
ring first,

report submitted

met only after 4% year of commissioning of unit. Dur
second and third year of operation only 50%, 75 % and 90% of
fy ash will be utiized and balance will be disposed to the Ash
dyke of NCTPS. Hence Ash Slurry pipe lines are to be laid for
collecting Ash water and reuse and to dispose Ash during initial
years of operation and during emergency/ contingency situations
arises during Truckers strike due to non- lifting of Fly Ash by off
takers which will lead to stopping of the Power plant and in turn
loss of generation since the power plant will be operated 24
hours to maintain the power grid.

That the following paragraph was submitted to the committee -

“As per CRZ 2011 rules under para.4(i) (a), water front and
foreshore facilty only requires specific CRZ clearance and
the above ash slurry pipeline coming in CRZ zone IV is a
permitted activity and not a water front/foreshore facilty”.

Hence it is submitted thatfor those projects which are listed
under this notification and also attract EIA notification 2006 for
such projects clearance under EIA notification only shall be
required subject to being recommended by the concerned state
CZMA. O this score, EC itsel s sufficient which covers both CRZ
and Environmental clearance of Thermal power project since Ash
siurry pipeline and Ash dyke are integral part of Thermal power
plant. ~oa




XX,

XX

XXIL

XXIIL

XXIV.

permission of State PWD (Authority of
ed before commencing the

11l in the existing

That all the necessary,
Inland water body) has been obtaim
mandatory ash pipe ine work of NCTPS Stage
ash corridor along the other side of patroling rozd for the
convenience of maintenance work.

That with respect to the report of the Joint Commitee, It 15
submitted that the finding of the committee that CRZ clearance
s nt obtained fo the laying of ppelines for the transport of
ash sluryis erroneous and unsustainabl for the reason that the
<ad construction o the pipeine is an allied activity elated to the
establishment of the approved NCTPS Stage-II project, for which
the EC and CRZ clearances and approvals have already been
accorded. In reference to the same, it is submitted that the
MoEF & CC vide Notfication No.19-31/2015-IA-III dated
27.02.2015, has observed that actvities which are alied to the
establishment of the approved project including ~ the
construction of temporary bridges etc, will not amount to
deviation from clearance that was granted. Hence, it is
submitted that the said construction of the pipeline s well within
the norm.

That since the Committee has recommended to resume the
activity only after obtaining amendment to the existing CRZ
clearance from a MOEF& CC, further action will be taken only
after requesting a necessary larification from MoEF in this
regard and ensuring the amendment to the EC if necessary.

That the ash pipeline is an incidental / ancillary activity
necessary for the operation of the thermal power plant and the
same is permissible under the CRZ areas as per the notification
of the MoEF& CC and CRZ clearance has been issued for the
project.

That the project is an approved project and there is no
deviation and as there is 1o deviation from the approved project



the erection of pipelines is not an illegal act. I further submit that
there is no violation and there is no construction of illegal
structures to carry pipelines to transport coal ash across the
backwaters and main channel of the Kosasthalaiyar River.

XXV. That, though there Is no specific mention of CRZ clearance for
ash slurry pipe lines of Stage-II project, there is no violation on
the execution of ash slurry pipe lines of NCTPS Stage-III in the
existing ash line corridor of NCTPS.

51. As regards recommendation no. 2 of the Joint Committee is
==

concerned, they are takingall‘nEcéssary steps and following
2

action has been taken which

Action Taken/Ps Status on ion -2:

a. That the ECHS works in the water body area has been
temporarily stopped on 27.07.21. As requested by
Revenue officials, EPC contractor, M/s.BHEL has been
informed to remove the filling sand with immediate effect.
Removal of filling sand has been started on 04.08.2021 and
removal completed from Pier No.12 to Pier No.19
(19500/25000 cum) and removal of the filling sand in the
balance area are under progress.

. That in order to comply the directions issued by the
Hon'able NGT (SZ) committee, M/s. BHEL have been
informed to take necessary action on war footing basis to
cut the already cast piles located in the water body upto the
river bed level including removal of dumped sand within
October'31, 2021.

=

52.As regards recommendation no. 4 is concerned, they have
mentioned that they have already committed to replace the old
pipelines as per order passed by this Tribunal in O.A. No. 08 of
2016 and other connected cases and they have also given the

details of the action taken which reads as follows:
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Action ion - 4:
That in ASDL No.1 - (5129 mtrs) - Administrative approval for
procurement of New cast basalt pipe has been submitted to
TANGEDCO Headquarters and it is under process and will be
completed by June 2022.

That in ASDL No.2 - (5511 mtrs ) - 1160 meters of new cast
basalt_pipe lines have been replaced with available 3498 metres

pipes and work s being carried out on emergency basis and wil
be completed by December 2021.

That in ASDL No.3 - (4942 mtrs) - New cast basalt pipe has
been replaced successfully from ash dyke to NCTPS gate and
there are no leaks developed in this pipeline.

That 7390 meters of pipes have been supplied and being
replaced out of 10452 meters of ordered quantity for Line 2 & 3
for a value of Rs.8.36 Crores .Supply of pipes has been delayed
due to Covid-19& lock down.

That in ASDL No.4 - (4942 mrs) - Tender for procurement of
4942m of new cast basalt pipes for a value of Rs. 4.32 Crores
has been lodged due to non-acceptance of validity by the
bidders, exorbitant steel price hike and non acceptance of LD
terms of TANGEDCO dated 06.01.2021. Fresh administrative
approval has been accorded by TANGEDCO Head quarters for
Rs.7.3 crores. Procurement action is under process with Board
Level Tender Committee at TANGEDCO Headquarters and will be
completed by May 2022.

That in ASDL No.5 - (5511 mtrs) - Administrative approval for
procurement of New cast basalt pipe has been submitted to
TANGEDCO Headquarters and it is under process and will by
completed on June 2022. Ty
That due to Covid pandemic, Nationwide lock down has been
imposed from March 2020 to September 2020 as per the
quidelines of Government of India. Afterwards partial lockdown
was continued. At that time all the manufacturer have
stopped/restricted their manufacturing activities.

That since procurement process got delayed and consequently
‘works are also getting delayed.




53.They have also given details of various actions taken for
complying with the other recommendations made by the Joint
Committee and they have undertaken to remove the fly ash
disposals dumped in the Buckingham Canal and the
Kosasthalaiyar River before March, 2022. They have also given
details of nature of action taken and present status of
recommendation no. 10 of the Committee which reads as

follows:

Action Taken/Present Status on Recommendation - 10;

i, Kosasthalaiyar river: That the PWD had desited 4.35 lakhs m’
of ash/silt from the Kosasthalaiyar river and dumped the silt on the
banks. Out of which 2.5 lakhs m* have already been removed by
W/s.TPIPL, The removal of balance 1.85 lakhs m is under progress.
The above removal work will be arranged to be completed before
Mar22.

ii.  Buckingham CanaliThat PWD has desilted the Buckingham
canal and dumped the silt on the banks. The total quantity desitted by
PWD in Buckingham canal s about 89,600 m®.0ut of which 70,000 m’
have already been removed by M/s.TPIPL. The removal of balance
19,600 m*is under progress. The above removal work wil be arranged
to be completed before Mar’22.

Kosasthalaiyar river [NCTPS-I main gate (Ch.20.00) to KPL main

gate(Ch.22.40)]
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il That, further an estimate has been evolved to remove the ash
deposited in Buckingham canal for 200 m length at pipeline crossing
by NCTPS-II based on the letter received from the District Collector,

Thiruvallur.
i g
54.They have s0 rtaken h ey wlll remit the

Environmental Compensation of Rs: 4,12,20,000/- imposed to
the Tamil Nadu Pollution Control Board. They have further
submitted that quantum of compensation assessed by the
Committee is very high, considering the service rendered by
them by supplying electricity to the public. They have further
submitted that they have already deposited Rs. 16.461 crores of

environmental compensation as assessed in O.A. No. 08 of




2016 for the same cause. They have also mentioned that certain
works have been done for the purpose of complying with the
recommendations nos. 12, 13 and 14 of the Joint Committee
report. So, they prayed for passing appropriate orders after
considering their objections.

55. Apart from filing their counter, they have also filed response to
the recommendation of the Joint Committee report which was

pe
xd
already extracted in the Qa%?dw and as such we are not
# ¥ o)

extracting the same again.

56. As per order dated 24.09, Tribunal had considered

sz after
bynal had

compli 02021
o
and i y them to
&d them
to file a ful

57. Thereafter, th Joi‘m 'm gpon dated nil

e-filed on 26.10.2021 which was extracted in Para 4 of the

order dated 27.10.2021 which reads as follows:

1. Preamble

tis respectiully submitied that a case, O.ANo.162 of 2021, has been Suo-Motu
registersd by the Ho'ble National Green Tribunal(SZ), Chennai on the basis of the
newspaper report published in the “Times of India" Chennal Edtion dated 01.07.2021.
Undor the caption "ANOTHER PIPELINE LEAK AT ENNORE POWER PLANT"
Residents suffering from A Pollution, Water Contamination and aiso. another

Ennore” and “TANGEDCO's Ennore SEZ Projoct deviating from approved
alignment” respectively.




In i these newspaper report, the llgation was tht tne Tami Nadu Genaration
an Distrbution Corporaton Limited (TANGEDGO) has deviated the pipeline aignmont
in vilation of the ules and carying ot te prject against the conditons imposed n the
cearances granad. Also, TANGEDCO consirucing the bidge for supporting coal
convayor and ses water pipene for proposed Ennore SEZ and for conveying botiom
ash sany from Stage Il project o existing ash pond by dumping constnucion debre
along the rver course without geting CRZ clearance. Further, it has bean alleged that
tnore was sk inthe botom ash slury conveyance fines from NCTPS | which resuted
ot e oLk
statod that the Controler and Auditor Generas report had mentoned sbout e ash
e s canamein s v o e

is rospoctiuly submited that the Honble Trbunal in the order
a10d.20.07.2021 drected vide,

Para 9 - In order o ascertin the genuinenss of the alegations made i the
nowspaper report and aso the alleged volaions, ine Hon'ble Tribunal appoinie a foint
commities comprising of (1) The District Golector, Tuvalu Distict (2)a Serior Offcor
from Minity of Enviconment, Forests and irmate Change (MOEF & CC), negrated
Regiona Offcs, Chenni (3) a Serior Offe/Sclantit from Gentral Poluton Gontrol
Board (CPCB), Integratd Regiona Offcs, Chenrl, (¢) The Superintending Engneer
from Publc Works Depariment (PWD) and Water Resources Organisation (WRO),
Ghennsi, (5) 3 Senior Offer from Tamil Nadu Goastal Zone Management Authory
(TNGZMA), Chenai and (6)  Senior Offcer from Tamil Nad Poliaton Conirol Board
o5 designate by s Chaimman to nspect the ares In qusetin and subrt a factua as
el a5 acion taken roport f hereis any vilatin found,

-/ A\

ara 10 - The Commitiea is diractad to ascertain as o whethr ) there are any

bodi

- The commities is aiso directed fo assess the environmental
compansation, i thare is any damage caused 1o the environment on account of the
alloged act of the Tamil Nadu Generation and Distribution Corporation Limited
(TANGEDCO) 1o be recovered from them inciuding the expenses reauired for camying
out the remediation measures and restore the damage caused 1o the environment
including the ractfying the contamination, i any, caused 1o the water body and water
quality in that area.

it i submitted that In due compliance of the order of the Honble Tribunal, the.
Joint Committee inspected the area In question and submitied a report to th
Tribunal, during September 2021
2.Orders of the Hon'ble Tribunal

s respectily submitied that the Hon'bla Tribunal, Chennai in the subseauent

order dated.24.00.2021 directed v

Para 5 - In the mean time, the committee is directed "o Inspect the area again
and ascertain e to whether the recomm e
hava baan compiled with by the respondents  and 10. If nol, what Is the siage of the.
remediation suggested by them 1o be carried out by the respondents 9 and 10 and they.
are dracted to submit  furher report as directed fo this Tribunal on or befors

enclosed as Annexurs-i.




ubmissions made the by NCTPS Stage LIl, Ill and IV(Ennore SEZ) to the

Committe

In due compliance of the order of the Hon'ble Tribunal, the joint committee
inspected the area in question and convened a mesting with NCTPS Power Plants

officials on 20.10.2021 and n response to

Honble NGT order dated.24.08.2021, the

NCTPS Stage I, I, il and IV (Ennore SEZ) have furmished the following information to
the committee.
Table 1 Subr and Ennore SE:
['SL. T Recommendations the ‘Submissions by NCTPS
N | Committee vide report submitted to
| o |Hon'ble NGT during September,
|02
7| The TANGEDCO shall resume the | NCTPS Il

aclivites pertaining 1o the NCTPS
Stage il and Ennore SEZ Power
Plants within the CRZ area in
Kosasthalaiyar River/ ~ Buckingham
Canal/Baciwaters only after obtaining
amendment to the exising CRZ
Clearance from MoEF&CC.

| permitted activity as per CRZ Rules 2011

During the meeting, it was submitied that
the Ash siuny pipeline work for NCTPS |
Stage 1l Project has very well been
depicted in the CRZ map coming in CRZ
IV, and the same had been subited o
the MOEF on 27/10/2015 itself and that
the nature of work is not involving
waterfront or foreshore faciity and it s a

and that as per para 4(){b) f above CRZ
2011, for those projecs fisted under this
notification  and also attract EIA
nolfication 2006, for such projects
clearance under EIA nofification only shall |
be required subject to being
recommended by the concemed Siate |
CZMA. Project Presentation was made by
TNEB(TANGEDCO) in the State Level
CZMA on 191512015 wherein it had been
informed that 100 % dry fiy ash collecion
in silos of one day (24 hours) generation
capacity and also that bottom ash would
be disposed through dry botiom ash
handing system and in case of
emergency, bottom ash wil be disposed
inthe Ash Dyke of NCTPS.

Further, it was subitted that ash pipeine
is an incidentalancilary actvty necessary




Tor the operation of the temal power |
plant and the same s permisie under |
the CRZ areas as per the nofication of |

MOEF &CC and CRZ ries. nme‘
amendnent o e ising CRE dearance |

s notrequired. |
However, since the Committee has

recommended to resume the actiy only
after obtaining amendment to te exising

CRZ dearance from MOEF&CC,
necessary action/ dlarficaton i this

l!ega:dmllbezmwedhbeowmedby[
NCTPS Stage Il (Respondent 10)
though TANGEDCO HQ (Project &
Environment wing), if necessary and that
TANGEDCO will extend full cooperation
1o the Commities.

NCTPS -V (Ennore SEZ)

It was reported that the construction |
works wiltin the CRZ area has been |
stopped and the same will be resumed |
after getting necessary amendment from
MoEF&CC as directed by the comittee.

The TANGEDCO shall expedie removal of debris and dredged materal fom
Kosathalayar river and restore naturalflow wihin October 31, 2021.

NCTPS i

Removal o the o

8nos. n the waterway area on both east and west side ofthe existing RCC bridge |

 the Kosasthaliarrver back vaters s sated o 11772021 sefand caried
and about 15 m' 100m

and the same was shown to the Comittes on 20/10/2021,

Removal of baiance brickbat consiructon debri of about 160 mdumped in the

The Comittee informed to clear away the brickbat construction materials away
ffom that area and uiized somewhere else for filng. It was submited that the
same vl b ceared aty and uized for fllg i low g ares n the pm)ed |

caused so far for the movement of fishing boats and during inspection HW
fahermen bosts were fourd feryig through the back wetrs under th exising |
bridge without any obstructions.
NCTPS -1V (Ennore SE2)
The ECHS works in the water body area has been temporarily stopped on 217.
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s equested by the Revenue Oficias,

. removal of fling sand has been started on |

4821
e,

N9 dof |

including removalof dumped sand with

. Also,

proge i
to cut the already cast piles located in the water body up to the riverbed level |

in October 31 2021.

“The Fillng Sand Removal Status in Backwater Area as on 20.10.2021

[SCTQY of Fiing

‘m;sm dumped

| in the water
| body(Cum)

ly of Filing sai
removed  from
the

L boty(Cum)
79500

Dae o
Completon

i

nd | Start
in|

| Removal

T [2800

Lol

moval_|_
104082021 S0 in
| progress

T ling
Ennore SEZ Project work inside Plan Area.

Total Length of Sand filled =230.30 m
Total Length of

(PRO910PR1) |

=17250 m (PR-12to PR-19) |

The TANGEDCO shall stitly fufil
and comply with the conditions
imposed in the  Envionmental
Clearance under the EIA Notfcation
as amended and CRZ Clearance
under the CRZ Nofication a5
amended without  violatons  and
deviations for NCTPS Stage il and
Ennore SEZ Power Piants unlike the
environmental damage already caused
by the operation of NCTPS Stage-{ & I
Tnermal Plants due to ash deposit in
the water bodies and the air-bome fly
ash in the nearby vilages causing
nuisance and airpollton.

Assured by NCTPS Stage Ifl and Ennore |
SEZ Power Plants to comply with the
condiions imposed in the Environmental
Clearance under the EIA Notfication as
‘amended and CRZ Clearance under the
CRZ Nofification as amended without
violations and deviations.

The TANGEDCO shall procure and
replace the exising ash sluy pipe
lines 1, 2, 3, 4 & Spetaiing fo the
NCTPS Stage | with new cast basalt
e before December 2021 s aready
commitied 1o the Hon'be Nationel
Green Tribunal in Applications No.8 of
2016, 152 0f 2016 & 198 o 2016.

“Ash Sy Disposal Line (ASDL) No.f -
(6129 mis) ~ Administative approval for |
procurement of New cast basalt pipe nu‘
been submited to HQ and it s under |
process and wil be completed by June
22

ASDL No2 - (5511 mirs ) - 1160 meters
of new cast basalt pipe lines have been
replaced wih available 3498 metes pipes |
and work is being caried out on
emergency basis and will be- completed
by December 2021. =




145

|basalt pipe has been

ASOL No — (4042 i) - New cast|
replaced |
successluly from ash dyke to NCTPS |
qammnma.ennmawmm\
s pipeine.

7250 et o s b gl |

and being replaced out of 10452 meters |

o ordered ity for Line 2 & 3for 3 |

vale of Rs36 Crores Supply of pipes

as been celayed due fo Covd-19& lock

down.
ASDL No — (4942 mis) - Tender for
procurement of 4942 of new cast basalt
pipes for a value of Rs. 4.32 Crores has
been lodged dve o non-acoeptance of
validity by the bidders, exoroiant steel
price hike and non acceptance of LD
ferms of TANGEDCO dated 06.01.2021

Fresh administative approval has been
‘accorded by TANGEDCO Head quarters
for Rs.7:3 crores. Procurement acton is
under process with Board Level Tender
Committee at HQ and wil be completed
by May 2022. |
ASDL No§ — (5511 mirs) - Administrative |
approval for procurement of New cast
basalt ppe has been submited to HQ and
itis under process and will by completed
on June 2022.

Due to Covid pandemic, Naton wide lock
down has been imposed from March 2020
o September 2020 s per the guideines.
of Government of India, Aferwrds partl
fockdown was continued. At that ime all
the manacturer have soppediesticted

and consequently works have also been
delayed.

bodies.

The TANGEDCO shall also procure and
replace the retrieved ppes from ETPS
utized for ash sy pipe fnes 1& 5
pertaining to the NCTPS Stage | with
new cast besalt pipe to permanently
resolve the sury ash disposal ino water

‘Adminisirative approval for procurement. of
| New cast basalt pipe has been submitted fo
HQand it willbe completed by June 2022.

3




]

| followed by flushing with water and
repiacing the damaged porton of the
pipe. However, the TANGEDCO is not
| taking any measures to clean up the
| area, where leak has taken place, The
| commitee suggests that n adton to
| stopping the pumps, repaiing the
pipes, the TANGEDCO shall also take
| measures to clean up the area, where
i ash slurry has leaked, and transfer the
ash tinto ash dyke.

The TANGEDCO is stopping the | Work has been awarded for deaning the
pumps soon after identifying leaks, |

area where ash leak ocours and to
transport the ash to ash dyke. 1

o

From e log books, the commifee
observed thal, pipeine leaks due 1o
pipe. burstiupture of joits due o
ageing of pipes are very common and
frequently (average frequency of one
leakiweek) taking place i old
pipeines. Apart fom the leaks due to
pipeine  bursisiupture,  pinhole
leakage is taking place in altree oid
pipeines. The TANGEDCO is not
taking measures o reclfy pinhole
leakages. If timely acton is not taken
o recify these pinhole lezkages, it
may lead to @ mjor leakage. The
commitee  sut that  the
| TANGEDCO shal immediatey rectfy
the pinhole leakages in the pipeines
thatare notced by te patroling team.

Whenever pnhole leakage oocurs, fmely i
acton is being taken to stop the pump
immediately as and when noficed and
pinhole leakages are atended by
‘providing patch plates. |

\
\

The TANGEDCO is repiacing the
porton of the old damaged pipelne
with pipes retieved from Ennore
Themal Power Pant o arest
leakage. After ~replacement, the
damaged pipelnes are laying at the
place of leak itslf. The commitee
submits that TANGEDCO shall take
measures 1o remove all the oid
damaged pipelines laying i the
ground and keep it in stores and
subsequenty dispose it

The old damaged pipe after repiacement
are being devoluted to NCTPS Store and
in addtion steps have been taken to
devolute all the old damaged scatiered
pibe to NCTPS stores. More than 95% of
the retrieved pipes have been devoluted |
10 stores. Balance 5% wil be devoluted
vithin two days.




3 The TANGEDCO shal cary out| Separate gang (consising of 12 Nos) |
pairling of ash shury disposal pipe | with Jeep for Petroling of Ash siumy |
fies: round the clock o nofice and | disposal line to @ stretch of 5.5 KM s |
avertthe leakages of ppe fines, 50 as | being carfed out round the dlock fo avert|
to provent the disposl of ash ino | leakage of ppe nes,so s o preven e
Kosasthalavar River, Buckigham |leakage of ash sumy o the|
Canal etc. fil the replacement of | Kosasthalaiyar River and Buckingham
existing pipe lines. Canal |
O Ko Lciodisne MONRISRES oo m i ST =
Diuring inspecion, the commiiee observed that the asn previously removed fom
Kosasthalalyar River and Buckingham canal was stored near the point of
excavation, During ranfal, the ash wil get intorver & canal again. The committee
submits that the TANGEDCO8 PWD shall ensure that the removed ash shal be |
transferred to ash dyke. |
I Kosasthalayar river: The PWD had Ge sited 435 lakhs m- of asn fiom the
Kosasthalaiyar iver and dumped the st o the barks and tis work was completed
during the end of Dec20. Out of which 2.5 lakhs m® have already been removed by
Mi.TPIPL. The removal of balance 1.85 lakhs m*is under progress. The above
22 |

|
Buckingham Canal: The PWD has de sited the Buckingham canal and dumped
the silt on the banks and this work was completed during the end of March 21. The
total quantty de sited in Buckingham canal s about 89,600 m”. Out of which
70,000 m® have alieady been removed by Mis.TPIPL. The removal of balance |
18,600 m is under progress. The above removal work will be arranged o be
completed before Mar22.
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Further an estimate has been evolved
pipeline crossing by NCTPS-Il based
Thiruvallur.

to remove 200 m length in ‘B’ Canal at
on the letter received from the collector,

The NCTPS Siage- shall remit the
environmental compensation
ofRs.4,1220,000- (Rupees  Four
crore twelve lakhs & twenty
thousand only) assessed by the
Committe for continuing the disposal
of ash sluny in water bodies

“The leakages trough Ash slury disposal
lines have been minimized now and the
leakages of ash slury in water bodies
have been averted to the maximum
extent. Itis submitied that s all we know,
TANGEDCO is a senice orented
organisation which provides free power
supply to agricuture senvces, weavers,
huts, and also provides power supply to
domestic consumers at subsidiary rates. |
Moreover TANGEDCO is now facing
severe financial crunch. Hence, it is |
prajed and  submitted that the |
assessment by the committee to remit the
environmental  compensation of ~Rs.
4,1220,000HRupees four crore twelve
lakhs & twenty thousand only) is very
huge and a burden to TANGEDCO.
Hence itis requested that NGT committee:
may please reconsider and recommend to
waive of the  Envionmental
compensation. 1t is also submitted that
already TANGEDCO have remited an
environmental compensation of Rs. 16.461
Crores for NGT OA No. 8 of 2016 for the
same cause.




73 | The unit shall augment the air polution
conirol devices installed in Stage-| & 1
and ensure that stack emissions are
compling vith noffed standards. The
unts shall ensure thal OCEMS
installed in Stage-l & Il are working
properly and real time aclual data is
transmited fo CPCB and TNPCB
servers.

N e
The unit shall provide dust nets/mesh

SR N S
The work was awarded for providing dust

towards  Seppakkam  vilage 1o |netimesh of sze 2mm X 2mm near|
minimize the impacts of fly ash dust | Seppakkam Village to a length of 324 m
and stack emissions. and height of 3 m is issued to the

contractor and the work wil be
commenced shorty and completed before
Nov-2021.

For NCTPS-, Maximum number of ESP |
fields is kept in service n all the tree |
units 5o 2s to mainain the emission witin |
the standard norms by close monitoring of
ESP flds

Every year the ESP intemals have been
overhavled and Renewalectficaion
works are carfied out if any damaged
fwom out spares duing AOH and
avalable shutdown period. Hence the
stack emissions are being mainained vith
offied new standards mostof the ime.
Itis ensured that, the online continuous |
emission montoring system (OCEMS) |
installed in stage | & Il are workng
propery. Since, it has been reported by
the TNPCBICPCB whenever the
exceedance of emission noms.

| For NCTPS:2, Renewal of fied inermals
| of 42 Nos. (Unit 182) is under progress
and il be completed by May 2022
Tender for FGD is under process.

|

|
|

|

The uni shall suengthen the earthen
bund laid towards Seppakkkem vilage
and ensure that runoff from ash dyke
or ash depositons are not caried to
villges. The unit shal provde  dran
before the bund so that unoffwater s
collected in drains and can be lifted
back toash dyke

A temporayy bund has been formed
adjacent to Seppakkam Village to prevent
the ety of water into the Vilage. For
strengthening the earthen bund 2nd
forming toe drain, IIT Chenra have been
appointed as Consultant. The report s
eceived and the work will be commenced |
by Ennore SEZ Proec TANGEDCO. |

4. Observations of the Committee:
The Joint commitiee inspected the
following are submitted:

area in question on 20.10.2021 and the




1. Laying of ash siumy pipeline for NCTPS i withn the water body (CRZ area) has
been stopped since 27.07.2021. The debris and construction material that were
previously dumped in the water body is removed and presently there is no
obstruction and fishing boats are sailig in the water body. The debris that were
removed from the water body are deposited around 100m away from the river
bank. Though the debris are not obstructing flow of water but during rainy season
it may be washed into the river, hence committee suggests that the debris may be
uiiized or disposed safely in Mis NCTPS own land away from the water body by
November 30, 2021.

Construction works for supporting structures stopped by NCTPS-Il |

~

. Construction work of pikes for the supporting structure for laying of coal conveyor /
pipelines of NCTPS IV (Ennore SEZ) n the water body has been stopped. It was
reported that during construction activity about 25,000 m" of st/ debris / dredged
sand from MisKPL was dumped in the water body. In compliance to Honble
NGT orders Mis NCTPS stage-1V have started removal of it/ debris/ sand inside
the water body since 04.08.2021. As on 20.10.2021 about 19,500 m” of quantity
is removed from the water body and about 5500 m® of debri is yet to be
removed. Removal of debris was in progress and by October 31, 2021 the unit
shall completely remove the debris from water body as commitied. The debris
removed from the water body is stored in the premises of NCTPS IV (Ennore
SEZ) construction site and it was reported that it would be used for leveling and
{and filing within the construction sit.
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The ash slumy pipeiines from NCTPS Stage cross Buckingham Canal,
Backwaters and Kosasthalaiyar River and reach the Ash Pond. On the day of
inspection, line -1 & 3 were in senvice, line -2 under replacement, line-4 was
under maintenance and ine-5 was standby. The current status of replacement of
ash pipelines is given in table 2:

Table 2: Status of replacement of ash pipelines as on 20.10.2021

‘Ash slurry
disposallne-
3

Ash oy
disposalne- |
5




4. Although minor leakages of ash sluy pipeiine , at two places, were notced at
- the time of inspection, no other major leakages were noticed. The unit s taking
- steps 1o arrest the leakages immediately 5o that the surrounding area s not

contaminated. Measures taken by Mis NCTPS for early detection of leakages are
. asfolows:

« A dedicated patrol team of 12 members (two vehices) is appointed by Mis
NCTPS to inspect/ watch the pipelines for any leakages. The pairl team is
Working 24x7.

+ Soon after the leakages are detected, the pumping of ash slunry is stopped.

The surounding area is leaned and the quantity of fly ash leaked is emovedt
andtransferred 0 ash dyke.

+ During the meeting, the commitee leamt that the top Management starting
ffom Chief Engineer who is heading Mis NCTPS stage-| and senior offcers
are  closely checking the records for leakages and o immediately take
measures for aresting te leakages in the pipes

Leakage of pipeline 4 observed during inspection

5. Removal of earfier deposiion of ash fiom the leaky pipelne areas and
transportation of the same to ash pond was going on.

Previously when the lezking porion of the pipes were replaced with new ones,
the old pipes were left near point of replacement tsef. Due to thess, many ol
rusted pipelines were found laying along the pipelne route. In compliance to
Hon'ble NGT orders, Mis NCTPS Stage- stated removing of old pipes and same
were bei transported ge yard inside the NCTPS Stage
|
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Table 3: Details of removed pipes from ash handing area

Tengih of od ash pipeines.
removed (in metres)

1 , 2021

77

|
|
oved pipes stored in Mis NCTPS Stage | premises |

7. Dense fue gas emission was notced from the boiler stack of NCTPS Stage ll 2t
the time of inspection. Though the unit has installed Online Continuous Emission
monitoring system o monitor PM, SOx and NOX emited fom the flue gas, it was
observed that as per OCEMS readings, real time data i not ransitted fo CPCB/
TNPCB and there is time delay. The commities observed that SMS alers are
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generated whenever exceedances are observed however the unit is yet fo take

corrective actions.

Dense smoke from stack of NCTPS-Il and storage of wor out pipes in
NCTPS- premises

a

5. Remarks & Findings of the Committee :

Sl
No

on of the
Committee during September
2021

Remarks of
inspection on 20.10.21

. | The TANGEDCO shall resume the

activies pertaining to the NCTPS
Stage Ill and Ennore SEZ Power
Planis within the CRZ area in
Kosasthalalyar River! Buckingham
Canal/Backwaters  only after
obtaining amendment to the existing
CRZ Clearance from MoEF&CC.

During inspection, no _consirucion

activites were carried out inside the water

| bodies in CRZ area by NCTPS Stage Il |
and Stage IV (Ennore SEZ).

The TANGEDCO shall_expedie
removal of debris and dredged
material from Kosathalaiyar river
and restore natural flow witin
October 31, 2021.

Supporting structures for laying of pipeline ‘
for NCTPS Il inside the water body in |
CRZ area have been stopped.

‘The debis and construction material that
were previously dumped in the water body
is removed and presently there is no
obstruction and fishing boats are sailing in
the water body. The debris that were
removed from the water body are
deposited around 100m away from the |
tiver bank. Though the debris are ot |
obstructing flow of water but during rainy

season it may be washed into the river,

hence committee suggests that the debrs
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(CTPS own land away from the weter |
body by November 30, 2021.

Constucton work for the supporting |
stucture for laying of coal conveyor /|
pipeines of NCTPS IV (Ennore SEZ) in |
the waler body in CRZ area has been
stopped. |
It was reported that during cominmton|
actvity about 25,000 m® of it / debris /
dredged sand from Mis KPL was dumped
|in the water body. In compliance to
Hon'ble NGT orders Mis NCTPS stage-V
have started removal of it / debris/ sand ‘
inside the water body since 0408.2021. |
As on 20102021 about 18500 m° of
quantiy is removed from the water body |
and about 5500 m® of debris s yet to be
femoved. Removal of debris was in
progress and by October 31, 2021 the unit|
shall compltely remove the debrs from |
water body as commited. The debris
removed from the water body s stored in |
‘ the premises of NCTPS IV (Ennore SEZ) |

‘ may be utiized or disposed safely in Ms

construcion site and it was reported that |
would be used forleveling and fand filing
| withinthe constructon site.

“Assured by NCTPS Stage Il and Emore
and comply with the condiions | SEZ Power Planis to comply furter wih |
|imposed in the Environmenial | the ~conditons imposed in the |
Clarance under the  EIA | Environmental Clearance under the EIA|
Notficaion as amended and CRZ | Notication as amended and CRZ |
Clearance under the  CRZ | Clearance under the CRZ Notificaion as
Notfication as amended without | amended  without  violans and
vilations and deviatons for NCTPS | devations. |
Stage Ill and Ennore SEZ Power |
Plants unlice the envionmertal

| damage already caused by the ‘
operation of NCTPS Stage-l & I |
Thermal Plants due fo ash deposit |

3. | The TANGEDCO shall strictl fufl

|
|

in the water bodies and the air-
bome fy ash in the nearby vilages |
‘causing nuisance and air pollution.




4. [The TANGEDCO shall procure and

replace the existing ash siuy pipe

{lines 1,2, 3, 4 & pertaining to the

| NCTPS Stage | with new cast basalt
pipe before December 2021 as
already commitied 1o the Hon'ble
National  Green  Tribunal  in
Applcations No8 of 2016, 152 of
2016 & 198 of 2016.

Pipelines 1 and 5 were earfir repiaced
with the second hand pipes retreved from
| Ennore Thermal plant (ETPS) in August
2020,

It was reported by the NCTPS Stage- |
offcials that for pipelne 1 (5129 mirs) and
pipeline 5 (5511 mirs) administraive
approval for procurement of New cast
basalt pipe has been submitted o Head
Office and it is under process and wil be
completed by June 2022.

For pipeline 2 (5511 mits), 1160 meters of
new cast basalt pipe lines have been
replaced with the available 3498 metres
pipes and the remaining work s being
caried out and reported to be completed
by December 2021,

For pipeine 3 (4942 mirs), new cast
basalt pipe has been replaced from ash
dyke to NCTPS gate. Balance pipes of
lengh of 1050 metres inside NCTPS
premises to be replaced.

officals that supply of pipes has been
delayed due to Covid-19 & lock down.
Afterwards  partial  lockdown  was
continued. At

manufacturing
procurement process got delayed and
consequently works have also been
delayed. The  balance pipes of ength of
1050 metres inside NCTPS premises wil
be replaced on receipt of balance
materials.

For pipeline 4 (4942 mirs) no replacement
works have been sarted.

It was reported by the NCTPS Stage
officials that tender for procurement of
4942m of new cast basalt pipes for a
value of Rs 4.32 Crores has been lodged
due to non-acceptance of valdity by the
bidders, exorbitant steel price fike and
non acceptance of LD tems

It wes reported by the NCTPS Stage-

of
| TANGEDCO dated 06.01.2021. Fresh
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|

e TANGEDCO shal 2o procure | . was reporied by e NCTPS Siaged
and replace the refreved pipes from
ETPS utized for ash shumy ppe
lnes 185 pertiningto te NCTPS
Stage | with new castbasalt pipe to | basalt ipe has been submited to Head
permnenty resov he sy ash | Offce and it is under process and vil be

disposal into water bodies.

The TANGEDCO s stopping the | Removal of earer deposon of ash from
pumps soon afte identiying leaks, | e leaky pipein areas and transportaton
followed by flushing with water and | of the same to ash pond vias mmr‘
replacing the damaged portion of | progress. [
the pipe. However, the TANGEDCO |
is not taking any measures to clean
up the area, where leak has taken
place, The committee suggests that
in addilon to stopping the pumps,

repaiting

where ash slurry has leaked, and

the  pipes,
TANGEDCO shall also take

adminisiaive _approval has _been
accorded by TANGEDCO Head offce for
Rs73 Crores. Alo, reported m‘
procurement acto is under process i |
Board Level Tender Commitee at Head |
offce and will be completed by May 2022

| officels that for ppeiine 1 (5129 mis) and
pipeline 5 (5511 mirs) administative
approval for procurement of New cast

‘completed by June 2022.

the

|
measures to clean up the area, |
|
|

transfer the ash itinto ash dyke.

(MR M
The TANGEDCO has engaged a separate |

observed that, pipeiine leaks due to | patrol feam to dentiy the pipeline leaks |

pipe bursiupture of s due to |7

mmmmmmmmmﬁs\
immediately. 1t was reported that|

ageing of pipes are very common

measures to inhole leakages to
e e A SR
of one leakweek) taking place in [
old pipelines. Apart from the leaks ‘

due o ppeine bursishupture,
pinhole leakage istaking place i al

thiee okd  pipelines.

TANGEDCO is not taking measures

1o rectfy pinhole leakeges. I imely |
action s not taken to rectfy these ‘

pinhoe leakages, it may lead fo 2

major leakage. The comittee |

submis that the TANGEDCO shall|
immediately _rectfy the _pinhole

0




before November 2021, Mis NCTPS has |
| finalized the specifcations for the mesh. |
“The pore size of the mesh is 2mm x 2mm. |
The mesh will be provided to a length of |
| 400m and height of 10m thereby coverng |
the Vilage. |

‘3sh dust and stack emissions.

The unit shall augment the air |It was reported that for NCTPS-, every |
‘pﬂ\lu“m\ control devices installed in | year, the ESP internals have bsel\‘
Stage-l & Il and ensure that stack | overhauled  and  renewallrectification |

emissions are complying  with | works are cared out if any damaged /
‘ notfied standards. The units shall | wom out spares during Annual Overhaul
ensure thal OCEMS instaled. in | (AOH) and available shutdown period. |

‘ Stage & Il aro woring popety | For NCTPS-, Renewal of fd ntemals|

13

and real fime actual data is | of 42 Nos. (Unit 182) is under progress |
| yansmitted to CPCB and TNPCB | and will be completed by May2022. |
Tender for FGD o control suiphur |
emission s under process. |
|The Onine  Continuous  Emissin |
Moritoring System (OCEMS) for the |
parameters PM, SOx & NOy instaled in |
| Stage 1 (Al tree boiers) & Il (Al two |
bollers) are connected fo TNPCBICPCB |
server

servers.

4 The Gt shall stengthen the | It was reporied that for strenghhening the
eathen bund laid towards |ash pond earthen bund and forming tos
Seppakkkam vilage and ensure |Grain, T Chennai hs been appoined as |
that runoff from ash dyke or ash | Consutant. Also, repored that the report |
deposions are nolcaried 1o/ fom T, Chenna has been receved and
Vilages. The unit shal povide a the work wil be commenced by
drain before the bund so that runoff | TANGEDCO. |
water s collected in dains and can | Commitee suggess that the heigh ofthe |
then bund |

belfted

6. Recommendations of the Commitiee

1. The TANGEDCO shall complete the recommendations of the commitiee
consituted by the Hor'ble NGT in OANo.08 of 2016, 152 of 2016 & 198 o 2016,
within the time fine committed.
The TANGEDCO shal aiso complete the recommendations of the comnitee
constiuted by the Honible NGT in O.ANo.162 of 2021.

3 The NCTPS Staged shall remit the Environmental Compensaton of
Rs.412,20,0001 (Rupees Four crre twelve akhs & twenty thousand only) 3s
n



assessed by the commites consttuted by the Honble NGT in O.ANo.162 of 2021
and submitted to the Tribunalin September 2021

4 The unit Mis NCTPS Stage-l shall augment the air poliuion control devices
installed and ensure that stack emissions are complying With the stipulated
standards at all tmes.

5. The unit Mis NCTPS Staged shall increase the height of the bund near
‘Seppakkam Village to 2m.

& The consiruction debis removed from the water body by MIS NCTPS Stage-Il
ohall be utiized or disposed safely in Mis NCTPS own land away from the water
body by November 30, 2021

tis, therefore, prayed that this Hon'ble Tribunal may take on record the above
<tatus report based on the obsevations mads by the Joint Commitiee and pass
appropriate and futher orders as this Hon'ble Trbunal may deem fit and necessary in
he circumstances of the case and thus render fustice.

~ G Sibbian,
Forest range Offcer,
Directorate of Envionment, Chennai
representing

‘Authorty.

Mg.uma.

Joint
Tamil Nadu

Chennai Zone.
. ~
I
Mahima T
Scientist
cPeB, o
— _E

58. Thereafter, this Tribunal had passed the following order:

5. It is mentioned in the report that there are certain cases
related to the same issue pending before this Tribunal as
Original Application Nos.08 of 2016, 152 of 2016 and 198 of
2016. Further, it is also seen from the report that environmental
compensation of Rs.4,12,20,000/- was assessed, but what is the
nature of action taken for recovery of the amount has not been
‘mentioned.

6. Even in this report, certain violations have been noted which
has not been remediated by the TANGEDCO so far. So, we feel
that some time can be granted to the TANGEDCO to file their
objection to the Joint Committee report, this case can be heard
together as one of the case relating to similar issue posted to
22.11.2021 and this case also can be posted to that date for
consideration of further action taken report to be filed by the
regulating authorities for the violation noted.




7. The regulating authorities are directed to file their further
action taken report regarding action taken by them in respect of
the violations noted at the time of inspection on the earlier
occasion and also on the subsequent occasion before this
Tribunal on or before 22.11.2021 by efiling in the form of
Searchable PDF/OCR Supportable PDF and not in the form of
Image PDF along with necessary hardcopies to be produced as

per Rules.
8. The Registry is directed to communicate this order to the
official e-mail iately for their i

and compliance of the direction.
9. For objections (if any) to the report and consideration of
report, post on 22.11.2021.

59. On 22.11.2021, this Tribunal had considered all the connected
ol

cases related to TANDEG% issue and considered the

reply affidavit filed by TAI in O.A. No. 162 of 2021

regarding the compliance by them and extracted Para 32
of the reply t:gm i i ‘e e matter

was t.ilen
affidavil 1 and

in mg'
MG oo
reads as foho@ ‘

43, With regard to para 4 and 5 of facts in brief of the application, the
statement of the Chief Engineer of NCTPS-1 of the 4 Respondent on the
status of Ash Slurry Disposal Lines (ASDL) of NCTPS-1 are as follows:

a. Ash Slurry Disposal Line No. :1
For line No.1 entire length of 5129 meters of Ash Slurry Disposal Line
has been erected in Aug 2020 (100% Completed).



b. Ash slurry disposal Line No.: 2&3
For the procurement of new cast basalt pipes purchase order (P.0) has
been placed on M/s Turbo Engineers, Coimbatore for a length of 10,452
meters for a value of Rs.8.36 Crores with a delivery period of 10
months. About 7392 metres (70%) of new pipe Lines have been
supplied and the balance quantity was delayed due to Covid-19 which
came in to effect from March 2020. Line No 3 (Total length 4942
metres) pipe has been replaced with new pipes from ash dyke to NCTPS
gate for about 3892 metres out of 4942 metres (78.7 % completed).
Line No.2 (Total length 5511 metres) worn out old pipes dismantling
works in progress. Replacement of pipes with the available quantity
3500 metres will be taken up shortly.

Meantime, the suppliers, M Turbo Engineers in  letters dated
27.4.2021 and 10.06.2021 have informed their inability to supply the
balance quantity (30%) due to Covid-19 second wave & huge raw
material cost escalation. However, action s being taken to complete the
work on emergency basis.

c. Ash slurry disposal line No.:4
As for the procurement of new cast basalt pipes for a length of 4944
metres for a value of Rs.4.32 Crores, the tender has been lodged due to
non-acceptance of validity by the bidders, exorbitant steel price hike
and non acceptance of LD terms of TANGEDCO. Hence, fresh proposal
for administrative approval was sent and the same has been accorded
by TANGEDCO Head quarters on 07.05.2021. Procurement action is
under process. However, as a contingency measure the worn out pipes

are being replaced with the Pipes available. After receipt of new pipes,
the work is expected to commence in Dec -2021.
d. Ash Slurry Disposal Line No.: 5

The entire line has been replaced to a length of 5599 meters in June
2018 (100% completed) and leakages, f any noticed, are attended
immediately.




60. This Tribunal also expressed its displeasure regarding the
steps taken by them for replacement of pipes which are subject
to breach resulting in fly ash spilling in the order. This Tribunal
also considered the reports submitted by the Pollution Control
Board in O.A. No. 122 of 2021 signed by the Chief

Environmental Engineer, Pollution Control Board on

02.11.2021, e-filed on 03.11.2021 and extracted in Para 13 of

REPORT FILED ON BEHAL| ud
TANIL NADU POLLUTION CONTROL BOARD.

I, S. Ragupathi, S/o. R. Sanganan, Hindu, aged about 57
years, having office at No.76, Mount Salai, Guindy, Chennai-600 032,
o hereby solemnly affirm and sincerely state as follows:-

1.1 am the Joint Chief Environmental Engineer, Tamil Nadu
Pollution Control Board and 1 am filing this Report on behalf of the 6"
Respondents Board and as such | am well acquainted with the facts of
the case as per records.

2. Itis respectfully submitied that the Hon'ble National Green

Tribunal(§2), Chenn:

its order dated.07.06.2021 in O.ANo.122 of
2021 directed s follows:

“Para 15 : the members of the committee as well as the offcial
respondents immediately through e-mail, so as to enable them to
comply with the direction and for filng thoir independent response (o
the allegations made in the epplication and aiso for filing their
independent report as directed by this Tribunal”

3. It is respectfully submitted that, in compliance of the above
Honble NGT order, the area was inspected by officials of the
JCEE(M). TNPGB, Ghennai on 14.07.2021. During inspection, the
following were observed

1) Water is being used for pumping out the ash siurry, generated
by burning of coal in Stage | and Stage Il of North Chennai
Thermal Power Plants, into the ash pond, which is filtered and
put into reuse. Everyday about 48,000 Tons of wet ash slurry is




being pumped into ash pond which contributes 3,300 Tons of
Fly ash

ii) The ash pond is located about Skms from the Thermal Plant
sprawling at an area of about 245 Hectares.

i) The total quantity of ash deposited was 65 Lakh Cubic metre,
out of which 22 Lakh Cubic metre has been already removed
and transported. Hence left out with 43 Lakh cum of ash at
present

iv)Both the Stage-1 & 2 Thermal Power Plants have been
designed for 40% Wet bottom and hence generation of ash
slurry s inevitable. Only the Stage-3 Thermal Power Plant is
designed for a dry bottom and hence ash will be disposed to the
ash pond as a contingency plan in case of emergency only.

v) The pipelines of Stage-1 were commissioned during 1994-95
and hence more than 25 years old. They have become rustic,
corroded and brittle with numerous cracks. There are total 8
Nos. of series of pipelines of which 5 Nos. carry ash slurry and 3
Nos. being used for recycling the filtered water.

Vi) Out of the above 5 Nos of pipelines, Line 1 & 5 were replaced
and got completed during August 2020. These pipes are old
used pipelines brought from Ennore Thermal Power Station
(ETPS). They are Cast Basalt-lined having an outer diameter of
406 mm and Inner diameter of 356mm. Replacement of Line 2
&3 s in progress with new Cast Basalt pipes, but for Line 4.the
unit is yet to procure new pipes. The TANGEDCO has
committed a timeline for replacement of all the 5 Nos. of
pipelines by December 2021, to comply with the orders of the
Hon'ble Tribunal in Applications No.8 of 2016, 152 of 2016 &
198 of 2016.

vii)  Both the series of ash pipelines of Stage-1 & 2 comprising
13 Nos.(8+5) starts near the Stage-2 Entrance Gate outside,
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cross the adjoining Buckingham Canal and Backwaters by
supporting bridges.

vii) The pipelines cross across Buckingham Canal,
Backwaters and the Ash Pond. Although leakage of fly ash from
pipelines were not noticed at the time of inspection,
accumulation of fly ash deposits still persists in Backwaters and
Buckingham Canal, due to the leakage of ash slurry from the
ageing pipes. As a result, Buckingham canal and backwaters
have become a cesspool of ash. The ash pond is found
deposited with huge quantum of ash to an average depth of
about 4 metre. Excavation and transportation of ash from the
ash pond is noticed and requires removal on large scale. The
earthen bund is about 7 metre height surrounding the ash pond
of which a portion of bund has been raised another 3 metre
height to augment the storage of ash. Raising of bund for the
entire circumference is incomplete. The pond is devoid of Geo-
membrane lining. There are no mechanisms for spraying /
trickling of water to control spreading of ash in the air causing air
pollution.

ix)Laying of ash pipelines for Stage-3 (3 lines reported as one for
Fly ash slurry, one for Bottom ash slurry and third one for
recovery of water from Ash pond) was in progress and the
pipelines will be laid parallel to the existing pipelines of Stage-1
& 2. It crosses the Buckingham Canal and the adjoining
Backwaters by RCC supporting Bridges. Piling work for the
supporting Bridges and laying of pipelines were stopped
temporarily and it was reported that the unit has stopped the
piling work and pipeline laying due to the case filed before the
Tribunal.




b, , e | §
[Partially completed ash slurry pipelines for the M/s.NCTPS
Stage-lll |

4. It is respectiully submitied that Combined Environmental
Clearance for expansion of 1 x 800MW North Chennai Thermal Power
Plant (Stage-3) and CRZ clearance for the following foreshore facilities
at villages of Ennore & Puzhudivakkam in Ponneri Taluk of Thiruvallur
District has been granted by the MoEF & CC dated 20.01.2016 with
certain conditions. The validity of EC is up to 7 years from the date of

issue i.e 19.01.2023.

a) Coal conveyor having length of 3.5 km and elevation of 6 m
for coal transportation from Ennore Port to NCTPS Stage - Il
PP,

b) Supporting trestles (Steel frames) for coal conveyor at about
6 m/8 m from ground level.

©) Sea water intake from fore bay of NCTPS stage Il intake &
outlet pipe to pre cooling channel of NCTPS for discharge
with intake pipe length of 3 km and outlet pipe length of 1.5
km

d) GRP( Glass reinforced Plastic) pipes on the ground level for
cooling water inlet and coolant water outlet.




5. It is respectfully submitted that vide para 6 of EC issued, it is
mentioned that the fiy ash and botiom ash would be collected and
stored in the sios and supplied to cementibrick industries for
manufacturing cement and bricks. 100% dry fiy ash collection will be
done by providing pressurized dry fly ash collection system.

6. It is submitted that on scrutiny of the Environmental clearance
and CRZ Clearance, it is noticed that there is no specific mentioning
‘about the laying of pipelines in CRZ area for conveying the bottom ash
to the ash dyke or bring back the ash pond water from the ash dyke to
the plant for reuse except the mentioning of *Ash pond water wil be
collected, treated and reused for siurry making”

7. It is respectfully submited that the TANGEDCO must strictly
fulfil and comply with the conditions imposed in the Environmental
Clearance and CRZ Clearance without violations and deviations for
Stage-3 TP, unlike the environmental damage already caused by the
operation of Stage-1 & 2 Thermal Plants due to ash deposit in the
water bodies and the air-bome fly ash in the nearby vilages causing
nuisance and air pollution.

8. Itis further submitted that the leakage of ash pipelines provided
for NCTPP Stage 1 and accumulation of fiy ash in Buckingham Canal
and Backwaters has become an everyday phenomena and these facts
have been already dealt by the Hon'ble Tribunal (SZ) in Applications
No.8 of 2016, 152 of 2016 & 198 of 2016, In this regard, the Hon'ble

Tribunal () constituted an Expert Commitiee comprising Central




Pollution Control Board (CPCB), IIT, Madras, TamilNadu Pollution
Control Board (TNPCB) in its order dated 25.05.2019 to ascertain the
status of fiy ash / bottom ash disposal, demage caused to the
environment, environmental compensation if so what is the nature of
damage caused and remedial measures to be taken and also assess
the environmental compensation for the damage caused to the
environment. Also, Hon'ble Green Tribunal (SZ) passed orders dated
December 21, 2017 to deposit the required funds to PWD/WRD for
removing the accumulated fly ash from Buckingham Canal &
Backwaters and also ordered TANGEDCO to replace the ash slurry
pipes as early.

In pursuance to the orders dated December 21, 2017 in
Applications No.8 of 2016, 152 of 2016 & 198 of 2016 by the Hon'ble
National Green Tribunal (SZ), TANGEDCO deposited a sum of
Rs.2850 Crores to PWD/ WRD for the work of Dredging the
Backwaters (Kosathalaiyar River) deposited with fly ash between
NCTPS Main gate up to KPL (Kamarajar Port Limited) Main gate for a
length of 2400 metres. In addition, they had also deposited Rs.66.23
Lakhs for removal of fiy ash deposited in the adjoining Buckingham
Canal between NCTPS Main gate up to KPL Main gate for a length of
2400 metres. Though the works have been reported to be completed
in all aspects by December 2020, accumulation of fly ash stil persist in
the completed stretch of Buckingham Canal

Further, the TANGEDCO has remitted an amount of Rs 16.461

Crores as Environmental Compensation for the period from




01.11.2004 to 12.11.2019 as assessed by the TNPC Board based on
the findings of the vialations noticed by the Joint committes constituted

by the Honble NGT in the above said cases.

Under the above circumstances, It is humbly prayed that this
Hon'ble National Green Tribunal (Southern Zone) may be pleased to

pass such order as it may deem fit and proper in this facts and

of the case and thus i

1. S. Ragupathi, S/o. Thiru, Sanganan . working as Joint Chief
Environmental Engineer, Tamil Nadu Pollution Control Board,
Ghennal, do hereby verify that the contents of above report are true to

the best of my knowledge through records.

" the Tribunal in
2017 itself. Thereafter no.such ‘study has been conducted by
TANGEDCO for the purpose of taking remediation process. That
also will have to be considered for the purpose of permanently
resolving the issue in that area.

16.We are also not satisfied with the manner in which the
replacements of damaged pipes arc being carried out by
TANGEDCO. Further, it is also seen from some of the reports
filed by them that they are going to replace the same with old
pipes which they have removed from their own decommissioned
units but that will not help the purpose as we do not know the
conditions of those pipes and also how long it can withstand the
process and if old pipes of de-commissioned units are used, the
possibility of breach being recurring regularly cannot be ruled
out and that will be a continuing nuisance for the people in the
locality besides damage to the environment. So, it is high time
for them to replace the same with new pipes and suggest as to




what is the timeline required by them for that purpose and that
t00 they are not expected to take long time as already the people
in the area are suffering and environment is adversely affected
due to their negligent act for the past 5 to 6 years at least,
though it may be for a much longer period, if it is traced to its
origin.

17.S0, we feel that short time can be given to TANGEDCO to
come with an action plan with shorter time line for replacing the
pipes and stating the difficulties they are facing for the purpose
of procuring funds and administrative sanction , then necessary
direction can be given to the higher level officials to deal with the
same and remedy the situation. They are also directed to come
with the report regarding study if any, conducted by TANGEDCO
themselves for the purpose of implementing the remediation
process through an independent agency as recommended by the
Joint Committee in the year 2017, They are directed to submit
these reports and action p&f6fy b thefore 30.11.2021. If they

also appoint an independent ittee to go into these aspects
and submit a report at the, OfTANGEDCO.
.The Reg direct QL@ o nicate der to the
s rman,
their in@#ma

e fncli CO for
jondnd complianee of:the directy

aspects and that can be considered by the Tribunal along with

the original application.
63. Respondents no. 9 and 10 in O.A. No. 162 of 2021 have filed
undertaking which was e-filed on 30.11.2021 which reads as

follows:




FILED ON BEHMALE OF THE 10°

1, R-Ramkumar, son of Ramdas, aged about S8 years residing at A2
Power Apartment 25, Zackarla Colony Main Road Choolaimedu,
Chennal 600 094 , do hereby solemnly affirm and sincerely state as
follows: |

1. 1 state thet 1 am the Chief Enginesr, representing the 10th
Respohdent hercin and as such T am well acquainted with the facts of
the case from the avallable records. 1 am filing this undertaking for
myself and on behalf of Respondent No.e.

unal on 22.11.2021 was pleased to

2. 1 odw o o Hombia
o e roniig o |
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26y It s, oo i TANROCD SO ot poreers o
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0L 103 - (4942 mura) - New cost basait pipe hos bean
uccemfully om ash Gyka (0 NGTS Seta and there ara no fesrs




ASDLNo. - (4942 mirs) - Tender for procu
cast basait Pipes ks undar

rement of 4542m of new
process and will be completed by May 2022

7porh 12 e e 5 ot 13, Natonvise ok o s b

impos h 2020 to Saptem: 25 per

Govarnimant. of ndia. Afarwarce pertes 1ics y
time all the manufacturer havel stopped/restrictsd thelr manufecturh

activitias 2na hence the supply & ‘craction warks in ASOL 2 gezing

5. 1 state that the Ash deposits of about 4.35 Lakh Cum in  the

Kosasthaleiyr River for & length of 2.4 Kms from NCTPS main Gote to K

main Gate hes bean desilted at 3 cost of Rs. 26.5 Crore thraugh FWO during
the period from June to Dec 2020.

5.

I state that similarty Ash deposits of 3bout 134 Lekh Cum in the
'S NCTPS main Gate to KPL main
Rs. 66.23 Lakha through PO during the
beriod feom June to Dec’ 2020.
30. 1 state that a5 per the direction of District Collector Thiruvaiur, Ash
Ceposits of about 8813 Cum In the Buckingham Canal on the narthern and
Southern sides of the Ash Slurry Pipelines of NCTPS-1 & 1f has heen desi
for i lengtn of about 200 mira at an axpendiiure of 17.7 Lakhe Suring e
lo6 from 24.10.2021 o 15.11.2021

L1 1 state that ash dyke Bund and ASDL Bund strangthening works are
g aken up continuety e ASGL mulying ieapers o roices |

paired then and there to improve ASDL 5

I state that necessary steps are being taken by planting Bamboo

h Chiennal Thermal Power Stations (NCTPS-1 & to Ash Oyke
trough Social Forestry Seheme by outsourcing the o Forest
- B - ~— s

fience, 1L 15 humbly prayed thet this Honble Trbunal may be plessed to take
e present undertaking on record and thus render Jusmee

DATED AT CHENNAT ON THIS THE 25" DAY OF NOVEMBER 2011

10" REsPONDENT

crier eXGinter
ooy N e ranon

vertricaTIon

L R-Ramkumar, son of Ramdas, aged about 58 years yaars residing at at A2
Power Apartment .25, Zackaria Colony Main Road. Choolaimedy.
Chennal 600 094 do hereby verlfy that the contents of paras 1 to 12 are
f7ue Lo the best of my knowledge and 1 have not suppressed any matesar
fact. !

Verified at Chennal on 20%ay of November, 2021,

10" RESPONDENT

T
o e T S o




64. Heard the Learned Counsel for the applicant and Learned
Counsel for the respondents in both the cases.

65. Mr. A Yogeshwaran, Learned Counsel appearing for the
applicant in 0.A. No. 122 of 2021, argued that it is seen from
the Joint Committee report that there was violation of laying

pipeline through the CRZ zone which was not permitted as per

=

the Environmental Clearafioe A 4 ;:;s CRZ clearance granted
&l 2

to this project. Further the ‘of the Committee will go to

show that even the directioh/isshied by this Tribunal in O.A.

co
ecological
aspect
is being dealtm-. 'Nﬁ of 2016 and
other connected cases and the monitoring of the replaced pipes
is also being done in that case. The other aspects regarding
damage to environment etc. can be considered by this Tribunal
in the other cases.
66. Since, it was done in violation of the Environmental clearance
conditions and CRZ Notification, there must a direction to the

authorities to remove the unauthorised pipelines put by them



instead of ratifying the same by amending the Environmental
Clearance and CRZ Clearance without following the procedure,
as it is seen from the reply affidavit that they are taking steps to
amend the Environmental Clearance and CRZ Clearance for
which necessary steps have already being taken and the order
of this Tribunal that there is violation cannot be taken as a

permission for the MoEF&CC to allow the amendment without
=

following the procedure. I8 f want to change the scope

of the alignment, they ave to apply for fresh
Environmental Clearance
considere ’
Notificz '0;1,%

repo

Th:
67. The el

pipeline is ;nm é‘he 5 'm&n on the part

of the authorities to include this aspect for which they have

at even

X,

ecl w;

already moved the Ministry for amendment of the
Environmental Clearance and the CRZ Clearance to incorporate
this aspect as well. Further all steps have been taken by them
to replace the old pipelines with new pipelines as directed by
this Tribunal and all precautionary methods are being taken by

the officials of the TANDGECO to avoid further breach. Further

*2020) 250 66




they are also taking steps to conduct the remediation measures
as directed by this Tribunal in O.A. No. 08 of 2016 and ordering
payment of simultaneous compensation in both the cases will
cause great hardship to them. The Learned Counsel also
submitted that they are prepared to abide by any condition
imposed by this Tribunal to avoid further breach and after

orders passed by this Tribunal they have stopped the work of

PN
n\%a,t and they will carry out

("‘ru
laying pipeline through thié’

o
the work only after obl ecessary permissions  in

accordance with law.

68. The Lear !
there wj

itee has
...
[ua]so

of

Enviros i M will
o ‘I
consider

69.The Learne artments also

submitted in tune with the ‘submission made the Learned
Counsel for MOEF&CC and they further submit that they will
abide by any condition and direction issued by this Tribunal
and implement the same in its letter and spirit as Government
is committed to take all steps to protect environment and water

bodies.



70. We have considered the submission made by both the Learned
Counsels, pleadings and the documents including the Joint
Committee report and other documents submitted.

71. The Points that arise for consideration are:

i. Whether there was any violation committed by
TANDGECO in laying the pipeline against the
Environment Clearance and CRZ Clearance granted and

also against the CRZ Notification, 2011.
ii. What is the nature of n to be taken against them, if

avmd such

Points
72. O.Au o of i es suo g this
Trib e% newspaper tggn was publishdl the
dsvia leprance

@;nvmnmem learance ang
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— ﬁ . %
The O.A. No. 1 f‘ was Tile m'iva!ppucsm who
claims to be a fishermen in that area and having interest in
protecting environment, when he came to know that
TANDGECO was taking steps to provide pipeline for carrying fly
ash shurry from the NCTPS Stage III for their 1x800 MW new
project in violation of the Environment Clearance and CRZ
Clearance granted as no such permission was granted for such

purpose in those clearances. Further, according to the




applicant in that case, the permission was granted on the
premise that there will be 100 per cent fly ash disposal in the
dry form itself and no slurry will be taken to the ash pond, so
they wanted reliefs claimed in the application including removal
of the encroachment made by them in violation of the CRZ
Notification, 2011.

73. The TANDGECO filed counter in both these cases contending

Ao,
that it is an ancillary purpos

Ya%;;ch the pipelines will have

to be drawn and when EIA s conducted, these aspects
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e 's}%mince of
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slurry,
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Environmemnaraan 'nc'granled. They
further stated that they have taken all steps to arrest the
breach of slurry due to leak in old pipes and they are taking all
steps as directed by this Tribunal in O.A No. 08 of 2016 and
connected matters to replace the old pipes with new pipes with
certain timelines and once that is done the further breaches will
be avoided. They further contended that on the early occasions,

when breaches happened, certain inspections was conducted



by the Pollution Control Board and also by the Joint Committee
as directed by this Tribunal on the basis of the
recommendations  given, they were carrying out the
recommendations and certain amount of compensation was
also paid earlier and subsequent compensation fixed by the
Committee is excessive. They also contended that as

recommended by the Committee, they have taken all steps for
>

removal of fly ash depositéd i

of this Tribunal, they ha

pipelines for the intended
74.1t is in

pipeli
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Clearance grh “ € p) the fixing the
liability. In order to ascertain the same, Joint Committee was

appointed by this Tribunal in O.A. No. 122 of 2021 and the

Joint Commi ically found in the i ion report e-
filed on 14.09.2021 that the Environment Clearance and CRZ
Clearance was granted for foreshore facility only and not for
laying of pipes, which is gross violation as per CRZ Notification,

2011. It is i i that Envi Cl




cum CRZ Clearance was granted for expansion of 1x800 MW
ETP and foreshore facility only. On scrutiny it was evident that
laying of pipeline for carrying ash across Kosasthalaiyar
backwaters has not been covered in these clearance granted.
But as regards damage caused to the environment is
concerned, they have mentioned that the TANDGECO had
started the work of laying the pipelines for Stage Il and
crossing across the Kosadth ver has not taken up so
far and hence the envlmr%@amge due to crossing of
pipes has nol been assess: /‘;;h)ﬂ%ing out the compensation
due to ens eni s tate &‘*GECO in
EIA rep % i E i‘iﬁ b erated
will bc& ﬁlmpcd
b,

into
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75. The ap“ of 2021

stating that: Mc‘ 'y out clearance

had commenced and constructed a portion of the ash pipeline

for its new project without Environmental Clearance and CRZ
Clearance. Various reports filed including counter filed by
MoEF&CC have testify to that effect, 2) there is no provision in
law to grant post facto clearance under EIA or CRZ Notification.

It is antithetical to EIA and CRZ Notification, the objective of

good g and



Following the law is the path to sustainable development- not
the condonation and rewarding the violations, 3) TANDGECO
has now applied for clearance of this project, post facto and
misleading the MoEF&CC that they are applying as directed by
the Joint Committee constituted by this Tribunal and citing the

orders of this Tribunal, 4) the attempt of the TANDGECO

deserves to be deprecated, there is no provision in law to grant
==

repeated a?
in NCTi
of poliition.

¥

76.In O.A. 162, of 2021 als is mbunag lcd a
joint Cﬁi g@g—.e Joi ittee WA :k tailed
report witﬂt‘ %mﬁf‘\' sMows:

e

-

8 ndations
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1. The
Ennore SEZ Power Plants within the CRZ area in Kosasthalaiyar River/
Buckingham Canal/Backwaters only after oblaining amendment to the existing
CRZ Clearance from MoEF&CC.

The TANGEDCO shall expedite removal of debris and dredged material from
Kosathalaiyar river and restore natural flow within October 31, 2021

3. The iy fulfil and comply with
Environmental Clearance under the EIA Nofification as amended and CRZ
Clearance under the CRZ Notification as amended without violations and
deviations for NCTPS Stage il and Ennore SEZ Power Plants uniike the
environmental damage already caused by the operation of NCTPS Stage-| & I
Thermal Plants due to ash bodies and W ashin
the nearby villages causing nuisance and air polluion.




The TANGEDCO shall procure and replace the existing ash slurry pipe fines 1,2,
3, 4 & Spertaining to the NCTPS Stage | with new cast basalt pipe before.
December 2021 as already committed 10 the Hon'ble National Green Tribunal in
‘Applications No.8 of 2016, 152 of 2016 & 198 of 2016.

The TANGEDCO shall also procure and replace the retrieved pipes from ETPS
utized for ash slurry pipe fnes 1 & 5 pertaining o the NCTPS Stage | with new

The TANGEDCOIs stopping the pumps soon after identfying leaks, followed by
flushing with water and replacing the damaged portion of the pipe. However, the
TANGEDCO is not taking any measures to clean up the area, where leak has
taken place. The committes suggests that in addition to stopping the pumps,
repaiting the pipes, the TANGEDCO shall also take measures to clean up the.
area, , and trans i

From the log books, the commitiee observed that, pipeline leaks due 1o pipe.
burstirupture of joints due to ageing of pipes are very common and frequently
(average frequency of one leakiweek taking place in old pipelines. Apart from the.

ot £2550, [

leaks due to pipeline bursts/rupture, pinhole leakage is taking place i ai thres old
pipelines. The TANGEDCO Is ot taking measures to rectify pinhole leakages. If
timely action is not taken to rectify these pinhole leakages. it may lead to a major
leakage. The committee submits that the TANGEDCO shall immediately rectity
the pinhole leakages.
The TANGEDCO is replacing the portion of the old damaged pipeline with pipes.
leved from Ennore Thermal Power Plant to arrest leakage. After repiacement.
the dam:
that TANGEDCO shall take measures to remove all the old damaged pipelines.
taying in

The TANGEDCO shall carry out pairolling of ash slury disposal pipe fines round
the clock to notice and avert the leakages of pipe lines, 5o as to prevent the
disposal of ash into Kosasthalalyar River, Buckingham Canal stc. fil the
replacement of existing pipe lines.

During inspection, the committes observed that the ash previously removed from
Kosasthalaiyar River and Buckingham canal was stored near the point of
excavation. During rainfall, the ash will get into river & canal again. The committes
submits that the TANGEDCOS PWD shall ensure that the removed ash shall be
transferred to ash dyke.

The NCTPS Staged shall remit the envionmental compensation
0fRs.4,12,20,000/- (Rupees Four crore twelve lakhs & twenty thousand only)
assessed by the Committes for continuing the disposal of ash slurry in water
bodies.

The unit shall provide dust netsimesh towards Seppakkam vilage (o minimize the.
impacts of fiyash dust and stack emissions.

The unit shall augment the air pollution control devices installed in Stage-l & Il and
ensuire that stack emissions are complying with notified standards. The units shal
ensure that OCEMS installed in Stage-| & Il are working properly and real time
actual data is transmiftted to CPCE and TNPCB servers.

The unit shall strengthen the earthen bund laid towards Seppakikkam village and
ensure that runoff from ash dyke or ash depositions are ot carried to villages. The.
unit shall provide a drain befors the bund so that runoff water is collected in drains
and can be lifted back 1o ash dyke.




77.Further, as per the direction of this Tribunal, the Joint
Committee also filed further report during October, 2021 which
was also extracted in the previous paragraphs and as such we

are not re-extracting the same. Except extracting the

bservations and i of the C i which

were dealt with the report which reads as follows:

&. mmendations of the Committee
1. The TANGEDCO shall complete the recommendations of the commitice

constituted by the Hon'bie NGT in O.ANo.08 of 2016, 152 of 2016 & 198 of 2015,

within the time line commited.

The TANGEDCO shall also complete the recommendations of the committee

constituted by the Hon'ble NGT in O.ANo.162 of 2021.

The NCTPS Staged shall remit the Envionmenial Compensation of
Rs.4,12,20,000/- (Rupees Four crore twelve lakhs & twenty thousand only) as

&/ ¥~ \ub

assessed by the commitee constituted by the Hon'ble NGT in OANo.162 of 2021
and submitted to the Tribunal in September 2021
The unit Mis NCTPS Stage-ll shall augment the eir polluion control devices

T
installed and ensure that stack emissions are complying with the stipulated
standards at all times.

5. The unit Mis NCTPS Stage-l shall increase the height of the bund near

‘Seppakkam Village to 2m.
6. The construction debris removed from the water body by MIS NCTPS Stage-ll
posed safely in Mis NCTPS own land away from the water

shall be utiized or
body by November 30, 2021
i, therefore, prayed that this Hon'ble Tribunel may take on record the above
status report based on the observations made by the Joint Committee and pass
appropriste and furiner orders as this Hon'ble Tribunal may deem fit and necessay in
the circumstances of the case and thus render justice.

78. The Committee has assessed an environmental compensation
of Rs. 4,12,20,000/- for the damage caused to the environment
on account of spilling of ash in Kosasthalaiyar River region
though in O.A. No. 08 of 2016 in another matter pending in

respect of similar issue, they have been directed to pay some

%




compensation which was remitted by them, but in spite of that

such breaches are recurring causing damage to the riverine

So under such cir we do not find any
reason to reduce the compensation directed to be paid, namely,
Rs. 4,12,20,000/- as compensation by TANDGCEO for the
damage caused to the environment on account of their
negligent act of discharge of fly ash slurry due to pipeline

) i)
leakages, into the Kosasthi

er basin. CRZ Clearance

granted clearly shows that

carrying ash sl
by TAND ;
Coastal, %
b/,
V)

no permission granted for

also to the

implementation of the project in' question and as such there is

%TAN

no separate clearance required cannot be accepted and they are
rejected.

79.1In the Decision reported in Key stone realtors private limited
vs. Anil V. Tharthare and ors.? the Hon'ble Apex Court has
observed that for the purpose of expansion of the project the

project proponent has to file fresh application for

* (2020) 2 5cC 66



Environmental Clearance and the Environmental Clearance can
be granted only after complying with all the procedure provided
under EIA Notification, 2006 and such an expanded activity
cannot be granted by way of amendment to the existing
Environmental Clearance granted for the earlier or same project
of the project proponent. In this case, though drawing of
pipelines for carrying the ash slurry to the ash pond may be a

part of the envisaged projéct bt ‘}E.'p‘;;iocumems produced and

ironmental Clearance and

.e *: why the
i project
isting

also the EIA report and alst
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same &
propon!

ants to add this facility also t

le: then the ?
ARCleaggigy o i E

Environmental Glearance and §

Envit

appll
(o] Q
aspecﬁ/ i i provided
under g il learing,
b NN -
preparati E‘

Committee mn 1‘;;;: Y <'1 & Management

Authority and consideration by MoEF&CC again and no

deviation can be made in this regard by MoEF&CC and the
project proponent, if they want to make any inclusion of this
aspect in the existing project. This aspect must be taken note of
by the MoEF&CC when any application has been filed by the

project proponent for the purpose of inclusion of laying down




the pipeline through the CRZ zone and other area and also for
collecting the ash slurry through the existing ash pond.

80. Since, TANDGECO had violated the conditions they are not
entitled to proceed further with the construction of the pipeline
without getting necessary permission from the authorities in
this regard. It cannot be by way of an amendment to the
Environmental Clearance granted as omission in earlier

fhee
T

permission granted. They WEpply afresh, obtain ToR
? @ 3

and also conduct separ. Vifonmental studies, public
y

hearing will have to be bﬁ@\and on that basis fresh

5 dment to
Enviror i asﬂjonal
permis! sment

;ntwd under wuﬁog

und? RZINotification, 20}1. The directidly the
Tribu after
obtai also
cannot beWke rifié® that they

should anowm r*‘;w qu'h yﬁ have to take
an independent decision on this aspect, on the basis of the
material produced before them and also after considering
impact and the law on this aspect as well as has been observed
by the Hon’ble Supreme Court in Key Stone realtors private
limited vs. Anil V. Tharthare and ors.?

81.1t is true that whenever any construction is made against the

permission or in violation of clearance granted, it must face the

*(2020) 2 5cC 66



consequence for the same. Since, the construction has not
reached the Kosasthalaiyar region as observed by the Joint
Committee and they have only filled up the arca for this
purpose and they have already taken steps to remove those
obstruction caused by virtue of the same we feel there is no
necessity to demolish the already made construction, if any.

But, however, we feel that they can be made to pay an

%};;;kh over and above the

additional compensation of
environmental compensati d by the Tribunal for the

damage caused to the enyironrh due to breach of fly ash

on acc al and
Kosa Wm being dealtyi E nal
in d;f 02016 and o‘.her connected

such we 3 caving
open the funher

recommendam ﬂ‘b

Tribunal in that case.

m'e aﬁmd by this

83. The TANDGECO also is directed to carry out the replacement
of the pipes within the time line given by them, by giving an
undertaking to this Tribunal in O.A. No. 08 of 2016 and other
connected cases, so as to avoid further breach in future. So
under such circumstances, we feel that both the applications

can be disposed of as follows:




iid.

The TANDGECO is directed not to proceed with the work of
laying the pipeline through the CRZ zone and also in the
other area in violation of the Environment Clearance and
CRZ Clearance granted to them in 2016, without getting
necessary further clearances in this respect by filing afresh

application in accordance with law and the same will have

to be considered by the authorities strictly in accordance

ntal
e gloint

Nadu

ed to
...

the Kosas‘am‘kn or'er% above the

compensation already remitted by them as directed by the
Pollution Control Board in O.A. No. 08 of 2016 and other
connected cases.

The TANDGECO is also directed to pay an additional
compensation of Rs. 50 lakh with the Tamil Nadu Pollution
Control Board for the violation committed i.e. preparation

for constructing the pipeline and making some attempts for

“(2020)2 scc 66



that purpose in violation of the Environmental Clearance
and CRZ Clearance granted and this is in addition to the
compensation already directed to be paid by them for
damage caused to the environment on account of deposit of
fly ash.

The TANDGECO is directed to carry out the replacement of

the old pipes as undertaken by them and as directed by this

AT eTH)
Tribunal in O.A. No. 08 gﬁi

&
within the time line fixe

Y
the undertaking given wékﬁ?m\avmd future breaches.
(J!C

aaendaﬁuns
jts letter

and other connected cases

Tribunal, on the basis of

recommen wr\‘

appointed by this Tribunal in O.A. No. 08 of 2016and other
connected cases.

The TANDGECO is also directed to take steps to remove the
fly ash already deposited in that area, as directed by the
Joint Committee as well as the Pollution Control Board at
the earliest possible time to reduce the impact of damage to

riverine environment any further.




vii. The TANDGECO is also directed to take necessary steps to
avoid leakage through pipes and they must hold vigil by

regular inspection of the old pipe lines till such time their

is and take i jate steps to
arrest breaches, if any, during the interregnum. The
amount of compensation directed to be paid on two counts
are to be deposited by TANDGECO with Tamil Nadu

they can utilise for the

Pollution Control B
purpose of protecting iyar River as well Ennore

1
W
store, the damage caused to
Y

e

creek in that area

ironmental damage as well as rivel

g - - I
o
.

She action to be taken for viola

accordance with law.

The points are answered accordingly.

84. In the result O.A No. 122 of 2021 and O.A. No. 162 of 2021
are disposed of as follows:

I The TANDGECO is directed not to proceed with the work of

laying the pipeline through the CRZ zone and also in the

other area in violation of the Environment Clearance and

103



CRZ Clearance granted to them in 2016, without getting
necessary further clearances in this respect by filing afresh

application in accordance with law and the same will have

to be consi by the ities strictly in
with law and the direction given for this purpose cannot be
treated as a direction to the authoritics to grant the
permission, if it is not otherwise feasible or permissible

under law. This must{:é"sg'sg:i.y in compliance with the

decision of Hon’ble Suj urt in Key stone realtors

private limited vs. Anil y}adﬁﬁi‘re and ors.s

Y > :
'téd¢ and approved by this Tribunal

luo zonwrd for “ﬂmag c

éﬁ

Pollutil
connecteaes‘
IIl. The TANDGECO is also directed to pay an additional
compensation of Rs. 50 lakh with the Tamil Nadu Pollution
Control Board for the violation committed i.e. preparation
for constructing the pipeline and making some attempts for
that purpose in violation of the Environmental Clearance
and CRZ Clearance granted and this is in addition to the

compensation already directed to be paid by them for

* 2020025 66




damage caused to the environment on account of deposit of
fly ash.

The TANDGECO is directed to carry out the replacement of
the old pipes as undertaken by them and as directed by this
Tribunal in O.A. No. 08 of 2016 and other connected cases
within the time line fixed by the Tribunal, on the basis of

the undertaking given by them to avoid future breaches.

The TANDGECO is difec
made by the Joint Cor

and spirit to_avoid ‘bréaches of fly ash into the

igonment
any
v
ady
The TANDEJU‘ 'scgm remove the
fly ash already deposited-in' that area, as directed by the
Joint Committee as well as the Pollution Control Board at
the earliest possible time to reduce the impact of damage to
riverine environment any further.
. The TANDGECO is also directed to take necessary steps to
avoid leakage through pipes and they must hold vigil by

regular inspection of the old pipe lines till such time their



VIIL

is and take iate steps to
arrest breaches, if any, during the interregnum. The
amount of compensation directed to be paid on two counts
are to be deposited by TANDGECO with Tamil Nadu
Pollution Control Board which they can utilise for the
purpose of protecting Kosasthalaiyar River as well Ennore

creck in that area to restore the damage caused to

environment and alsd.

L7
prevent encroachments i

A

further environmental &é&}a‘a\mn as
that arg. ' -
ey
e
¥

Tl " P

“nd State Coastal Zone Mana &

filed by ap‘alé‘g 'cec@imnmem, we
feel that TANDGECO can be directed to pay a cost of Rs.
25,000/ to the applicant in that case.

If the above amounts including the compensations and
costs are not paid within three months from today, then the
Pollution Control Board and the applicant are entitled to
initiate proceedings for recovery of the same under Section

25 of the National Green Tribunal Act, 2010 or through




District Collector for recovery of the amount invoking
Revenue Recovery Act, 1890 in accordance with law.
XL The Registry is directed to communicate this order to the

official respondents including TANDGECO for their

and y

85. With the above observations and directions, the applications

are disposed of.







Item No.04:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAT

Monday, the 23" day of September 2024.

(Through Video Conference)

No.13 of 2024(SZ)

IN THE MATTER OF:

1) Tamil Nadu ion and Distributi i
e by e i o MR Dirctze
6" Floor, TANTRANSCO Building,
144, Anna Salai, Chennai - 600 002.

2) The North Chennai Thermal Power Station,
Rep. by its Chief Engineer,
Athipattu, Thiruvallur,
Chennai - 600 120.

. Applicants / Respondent Nos. 9 & 10
Versus

unal on its own motion- Suo-Motu
based on the news item Published in

the Times of India Newspaper, Chennal Edition
dated 01.07.2021, under the caption

“Another Pipeline leak at Ennore power plant".

...Respondent No.1/Applicant

2) Union of India,
Rep. by its Secretary,
Mintryof Environment of orets and Cimate Change,
Indira Paryavaran Bhaw:
Jorbagh Road, New Delhi - 110 003

3) The Secretary to Government of Tamil Nadu,
Gout. Secretariat, Fort St.George,
Chennai, Tamil Nadu- 600 009.

4) The Principal Secretary to Government,
Public Works Department,
Govt. Secretariat, Fort St.George,
Chennai, Tamil Nadu - 600 005,

5) The Secretary to Government of Tamil Nadu,
Department of Environment, Climate Change & Forests,
Gowt. Secretariat, Fort St.George,

Chennai, Tamil Nadu - 600 009,

6) The Principal Secretary to Government,
Department of Enerc
Gowt. Secretariat, Fort St.George,
Chenna, Tamil Nadu - 600 009.
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7) Tamil Nadu Coastal Zone Management Authority,
Rep. by Its Member Secretary,
First Floor, Panagal Buiding,
Saldapet, Chennal - 600 015.

8) The Chairman,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
New Delhi -

9) The Chairman,
Tamil Nadu Pollution Control Board,
No.76, Anna Salai, Guin
Chennt, Tari Nad - 606 032

Respondent Nos. 2 to 9 / Respondent Nos.1 to 8

10) The District Collector,
Tiruvallur District,
First Fioor, Collectorate,
Tiruvellur - 602 001
.. Respondent No. 10 / Respondent No.11

11) The Chief Engineer,

Taramani, Chenna - 600 113.

... Respondent No. 11 / Respondent No.12

For Applicant(s): Mr. Abdul Saleem, Senior Advocate along with
Mr. S. Saravanan.

For Respondent(s):  None.
CORAM:

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

JUDGMENT

1. Pursuant to the order dated 31.01.2022 passed in
0.A. No.122 of 2021(SZ) and O.A. No.162 of 2021(SZ), the
Project Proponent had approached the MOEF&CC vide letter

dated 15.05.2024 seeking the acknowledgement of the
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MOEF&CC for the proposal submitted with no deviation in CRZ
area and slight deviation in non-CRZ area under 7 (ii) (c) of the

EIA Notification, 2006.

2. Before the acknowledgement is received, the above
Miscellaneous Application is filed before us to permit the
applicant to proceed with the construction activity of the
conveyance corridor of the 2x660 MW Ennore SEZ Supercritical
Imported Coal-based Thermal Power Plant in an approved route
in CRZ Area as per the CRZ Clearance dated 01.01.2014 and
Environmental Clearance dated 07.01.2014, and best possible
route in Non-CRZ Area in the interest of the project and
environment, in compliance with Clause 7 (ii) (c) of EIA

Notification, 2006.

3. Asalready the Project Proponent has approached the
MOEF&CC in this regard, it is open to get their acknowledgement

and try to stick to the original proposal without any deviation.

Incidentally, when the application was taken up, it

was brought to our knowledge that there were concrete

structures to an extent of 5460 m?, which were abandoned in

the CRZ area have to be removed.

5. The Chief Engineer - Tamil Nadu Power Generation
Corporation Limited (TNPGCL) has filed an affidavit dated
21.09.2024, wherein it is stated that for the clearance of the
above concrete structures, tenders have to be floated as per the
Tamil Nadu Transparency in Tender Rules, 2000, which would
approximately take 145 days or 5 months minimum.
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6. We, while disposing of this

ellaneous application,
direct the Project Proponent to stick to the timeline given in the

affidavit and remove the concrete structures within the time.

7. With the above directions, the Miscellaneous
Application [M.A. No.13 of 2024(SZ) in O.A. No.162 of

2021(S2)] is disposed of.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

M.A. No.13/2024(S2) in
O.A; N0.162/2021(S2)
23" September, 2024. AD.
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THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE AT CHENNA!

0ANO. 2262025
T. Desappan o
ve-

The Union of India

82athers & g

REPLY AFFIDAVIT FILED BY 2 RESPONDENT
1 TMURUGAN s0n of C.K. THAVSIVANANDEM .aged about 59 years, Chief Engineer, Ennore
SEZ Project, TNPGCL, having office at Ennore Project site office, Voyalur, Pin Code 601 203 ,
o hereby solemnly affirm and sincerely state as follows.
1 submit that | am the Chief Engineer in TNPGCL, 2 Respondent herein and am well
cal records

1deny al ed by

1 submit that the Applicant inter-aia of the appication is seeking the following reliefs
from this Hon'ble Tribunal.
A Direct the 2 Respondent to remove the concrete pillars and other structures
constructed in the Kosasthalaiyar and its back waters in the Konamudukku and
Pazhankalvai areas in Ponneri Taluk, Tiruvallur District Tamil Nadu.

B. Punish the 2 Respondent for violation of the order of this Hon'ble Tribunal dated
23.00.2024 in MANo.13 of 2024

C. Directthe 4"
clause 3(Wv) of the CRZ Notification, 2011

D. Pass such further orders as may be fit, proper and necessary in the interest of the.
case, and thus render justice.

4. 1 humbly submit that it is apposite that the following facts are brought before this.

Hon'ble Tribunal -

2. The Tamil Nadu Electricity Board was formed on July, 1957 under section 54 of
the Electricty (Supply) Act 1948 in the State of Tami Nadu as a vertically
integrated utilty responsible for power generation, iransmission and distribution.
The electricty network has since been extended to all villages and towns

e
o et
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s

b TNEB was restructured on 01 11 2010 into TNEB Limited: Tamil Nadu Generation
and Distribution Corporation Limited (TANGEDCO) and Tamil Nadu Transmission
Corporation Limted (TANTRANSCO). Futher. TANGEDCO have been re-
structured on 24 012024 as Tamil Nadu Power Generation Corporation Limited
(TNPGCL), Tamil Nadu Power Distribution Corporation Limited (TNPDCL) and
Tamil Nadu Green Energy Corporation Limited (TNGECL).

© The 2 X 660MW Ennore SEZ Thermal Power Project "Power Project” was
Proposed to cater the ever-growing slectricty demand of the State of Tamil Nadu
‘The project s estimated to provide employment to 3000 people directly and 2000
people indirectly.

‘The Respondent No-2 had obtained the prior Environment Clearance (EC) and
Coastal Regulat project

clearance 101012014 SEC o1.07.01.2014. Thereafter, an amendment was
obtained from the MOEF & CC for change in plant capaciy from (2 X 800 MW to 2
X 650 MW) on 14082018 due to spare management of units TNPGCL
‘Subsequently vide F.No. J-13012.36-2010-IAAI(T).dt.17.00.2025, the MoF & CC
had extended the valiiy of the EC for a futher period up to 31.12.2025.

e Tne following are the expenses incured and invested towards the
evelopment of the Ennore SEZ Thermal Power Plant
> Total Cost of the Project: Rs 9,800 Crs
> Revised Cost of the Project Rs.18,085.49 Crs
> Sofar invested: Rs.12228.24 Crs.

1 submit that the Applicant has filed the captioned Appiication before this Hon'bie
Tribunal in gross abuse of process of law. | futher submit that the Applicant has been
repeatedly approaching this Horible Tribunal for diferent pretexis with an attempt to
stall the construction process at the power project. | submit that the Appicants
pleadings
this Honible Tribunal

1 submit that the averments under the Para 1.2.3.4,6.7.8.9,10,11,13,14 of the application
are completely denied except which are a matier of record.

) The appication in O.A no 162 of 2021 was taken up suo-malo by this Honble
Tribunal on the basis of the newspaper reports published in Times of india
Chennai Edition dated 01.07.2021 under caption “Another pipe leak at Ennore
Power Plant’ and also rewspaper

13.07.2021 ap 3
and also paper the y The
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deviating approved alignment” were one of the subject matter that fel into
consideration of the reports that TANGEDCO was alleged 1o be deviating the
akgnment of the proposed Ennore SEZ project Coal conveyor against the
‘approved aiignment

) That the 2 respondent herein had proposed to estabish 2XB00MW Ennore SEZ

Super Themal power

ash pond of Ws Notth Chennai Thermal Powsr Station at Voyalur Village of

Ponneri Taluk, Tiruvallur Dist

©) That the environment clearance for the said TPP was granted by MOEF on
07.01.2014 vide proceedings in MOEF Lt No J-3012/3672010-IAI(T) and the CRZ
Clearance for the said project was accorded on 01.01.2014 vide proceedings in
F:No.11-80720114A L It is submited that the CRZ Clearance for the above
project was granted for the provision of Coal pipe Conveyor and CW pipeline
system from Ennore Port and NCTPS Complex respectively, proposed o fall
under the area situated at R.SNo.12.47/1 of Ennore vilage, RS No.143 of
Puzhudhivakkam vilage, R S.No.2042 of Voyalur Villge, Covering about 4.5 km

of long closed condit coal conveyor.

i for
of the TPP units were reduced from 2XB0OMW to 2X680MW and necessary
amendment in the environmental clearance for the reduced size of units was
obtained from MOEF&CC on 14.08.2018.

yster subject
TP, due to Technical reasons, had 1o be erected in a smooth curved line
adjacent to the approved alignment and as such the routing of pipe conveyor was
designed suitably ina. a5 per

pipe conveyor to avoid spillage of coal dust for environmental friendly approach,

) The joint commitee appointed by the tribunal had fled it report at. 23.09.2021
step

The TANGEDCO shall resume the activies pertaining the NCTPS
Stage il and Ennore SEZ power plants witin the CRZ area in
Kosasthailayar river/Buckingham canalBack water only after obtaining
amendmentto the existing CRE clearance fom MoEF& CC.

The TANGEDCO shall stricty fufil and comply with the conditons
imposed n the environmental iearance under the EIA Notfication as

O s crt s




‘amended and CRZ Clearance under the CRZ Notfication as amended
without Violalions and deviation for NCTPS Stage Il and Ennore SEZ
Power plants

9) That this Hon'ble tribunai vide it final order dated 31.01.2022 was pleased to
dispose the subject appication along with other applications whereby it has
directed the TANGEDCO to carry out the recommendations made by the Joint
Comittee.

) The 2" respondent. in compliance of the directions of the Horible Tribunal and the.
recommendations of the Joint Commitiee had approached the MoEF & CC to
amend the EC and CRZ Clearance for the revised alignment of the conveyance
cortidor along with requisit recommendations of the state coastal regulation zone.
Management authority (CRZMA). This was considered by the designated expert
‘appraisal commitiee (EAC), MOEF on 16.10.2023. The proposal was defineated
and explained threadbare before the EAC and the justfication for the aleration in
the route was presented. However, i is submitied that the EAC, MoEF & CC in ts
meeting had expressed the view that since a deviation was made from approved
route and construction was started wihout obtaining approvall Clearance, it was
deemed to be treated as a violation o the EIA noification 2006 and had asked the
applicant to apply for fresh TOR under violation category as per CRZ reguiations
2019 and EIA Notifcation 2006,

) In this regard, it is submitted that this 2" respondent had applied on 28.11.2023
for reconsideration of the above decision taken by the EAC, i fine with the office
memorandum issued by MoEFS CC dated 19.02.2021 which allowed project
proponents to be issued clearances where construction of essential activtes to
the safety of already erected were done during the period of processing EC
‘extension. However, nothing transpired subsequently.

) Therefore, it is submitied that the alignment of the conveyance corrdor in CRZ.
area will be as per the route approved in the environmental clearance from
NCTPS complex up 1o the Kosasthalaiyar river crossing and will not have any
deviation from the approved route and once the conveyance corridor crosses the
Kosasthalaiyar fiver this 2* respondent will adopt best possibie route in the
interest of the project and Environment in the non-CRZ area which is under its

approved
ind a best possible route in the non-CRZ
area with no increase in production capacity or pollution and the proposal was.

cuer / ELECTRICAL
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! The 2™ respondent has fied MANo 13 of 2024 in OANo 162 of 2021, has
Prayed to permit 1o proceed with the construction activity of conveyance corridor of
the 2X660 MW Ennore SEZ Supercritcal imported coal based thermal power piant
inan in CR: the CRZ 012014 and
Environmental clearance dated 07.012014, and best possble routs in non-CRZ
area in the interest of the project and Environment, in complance with clause
7()(C) of EIA Notification 2006 While taking the peition it was heard that about
5460 Cum of concrete structures which were abandoned n the CRZ area have to
e removed. The Chief Engineer- Tamil Nadu Power Generation Corporation Lid
has filed an affidavit dated 21.09.2024, wherein it was stated that for the removal
of the above concrete structures, tenders have to be floated as per the TN

Transparency in Tender Rules 2000, which would approx. take 145 days or 5
The
of the miscellaneous application, direct the project proponent to stck to the,

m) 1 submit that the 2 respondent has been consecutively complying the orders
passed by the Tribunal, the removal of 5460 Cum of the concrete structures.
was completed on 21.07.2025 and the photographs of the completion of the.
removal of concrete siructures is enclosed as the annexures with this reply
affidavit. The same fact has been communicated to MoEF & CC while analysis
for issue of EC extension

) Thereatter vide F-No. J-13012-36-2010-AHI(T)..17.00.2025, the MoEF & CC
had extended the validiy of the EC for a further period up to 31.12.2025,

5 are denied. | submit that the

) 1 submit that the averments under the Par
Applicant hre in fled WP No.16363 of 2021 before the Honible Madras High
Court "Madras HC" seeking directons to the TNCZMA, PWO for removing the
egally dumped soll and consiructions recied by the Z“Respondert in the
packwaters in “Kenamudukky” and “Pazhankaival” and restore the ares (o its
ariginal stae. The Hon'ie Madras HC. vide order o 11082021 drecied
2Respondsnt to fle a status repor. Thereafler, vide Order dated 22102021
1ne 2Respondent was direcied 1o famove the enirely of te rubbish, concrete

cion material and @ report had 1o be fied. | submit that the 2

been consecutively complying wih the orders passed by the

Hon'ble Madras HC for removal of such materials from tme o tme. A report
datod 12.03.2024 received from the Public Works Department was
ubmilied by TNPGCL before the Hon'ble Madras H on 133202¢

B,
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g that al oders pled
with. The same fact has been communicated to MoEFS CC while analysis for
issue of EC extension.

P). 1 submit that the averments under the Para 12 ofthe appication are completely
denied except which are a mater of record.

@) Thiru K. Saravanan has fled appication O Ano.11 of 2020 before this Hon'ble
court for challenging the MoEF& CC dlearance granted to the Tami Nadu
Polymer Industries park in .F.No. 143 & 187 of puzhudhivakkam vilage and
S.F. No:2053 B part of voyalur village, ponneri Taluk, Tiruvallu Dist.

0 This
Clearance (EC) granted to the TPIPL is set aside and the same s remited to.
the SEIAA - Taminadu fo fresh consideration with some other conditins.
TPIPL has fied civi Appeal no.(S) 470812022 before the Honble Supreme
ourt of India for challenging ths Hon'ble court order di 04.05.2022
Hon'ble Supreme court of India passed an order dated 29.07.2022 stating s
"Status quo. as on date, be maintained in the meanwhie”. Mr Sabarish
‘Subramanian, Advocate of TPIPL stated a legal opinion that “fundamentaly,
TANGEDCO cannot continue to work in the Right of way area within TPIPL
site. Furthermore, TANGEDCO need to get separate permission by filng
separate impleacs Hon

e relef

Accordingly Mis TNPGCL has fied implead petifion in Civil Appeal No.
470812022 at Hon'ble SC in 1A No 22421972025 & | ANo 22421812025, The
Hon'ble Supreme Court has passed the order to proceed the project work in
the larger pubic nterest on 19.09.2025.

7.. 1 humbly submit that the 2“Respondent reserves is right to fie additional counter
affidavit with necessary documents as and when required

8. It is requested to pemnit the continuance of project work since, the project is so

9. Forthe . pray that, this Horibe
pleased to dismiss this OA N0 226 of 2025 and pass any order or orders as this
justce
(g6
CHEF  ELECTRICAL
Ennore SEZ Thermal Powsr Project
TANGEDCO, .
‘Solemniy affrmed at Chennal BEFORE ME,

This the  day of December 2025
And signed his name in my presence.
ADVOCATE, CHENNAI

O s s
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BEFORE THE NATIONAL GREEN TRIBUNAL SOURTHERN ZONE AT CHENNAI
0.ANO.227 OF 2025

T Desappan, §/o.Thangavel,

No.13, 2™ street, Ramamoorthy Nagar,

Ennore, Kattivakkam, Tiravallur,

“Tamil Nadu - 600 057 : Applicant

. The Union of India,
Rep by its Secretary to Government,
Ministry of Environment & Forest & Climate Change (MoEFCC).
Indra Paryavaran Bhavan, Jor Bagh, New Delhi.

North Chennai Thermal Power Station, 11l
Represented by its Chief Engineer,
Athipattu, Chennai, Thiruvallur (District) - 600 120.

“

Tamil Nadu Power Generation Corporation Limited (TNPGCL),
Represented by its Managing Director,

7™ floor, NPKRR Masigal,

Anna Salai, Chenn 002.

4. The Tamil Nadu Pollution Control Board,
Represented by its Member Sccretary,
No.76, Mount Salai, Guindy,

Chennai ~ 600 032.

“The Tamil Nadu Coastal Zone _
Management Authority,

Represented by its Member Secretary.

No.1, Jeenis Road, Panagal Building.

Ground floor, Saidapet, Chennai - 600 015. © Respondents

REPLY STATEMENT FILED ON BEHALF OF THE 2* & 3 RESPONDENT

1, M. SETHURAMAN, aged about 58 years, son of G. MURUGESAN, Chief Engineer. NCTPP
Stage 11, having office at Athipattu, Chennai 600 120. do solemly affirm and state as follows:-

1. 1 am the Chief Engineer/Elcctrical of Tamil Nadu Power Generation Corporation Limited
(TNPGCL), North Chennai Thermal Power Project (NCTPP) Stage-1il. duly authorized
1o file this Counter Afiidavit on behalf of the 2™ and 3" Respondents herein. Chief
Engincer, North Chennai Thermal Power Station and Managing Director, TNPGCL. and

um conversant with the fiets of the case from the available records and circumstances of

é‘{m?]"bg

the present Original Applic




2. 1tis submitted that the present applicaticn in O.A. No.227 of 2025 (SZ) has been filed by
he applicant herein under Section 14, ead with 18(1) of the National Green Tribural Act
2010 for the following reliefs:

. To direct the 2nd and 3rd respondents o obtain fresh clearance under the EIA
Notification, 2006 and CRZ Notification, 2011, f they propose to convey ash via

Pip df of ash po in from using the Stage I and
11 ash pipelines and ash pond.

b, To direct the 2nd and. il h management
plan in the EIA report dated May 2015 based on which EC and CRZ clearance was
obtained on 20.01.2016.

3. Itis submitted that I have read the contents of the above application and submit the true
and correct facts in resps i h i
Original Application. 1 am fling thi reply satement in my offcial capacity on behalf of
the 2 and 3 Respondent and reserve the right to file additional reply statement by
TNPGCL at a later stage.

4. It i that at the outset, all

false, ti i 0
be put to strict proof of the same. The allegations which are not speci
be taken as admission and al are denied except those that are specifically admitted herein.

deaied

fically denied cannot

5. 1 categorically submit that-
& The Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) clearances

issued on 08.03.2025 read with the recommendations of the sub-committe of the

EAC and the minutes of the EAC’s 18" and 19" meetings allows the 2 and 3
Respondents to operationalize the Stage — I plant and utiize the ash pipelines of

Stage I plant s perthe ash management plan approved by sub-committee ofthe

EAC, and also in case of emergencies.

The NCTPS Stage — Il plant is stricly complying with the applicable ash
management plan as approved by the MOEFCC, that was submitted vith the
amendment proposal No: IA/TN/THE/47535412024 along with an additional EIA
9% EAC meetings.

E

study, as referenced in the minutes of the 18" and 1

6. Itis submilted that the Tamil Nadu Electricity Board (TNEB) was constiuted i July 1957

Electricity (Supply) Act, 1948 in the State of Tamil Nadu as 2

under Section 54 of the
transmission

vertically mleyllzed utilty entrusted with the functions of power generation,

b , the electricity i @era 7705
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all villages and towns across the Stat. Subsequently, TNEB was restructured with effect
from 01112010 into TNEB Limited, Tamil Nedu Generation and Distribution
Corporation Limited (TANGEDCO) and Tamil Nadu Transmission Corporation Limited
(TANTRANSCO). Further, pursuant to G.0.(Ms,) No.6, Energy (B2) Department, dated
24.01.2024, TANGEDCO has been reorganized into Tamil Nadu Power Generation
Corporation Limited (TNPGCL), Tamil Nadu Power Distribution Corporation Limited
(TNPDCL) and Tamil Nadu Green Energy Corporation Limited (TNGECL).

. Itis submitted that the North Chennai Thermal Power Project was conceived in 1989 as a

three-stage project. Based on the power demand and financial status of TNEB, these power
plants are executed in a phased manner utilizing the public exchequer. The Stage- power
plant of installed capacity of 3x210 MW is being operated from 1995 onwards and Stage-
1T power i ity of 2 X 600MW i 14 onwards
inside the NCTPP Complex.

8. It is submitted that existing NCTPP Stage I and Stage II plants are situated within the

industrial land of NCTPP complex, which is enclosed within a pucea compound wall
constructed during 1990. The Chennai Metropolitan Development Authority (CMDA) has
also declared the subject complex a5 ‘industrial land’. The lands required for
‘accommodating all three stages of the NCTPP have already been acquired during the stage
of conception of the project and the Stage — Il project is conceived and developed in a
‘manner wherein the existing features of NCTPP Stage I and II are used for generating

power.

9. Itis submitted that the NCTPP Stage-IIl project is now being established to offset the ever-

power demand of Tamil Nadu using the existing facilities of NCTPP complex

without acquisition of any other land from the public and 90% of work have been

compleed, simuaneouly, il opesion of Sagel lnt was carried out and it has

-hed C i '0D). Stage — I1I plant

is only an expansion and not a standalone project and hence, the infrastructure and
foreshore facilities shall be common for the NCTPS complex power plants.

10.1t is submitted that EC and CRZ clearances for expansion by addition of 1X 800MW
(Stage-1IT), North Chennai Thermal Power Plant was obained from the Ministry of
Environment, Forest and Climate Change (MOEFCC) vide Ref. No. J-13012/14/2012-
TA.IT) dated 20.01.2016, mbjm to various conditions. The clearances were accorded

EIA 14,2006 and CRZ Notification,
2 i Th and CRZ:
7 years and § years respectively.
|
CHIEF ENGINEER  ELECTRICAL
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11, Itis submitted that the validity of the EC for Stage-11I project was extended till 19.01.2024
due to the COVID-19 Pandemic since the period from 1/4/2020 o 31/03/2021 was not
consi the period of validity as per i provided in MoEFCC
notification, 5.0.221 (E) dated 18/01/2021. The validity was further extended for three
more years, ie., up to 19.01.2027 as per the MOEFCC Office Memorandum dated
13.12.2022.

. It is submitted that the validity of the CRZ clearance was increased from five to seven
‘years, with provision to further extend the validity for another three years, vide MOEFCC
Notification S.0.1002(E) dated 06.03.2018 amending the 2011 CRZ Notification. The
validity of the CRZ was further extended vide MoEFCC Notification S.0. 2903(E) dated
03.07.2023 whereby the period from 1/4/2020 to 31/03/2021 was not considered for the
period of validity in light of the COVID-19 pandemic. Therefore, as on date, the CRZ
clearance stands extended till 19.01.2027.

Itis submitted that the requisite “Consent to Establish” (CTE) under the Water Act, 1974
and Air Act, 1981 were oblained on 13.042017 with validity up to 12.04.2024.
‘Subsequently, TNPGCL applied for extension of CTE under both acts on 18.09.2024 and
the validity was extended ll 19.012027 vide Consent Order No.2403159001562 and
No.2403259001565 dated 05.11.2024.

14, It is submitted that the EC clearly indicates that the clearance was granted for “expansion
by addition of 1x800 MW" since the NCTPP Stage — Il plant is conceived and developed
1o generate power using the existing facliies of NCTPP Stage-I and I, including the
foreshore facilities such as ash dyke of NCTPP. Therefore, the subsisting EC and CRZ
clearances are applicable for the entire NCTPS complex and the foreshore facilites that
are pxt and parcel of the plant, essentia for it functioning and does not warrant any fresh
clearances under EIA Notification, 2005 and CRZ Notification, 2011.

15. Itis submitted that the EC and CRZ clearance, inter alia, explicitly record the following —
2. Land required for the proposed expansion is 190 acres which is located inside the
NCTPS lex and e i
b, State Level Coastal Zone Management Authority (SCZMA) has recommended
clearance for foreshore facilities in its meeting dated 19.052015
. Plant will be run on imported coal requirement of 2.09 MTPA which will be
sourced through MMTC New Delhi

16. 1t is submitted that the only applicsble conditions pertaining to ash disposal related to

NCTPP Stage ~ 111 are summarised as follows — M
~ ; &%
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Fly ash and bottom ash would be collected and stored in silos and supplied 1o
‘cement/brick industries or sold through e-auction.

The power plant shall endeavour to enter into MoUs with NHAL Associations of
cement industries and municipal authorities for ensuring full ash utilization. MoU
‘was executed with Mis Dalmia Cements (Bharat) Ltd for off take of fly ash from
the NCTPP Stage Ill plant.

The utilization of ash shall be done in a phased manner. The EC permits a gradual
I
four years of operation as follows: 50% in the first year, 75% in the sccond year,
90% in the third year, and 100% thereafter.

increase in ash disposal/utilization, allowing for the disposal of ash in the i

17. 1t is submitted that in the EIA report and the SCZMA meeting held on 19.05.2015, based

for EC and CR TANGEDCO has

categorically informed that there would be no ash disposal in sea/river and 100% of dry fly

ash collection would be in silos and dry bottom ash would be disposed through the dry

bottom ash handling system. It was further submitted that only in case of emergencies,
bottom ash would be disposed in the ash dyke of NCTPS.

18. Itis submitted that pursuant to O.A. No. 122 of 2021 and suo-motu case O.A. No. 162 of
2021 initiated by this Hon'ble Tribunal based on a news item published in the Times of
India newspaper titled “Another Pipeline leak at Ennore Power Plant”, this Hon'ble
Tribunal constituted a Joint Committee for inspection of the NCTPP Complex vide order
dated 07.06.2021. The Joint Committce after inspection of NCTPP complex, submitted its
report on 23.09.2021 and October 2021, and has recommended that TANGEDCO shall
resume the activities pertaining to NCTPP Stage-1IT and Ennore SEZ power plants within
the CRZ area in iyar River, Bucki ining
‘an amendment to the existing CRZ clearance from MoEFCC.

19. Tt is submitted that this Hon'ble Tribunal vide its judgment in O.A No. 122 of 2021 and
0.A. No. 162 of 2021 dated 31.01.2022 directed that TANGEDC( further
with construction of pipelines for the Stage- I plant by way of a mere amendment to the
existing EC and CRZ clearances dated 20.01.2016 without geting fresh permission from
authorities, Additionally, this Hon'ble Tribunal imposed an environmental compensation
cost of Rs,50 Lakhs and the same has been paid by the 2° Respondent on 28.03.2022.

20,1 is submitted that based on the above judgement and the recommendations of the Joint
Tribunal, an  application  (No:

Committee  appointed by  this  Hon'ble
‘hereinaf 2023

AT
sccking amendmen to the existing EC and CRZ cl

jearance was filed with MOEFCC for
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construction and laying of ash slurry pipelines for NCTPP Stage-11l project. The SCZMA

and the Expert Appraisal Commi ) on Thermal
Projects considered the same in its 2% meeting held on 31.10.2023 to 01.11.2023 wherein
the amendment proposal was deferred for site visit by a sub-

of the EAC.

21. Itis submitted that a sub-committee of the EAC constituted for inspection for laying of ash
slurry and recovery pipelines visited the NCTPS complex on 13.03.2024 and 14.03.2024.

‘The sub- inter alia, fash slurry
‘pipeline corridor for Stage 11 plant and also an adequacy report on the carying capacity
it ] | e

ash disposal of Stage — 11T plant is proposed. More importantly, the sub-committee also
recommended to explore the feasibility of using the existing ash slurry pipelines of Stage
T and Stage II plants for the proposed Stage I plant and prepare a report regarding the
same.

22. 1t is submitted that the recommendations of the sub-committee were considered by the
EAC during the 11* EAC meeting held on 27.06.2024 to 28.06.2024 which discussed
TANGEDCO's amendment proposal (No: IA/TN/THE/475354/2024 — hereinafier the

second amendment proposal) submitted on 14.06.2024. This amendment proposal

primaril
coal in equal proportion in compliance of MOEFCC O.M. dated 06.12.2023, and the same
was granted by the EAC subject to fulfilment of additional conditions preseribed therein.

23.1t is submitted that thereafter, the EAC in its 18" meeting held on 24.01.2025 again
recommended the proposal for amendment (second amendment proposal) for change of
jons

coal source subject to following additional cor
a. Withdrawal of proposal in IA/TN/THE/442379/2023 (first amendment prop.)
b, Compliance with all the directions passed by the Hon'ble NGT vide its judgment
dated 05.07.2022 in O.A No.8 of 2016, filed by one Mr. R. Ravivarman (died).

ble Tribunal vide j 2022in O.A No8of

2016 issued the following

a i

and consent granted by the State Pollution Control Board (SPCB).

5 i o, o
necessary precautions and preparing mechanisms for leak detection accordingly.

c. Topay i i iz, 0A
No. 122 0£ 2021 and O.A No. 162 of 2021. dated 05.07.2022 in O.A No 8 of 2016
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25. 1t is submitted that all previously reported leakages in Stage-! and Stage-II pipelines have.
been permanently rectified by replacement of old pi

lines with new pipelines and fixing
of leakages. As on date, there is no unauthorized discharge of ash slurry, and no deviation
from the approved ash management plan. The present system ensurcs environmental
safeguards, minimizes impact on CRZ areas and balances the imperative of uninterrupted
power generation with environmental protecton. Furthermore, the compensation cost of
Rs.50 Lakhs imposed by this Hon'ble Tribunal in . No. 162 of 2021 and connected
‘matters has been paid by the 2% Respondent on 28.03.2022. Therefore, all pre-requisite
conditions for operationalising the Stage - IIl power plant have been satisfied and NCTPS
i in strict compliance with EC, CRZ clearance and CTE.

26,1t is submitted that the EAC in its 18" meeting held on 24.01.2025 recorded that the
Comiltce has deliberated on the additional information regarding the ash handling and
disposal plans submitied by the TANGEDCO as mandated by the EAC and MoEFCC and
found it to be satisfactory. The ash management plan submitted is as follows =
a. ASHHANDLING - to be done using newly constructed silos. 2 x 2520 MT silos
for handling fly ash and 1 x 1800 MT silo for bottom ash evacuation. Bottom ash
s initally evacuated in the dry type through closed conveyor system up to the
intermediate silo and from there by pipeline.
ASH UTILIZATION - The ash will be sold to cement / brick industries through e-
auction as being followed in NCTPS Stage I and IL. The fly ash will be loaded in
closed trucks/bulkers through telescopic. spout assembly of fly ash silo and
transported to cementbrick companies. The bottom ash will be conditioned by
quenching with vater (18m3/hour) and vl be loaded i truck and covered with
{arpauin for _ transporting. Hence, 100% ash Utlzation will be achieved as per
MoEFCC Notification dated 31.12.2021
. ASH DISPOSAL IN EMERGENCY - In case of emergency, both fly and bottom
ash willbe made as slurry and transported to xisting NCTPS ash dyke through
existing ash pipelins of NCTPS. Wate equired for making shurry willbe around
5082 m3/day, which will be sourced rom CT blow down pump and guard pond
water (reject sea water). 12 Nos piezometric wells are already available in and
around the exising ash dyke of NCTPS. Itis assure that the ash stury pipelines
will be monitored to avoid any leakages to protectthe nearby area.

-

27,1 is submitted that in the 19% EAC meeting beld on 11.02:2025, the Committee

rocommended.the vithdrawal of proposal No: IA/TN/THE/442379/2023 after being

satsfied with TANGEDCO's plan to connect the ash slurry pipelines of NCTPS Stage -

¢ — 1, as recommended by the sub-
as mentioned

I to the existing slurry pipelines of NCTPS Stag
committee o the EAC, Photographs regarding connection of the pipe
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above were submitted before the EAC. Upon their satisfaction of compliance with

d approach, the i

i tier and following

No: IA/TN/THE/442379/2023 specific to the laying of pipelines was withdrawn.

8. It is submitted that pli the by the ittee of EAC,
TANGEDCO represented before the EAC that the ash sturry pipelines of Stage-111 will be
connected to the existing ash slurry pipelines of Stage-II instead of consiructing new
pipelines thereby to minimize environmentalimpact and existing ash pond of NCTPS is
sufficient as ash will be disposed of promply to cement, fly ash brick industres and other
works, Usage of existing ash slurry pipelines will be undertaken only during unavoidable

and emergeney circumstances

29. 1t is submitted that the second amendment proposal (No: 475354/2024) was filed along
with additional EIA study report regarding change in coal source from 100% imported to
mix of domestic and imported coal in 50:50 ratio was further recommended to EAC-
Thermal. The MoEFCC vide approval dated 08.03.2025 granted the - amendment in EC
and CRZ clearance dated 20.01.2016 to the project 1x800MW Stage Il plant, including
the foreshore facilities.

30.1 categorically submit that al the required statutory clearances mandated under relevant
Environmental and other laws have been obtained by the 2% and 3* Respondeats. As on
date, there are no deviations or altertions from the details already submitted to the
satisfaction of the MOEFCC and relevant EAC for the proposed project, especially with

31 Itis submit this Hon'ble Tribunal i 20022013
inR. Veeramani v. Secretary, PWD, Appeal No. 31 of 2012 that “the Tribunal has to strike

a balance beween the implementation of project...in public inerest...on the one side and
the environmenal impact that i likely 10 be caused...on the other" and held that where
deficiencies do not give rise to any substantiy i violations, "it would suffice

ions to b i proponent” rather than quashing.

the clesranc orhaing the et The Stage - 1 prject i implemented in puic

interest, without any seri y

procedures for protection of environment (such as the ash management plan) as approved
by the relevant statutory authorities. The ash management plan has been examined by the
EAC, safeguards have been imposed, and emergency utlizations of existing pipelines is
regulatorily permitted. The applicant has failed to establish any ongoing environmental
damage or breach of statutory conditions and must be put o strit proof of the same
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32.1tis submitted that the primary mode of ash handling for Stage-Il is dry ash collection
through silos, with fly ash being fully evacuated and supplied to cement and fly ash brick
manufacturing units pursuant o executed MoUs, ensuring progressive utlization in
accordance with the approved ash management plan. Bottom ash s also handled in a
ntrolled and disposed

spproved norms. Utilization of ash slurry pipelines

gency 3
slurry pipelines of NCTPS Stage-II are utilized, as recommended by the EAC, thereby
obviating the need for construction of any new pipelines or ash ponds. Therefore, the

traordinary

lies in permitting regulated operation of the Stage-1II power plant subject to oversight
rather than stalling a critical public wtlity project.

PARAWISE REPLY

33, Itis submi para no.1 of i ed o the
limi NCTPP Stage-Ill ized with oil on 07.03.2024 and.

the unit underwent continuous trial operations with coal firing from 17.03.2024. The trial
operation was successfully completed on 24.01.2026 and is operating at a capacity of
MW-800MW. CO! 24.01.2026 vide MD/TNPGCL

Proceedings No.06 dated 29.01.2026. The said tral operation was carried out strictly in
ac the subsisting EC and CR 20.01.2016 as amended and
extended by MoEFCC approval dated 08.03.2025.

34,1t is submitted that the averments made in para no.2 of the application are vehemently
denicd as false, misconceived and legally untenable since the EC and CRZ approvals for
the existing procedure for ash disposal and wet ash pond management of Stage — I were
aiready obtained in Clause 11 and 13 of EC dated 10.05.1996. There s no requirement for
a fresh EC or CRZ clearance separately for NCTPS Stage- Il since tis only an expansion
project conceived to operate using the existing ash management infrastructure and
foreshare facilities of NCTPS Stage I and Stage I1, which form an integral and inscparable
part of the orginal project approvals. The applicant has deliberatly suppressed the fact
isting EC and CR contemplate use of common foreshore

faclites, including ash dyke and pipelines, which remain valid and subsisting

35,1 further submit that the allegation made in para no.2 of the application tha the ash pond
was not envisaged in the EIA Report is vehemently denied as misleading, factually
incomect and legally untenable since the Rapid EIA Report for proposed NCTPS (1X

., R jro Engineers Ltd., Hyderabad

300MW) Pl
on May-2015 and submitted to MOEFCC explicily addressed the .e:ni.emcm for the

f,nw%
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emergency disposal of ash and ash pond L r the Stage I1l plant. The report clearly stated
y s

disposal may be required for
25-year design period. T i i y
e oo he necessary detai regarding ash generation and the ash pond
requirement were thoroughly discussed within the EIA Report, specifically under Table
9.5.1.2 and in Para 2.7 under Ash Handling Plant. Furthermore, the EC obtained for Stage
11 explicitly accounts for the utlization of ash in a phased manner. The EC permis @
on, allowing for the disposal of ash in the initial

‘gradual increase in ash disposalu
n as follows: 0% in the first year, 75% in the second year, 90% in

four years of operatior
by the EC,

the third year, and 100% thereafter. This phased requirement, sanctioned
{nherently necessitates the availabilty and use of an ash ponddyke for he temporary
torage of untilized ash dring the intal phas of peration. The 551 ‘pond requirement
of Stage Il was, therefore, clearly mentined and enisaged i the EIA Reportself, and
s utlizaton is managed srcdly as per the conitions stpulated in the Environmental
Clearance dated 20.01.2016.
para o3 of the application alleging illegal
the Kosasthalaiyar river and its
“without mandatory clearances’ is denied as baseless and ‘misleading since the
10 EC and CRZ approval dated 20,01 2016 which
foreshore facilities for the functioning of
Ipe tage  I1I plant. Upor d 0.A. No. 122 of 2021 being. taken
up by this Hon'ble Tribunal, the % and 3 Respondents have scrupulously complied with
i this Hon'ble: i i i ‘works,
+ amendment in the EC & CRZ clearance and strietly folowing
It is therefore submitted that there is no
n as alleged and misrepresented by the

1o emerge

361t is submitted that the averments made in

commencement of construction of pipelines acrosS
backwaters
construction was undertaken pursuant
expressly contemplated the use of commen

approaching MOEFCC fo
the Joint Committee's. recommendations.
continuing illegality nor subsisting violatio

applicant. pipel
which isfully permissible under the existing approvals

4 cati of record.

3.

“This Hon'ble

for appropriate clearances in accardance with law and the same has been dul

with in letter and spirt, Pursuant to the judgment, all disputed works were halted,

compensation was paid as directed and amendment application was also submitted to the

MOEFCC. The proposal was examined in detail by way of EIA studics, SCZMA
ot T Xk

ly complied

ied only to

38, 1t i submi in parano.5 of
the limited cxtent that the Hon'ble Tribunal vide its judgment

« ey
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restricted laying of new, additional and independent facility of ash slurry pipelines without
fresh appraisal or clearance. This was in the factual context pertaining to proposed new,
fresh constructions in CRZ areas. Thereafter, upon detailed examination, the EAC and its
sub-committee recommended uilization of the existing faciltis (ash slurry pipeline) of
Stages | and Il and avoi i ipelines in order to i

impact. Acting upon the expert recommendations, the 2* and 3" Respondents withdrew
the proposal for new pipelines, and o fresh pipeline has been constructed. The directions
of this Hon'ble Tribunal stand fully complied with.

39,1t s submitted that the averments made in para n0.6 of the application that filing of
amendment of EC dated 20.01.2016 s in violation of te judgment of this Hon’ble Tribunal

s wholly denied as vexatious, misleading and legally unsosiainable since the 2% and 3

o - A pping all dsputed

p

‘works and approached the competet uthoritie for appraislin accordance ithla. The
amendment applicaton was not an attempt to bypass or vilat the judgment of this
~Hon'ble Tribunal, but a bona fide sep undertaken to place the proposal before MOEFCC
for expert appraisalunder the rlevant 2006 EIA Notifcaton and 2011 CRZ Notification
Therefore, any allegaton of vioation of judgment of this Hon'ble Tribunal is wholly
unfounded, misleading and the applicant is put to stict proof of the same.

40, Its submitied i of on is a matter of record

herefore, no response is warranted. The application dated 04.03.2023 filed before the
DCZMA, as referred 1o by the applicant, was part of the statutory compliance process
undertaken pursuant o the direcions of this Hon'bie Tribunal and the recommendations
of the NGT Joint Committee in O.A. No.122 of 2021. The proposal was submitted along
with requisit technical detals and EIA inputs,stritly in accordance with the procedure

. 'RZ Notification, 2011 ling of such an application before the

DCZMA canot be construed as a violation of the Tribunal’s judgment, especially when
W "™ ]

scrutiny.

LIt i in parano.8 ication is a matter of record

therefore, 4. ication filed MA in June 2023
was a consequentil and mandatory step i the satutory appraisal process under the CRZ
Notifcation, 2011, The Tamil Nadu SCZMA examined the proposal i its meeting and
recorded its abservations, which were thereafer forwarded to the MOEFCC as partof the
prescribed regulatory mechanism. The applicant has selectively relied on amnexures
without appreclating the regulatory context and statutory mandate govening the said
process.

CHIEF
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42.1tis submitted that the averments made in para n0.9 of the application is a matter of record

therefore, no response is warranted. The application for amendment dated 29.08.2023 filed

before the MOEFCC under proposal No. JA/TN/THE/442379/2023 seeking amendment to

EC and CRZ clearance for fying e ashstury pieline for Stage 1 vas made only aftr
MA and TNSCZMA and in

the EIA Notification, 2006, The EAC - Thermal projects subsequently considered the
amendment proposal and recommended a site visit by a Sub-Commitice. Accordingly, the
Sub-Committee of the EAC visited the NCTPS Complex (13.03.2024 and 14.03.2024)
Upon such expert appraisal, the EAC sub-commitiee recommended exploring  the
utlisation of existing Stage-1 and Stage-Il ash slurry pipelines thercby minimising
environmental impact instead of constructing new pipelines. Acting upon this regulatory
guidance, the 2 and 3 Respondents withdrew the amendment application for new
pipelines altogether. It is thercfore submitted that the regulatory process culminated in
abandonment of the proposal itself and choosing the environmentally preferred and
regulatorily recommended option of utilizing the existing  infrastructure  for
contingency use, leaving no subsisting violation orilegality as alleged by the applicant.

43. 1t is submitted that the allegations made in para n0.10 of the application are vehemently
denied as false, cxaggerated and misleading because the representations dated 28.10.2023
and 05.04.2024 referred to by the applicant were duly taken note of by the Respondent
authorities and were also considered during the EAC’s appraisal process. During the site
visit conducted by the EAC Sub-Committee on 13.03.2024 and 14.03.2024, representatives
of the local fishing community from Kattukuppam, including Mr. Srinivasan and Mr.
Karunakaran, participated in discussions at the project site conference hall and raised
concemns regarding the adequacy of the ash dyke and leakage issuesin the existing Stage-
Tand Stage-1I ash slurry pipelines.

4.1 further submit that in response to their concerns, the 2 Respondent furnished details
regarding mitigation and compliance measures as recorded in the Minutes of the 11* EAC
meeting, and are as follows —

a. NCTPS Stage-] has § Nos. of Ash slurry disposal lines running from the Ash
handling pump house to the ash dyke.

b, Pipelines 2 & 3 have already been replaced with new lines due to frequent leakages
and punctures.

. For the remaining three pipelines, tenders have been floated for replacement, and
until replacement s complete, those pipelines are not being used.

d. The 2™ Respondents assured that regular monitoring is being done regarding
pipeline integrity, and all

igating measures are being taken from time to time.

L
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. The existing ash dyke consist of a primary pond (115 Ha) and a secondary pond
(15.5 Ha), The total desgned capacty of the pond is 575 Lakh Cum-
£ The stock of ash as on the date of the inspection was 26.96 lakh Cum confirming
¥ that sufficient residual capacity exists in the ash pond to handle emergency disposal
requirements for NCTPS Stage Il
i therefore submitted that the allegation ofinaetion o faud is demonstrably false

and contrary to the official record.

45, It is submitted that the averments made in para no.11 of the application are vexatious,

i ts entirety as follows =

‘misieading and legally untenable and are denied
ol submitted by the 2** Respondent

4. The EAC considered the new amendment propos
Vide proposal No. IA/TN/THE/ATS354/2024, for change in coal source from use of
100% Imported coal o use @ mix of domestic coal 25 well as imported coal in ratio

of 50%-50% proportion fo the NCTPS Stage I project

Duting this review, the EAC comprehensively took into account the earlier

requested design report for new Stage — 11l pipelines and the feasibility of using

existing pipelines as reflected in Agenda No.18.42 iv in the 18" EAC meeting’s

k4

minutes.
. This also included the compliance reports submitted by the 2™ Respondent in
- respect of the recommendations of the EAC Sub-Committee site visit, which were

relevant o the earler proposal under consideration. The EAC found the compliance

I furnished by the 2™Respondent was satisfactory.
d. Following this, the amendment application for the change of coal mix source was
recommended for approval, subject (0 the withdrawal of the earlier amendment
‘application submitted vide Proposal No. IA/TN/THE/442379/2023 for the laying.
of new ash shury pipelines
.. 1 further submit that the amendment in EC for change of coal source mix dated
08.03.2025 covers ‘Environmental Impact Assessment (EIA) study conducted by

M. Cholamendalam MS Risk services Lid., Chennai for the ash slurry pipeline,
i it iberated

about uilizing ash shury pipelines of Stage-l & Il and confirmed the adequacy of
he xisting Stage 1 ash pond for use by the Stage I disposal-

1 submit that the decision of TANGEDCO to tlize the exising ash slurry pipelines
of NCTPS Stage 1 & Il was taken judiciously in line with recommendations of
e sub-commitiee of EAC, as mentioned and annexcd with the mines of the
119 EAC meeting dated 16.07.2024.This decision was made specifically to
‘minimize environmental impact, avoid unecessary construction in sensidive CRZ
arcas, which i n line with environmentaly sound project management Practce

and save public exchequer. &\6 )ﬁ

~
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Crucially, NCTPP Stage-111 will dispose of ash slurry only in emergencies. Both
Fly Ash and Bottom Ash generated during normal operation are mandatorily
handled and disposed of in 100% dry form. The reliance on the existing slurry
pipeline is restricted strictly to emergency situations only during truckers” strike.

h.

Since, the commencement of the trial operation from March 2024 onwards, the
Stage-IIL, has generated 100% dry fly ash and bottom ash and properly disposed
and handled by transporting through truckers for vendors for manufacturing of
cement, fly ash bricks, etc, necessity of wet disposal of ash slurry from Stage-1iI
hs not raised o far. As of now, the NCTPP Stage-IIl ash sty system has not
been fully connected to the existing Stage II ash shurry disposal pipeline, only near
Stage-1Il end, pipeline of Stage-III has been connected to Stage 11 line. The plant is
currently relying exclusively on the 100% dry ash utilization ‘method.

The plant's substantial silo stocking capacity both dry fly ash and bottom ash
(approximately two days' worth of ash generation at full load) acts as an inherent
buffer. This capacity i i o, viz.
truckers'strikes, without immediate recourse to wet disposal.

j. Therefore, the plant is operating in full compliance with the environmentally

pr pos
for Stage-III to Stage-1 dyke arises only during emergency as stated already

46.11 is submitted that the averments made in para no.12 of the application are false,
misleading and based on incorrect technical assumptions since the existing ash shurry
disposal pipelines and ash dyke infrastructure of NCTPS Stage-T and Stage-Il are fully
functional, designed, renewed and maintained in compliance with statutory norms and
directions of this Hon'ble Tribunal. The application is put to strict proof of the same.

a. Allof 5 nos. ASDL are continuously in service, convey the Wet ash shurry [mixed

‘with Decanted Recovery water (Saline water)] to the Primary Pond of the Ash dyke

located around 5.5 KM away from NCTPS 1.

Al ash shurry disposal lines of Stage-1 have been completely renewed pursuant to

directions issued in O.A. No.08 of 2016.

. i i as the i 10 pertain only to

-

‘minor O-ring ter pipeli i ine water
and not wet ash slury. There is no evidence of structural failure, slurry discharge
or envi ination. Continuous monitori ling of ASDL are
being carried out round the clock.




S

Ash Sturry Disposal line infrastructure for Stage-1I involves 3 nos. Pipelines (A, B

& C streams) for slumry disposal and 2nos. pipelines for recovery water.

b c. As of now, Stage-Il s relied on to use the ash slury disposal lines only in
emergency situations such as festivals, heavy rain, when truckers are on strike or
‘whenever the bulker movements are very less.

3 f. Whenever the ash slurry disposal system of Stage-1l put into service in emergency

conditions, regular monitoring/patrolling will be conducted to detect any

leakage/defect f any and will be attended immediately. The replacement of basalt

pipe, both ash slumy line and recovery lines are being carried out by

preventive/breakdown maintenance.

‘The available one number Ash slurry Disposal pipeline of Stage-II has been spared

to connect for shurry disposal of Stage-Il as per the recommendations of the sub-

committee of EAC.

Both fly ash and bottom ash generated from the operation, collected through
respective silos and disposed of through bulkers and trucks for external agencies
for ing of cement, i land filling by open tender.
Further, the ash dyke has sufficent residual capacity, is continuously monitored,
and s used onl illegal expansion of the
ash pond i y ised expansi place.

=

47, 1tis submitted that the apprehension regarding the capacity and design of the existing Ash
Slurry Disposal pipelines levelled in para no. 12 of the application i an attempt to mislead
this Hon'ble Tribunal ed on an incorrect 1 plant is designed

\ 1o generate and handle 100% Dry Ash (both Fly Ash and Bottom Ash). For the limited use

during an emergency, the existing Ash Slurry Disposal Pipeline of Stage-Il infrastructure.

is adequate. The pipeline dimensions and capacity of ash slurry pump of the Stage-1Il

(NCTPP Il Ash slurry pipe ine designed for 250 mm ID and 324 MM OD) are,in fact, of

a lesser size compared to those of NCTPS Stage-1 (336 MM ID, 406mm OD) and NCTPS

Stage-II (275MM ID, 355.6mm OD). This comparison demonstrates that the existing

system has the capacity to handle any marginal or temporery requirement during an

emergency.
4.1t in para no.13 of
legally untenable with an intention to mislead this Hon'ble Tribunal because the NCTPS
Sage-Il R . e -

infrastructure of the NCTPC Complex, as specified in the EC itsclf. It can be observed in
the minutes of the 11® EAC meeting that even the EAC sub-committee recommended to

-
explore the feasibilty of utlising the cxisting Ash Slurry pipelines of Stage-1 and 11 for
B disposal of ash of NCTPP Stage-11T and to submit adequacy report gn existing ash dyke
~
cuerentnln ) o
NCTPP
NCTPS POSE, Cliorn.d - 120




“Wacity

0 accommodate the proposed ash slury from Stage-11 since they were already-
Cleareg

nffastructure (NCTPS Stage | & I pipelines and ash dyke) of NCTPS complex. In
‘Compliance with the recommendations of EAC sub-committee, it was submitted to the
MOEFCC that TANGEDCO will connect the ash slurry pipelines of Stage-1il to the
©Xisting ash slurry pipeline infrastructure of Stage [ & II instead of constructing new
Pipclines thereby to minimize environmental impact. The existing ash pond of NCTPS is

Presently sufficient as ash willbe di ‘promprly to cement or ick i
1 ther works. The allegation that such uiisation i “uterly g
Statutory records and i

0 guided the respondents through the statutory process.

9910 submitied that the averments made in para 10,14 of the application are false,
misleading and are therefore denied in entirety and the application is put to strict proof of
the same because there is no illegal dumping of fly ash or bottom ash within the NCTPP

Stage-TI premises as alloged.

o gl i based on 100% dry od, ptmecs
fly ash and bottom ash generated are collected in their respective hoppers and
directly i From e 38 s .
basis by

ith the approved ash utilization plan, and detailed records of ash generation and
1ifing are maintained. It s categorically stated that no ash is dumped within the
Project premises.

b, The onl i L
evacuated via the bottom ash conveying system in the semi_ broken condition
(40mm -50mm), and collected through a bypass chute into tipper/lorries so as to
avoid choking of conveying pipe e to bottom ash silos. The collected, crushed
clinkers are temporarily stored and transported to ash dyke through closed trucks.

¢ Throughout the trial operation of Stage-IIl plant during March 2024 to October
2025, about S44SMT hard clinkers waste has generated and the same is disposed
through closed trucks to ash dyke. )

The allegati uthorized dumping i ly denied baseless.

50. It is submitied that the averments made in para no.15 and 16 of the application are bald,
false, speculative and therefore denied in entrety since there is no proposal to routinely
NCTPP Stage-Ill isting pipel d of Stage-

1 and Stage-11, and no fait accompli i being created as alleged.
a. NCTPP Stage-IIl is designed for 100% dry ash handling, whercin both fly ash and
bottom ash are generated, collected and disposed through silos and authorized
vendors.

”




b. Operating at full load, the plant generates approximately 1600 MT of ash per day.
whereas the plant is equipped with three ash silos having a substantial stocking
capacity (Fly Ash Silo — 2 nos. X 2520MT and Bottom Ash silo-1X 1800MT),
which can stock the ash evacuated from the boiler with storage capacity for

approximately minimum two days
. Daily lifling of ash by designated vendors is maintained at approximaely 1600
MTiday, and sl ‘maintained at only 10% of capacity.

4. Consequently, the necessity for wet ash disposal t0 the ash dyke does not arise
during normal operations and is envisaged only as a contingency during rare
emergency situations such astransport disruptions.

S1.1 further submit that the Rapid EIA study conducted by M/s Ramky Enviro Engineers Lt
Hyderabad for proposed NCTPS (1x800MW Stage 11I) on. May-2015, EIA Report for

i ipeli pipel NCTPP Stage-111 to NCTPS.

h b Additional Impact ttand Revised EMP for change

of coal - NCTPS (1 00MW Stage I) on May-2024, conducted by Mis.Cholamandalam
MS Risk Services, Chennai and Ms. Re Sustinability Solutions Private Limited,
Hyderabad respectively, all three repors expliily recognised the requirement of &
contingency for the emergency disposalof wet ash and ash pond aea for Stage-Il plant.
Hence, the plea for injunction and the claim of balance of convenience are ‘wholly

unfounded and contrary to the statutory clearances obtained.

52 1 is submitted that the averments made in para n0.16 of the application are vexatious,

rgency disposal of wet ash
has also been duly studied, assessed and incorporated in the approved ash management
plan, in as much as the emphass on reaktime uilzation of ash through dry handling
systems. TANGEDCONCTPS Stage I maitainsits primary commiment (o 100% dry
ash disposal/utilization after 4" year of operation as mandated in EC under “General
condition — Point B, and has adopled the EAC subcomitec’s primary

i i nshurry pipelines of Stage-1 & 1l for
disposal of Stage-1Il ash during contingency ., il thers etc. Hence, fresh

at i m ines and ash pond as stated

by the applicant does not arisc.

53,1t is submitted that the sweeping allegations regarding polluton of Ennore creck are
unsupported by any technical vidence and ignore the extensive regulalory oversight
‘govemning the project, The present appication, ied it the 2pparen malicious intent to
stall a vital public utility project required to safeguard enerey wc\nig in n:zm of
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"Tamil Nadu, is clerly an abuse of the process of law and is lable 1o be rejected in the
Targer public inteest.

n light of the f

isions siated above, it s Hon'ble Tribunal may

e pleased to dismiss the Original Application with extensive costs, and pass such firther orders
5 deems it and proper inthe fats and

Deted at Chemai s he__ gy o wieh 2026

~ 86t

Respondents No.2 ang 3 Counsel for the Respondents No.2 and 3
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VERIFICATION
1 M SETHURAMAN,s0n0f . MURUGES AN, Chief g « NCTPP Stage I, hav
at Athipatty, Chenng ofthis Reply

Statement are true and correct 1o

my knowiedg, derived from the recods of the Responcent
Companies, and.

Verified at Chemnai this the __day of March 2026
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WP No.16353 of 2021
THE HON'BLE CHIEF JUSTICE
and
P.D.AUDIKESAVALU, J.
(Order of the Court was made by the Hon'ble Chief Justice)
.
There is no dispate that: mmdm'ﬁm‘

State Government, encroached into a waterbody and orders of court
’ %

is an extension of the
required such encroachment to be removed.

2. On October 22, 2021, an order was ‘passed requiring
Tangedco to remove allthe rubbish, rubble and concrete material th2t
may have been dumped into the waterbody. A status report was filed
and time was sought tll October 31,2021 to remod thailebris, rubble

and rubbish so that thel waterbody couldbe retured to

pristine

character.

3. It is now submitted on behalf of Tangedco that it does not
have the technology to m}m*e REC pipés that had been constructed

deep inside the waterbody. Further time is sought on such ground.
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4 I¢ 18 evident that the previous report ited on or about October

22, 2021 required time till October 31,2021 to remove the debris and

other offending material. A period of nearly two wieeks has lapsed

thereafter, but appropriate steps have not been taken.

- Tengedcos directed to expeditously.remove aif the foreign
material from the site” and to obtain a certificate from the pwp
Engineer exercising jurisdiction over the area that no debris or rubbish

or other Constructed material has been left in the waterbody. The
PWD  Engineer Mmay take the assistance . of thesWater Resources.
Engineering m%enk of the Indian Institute of Techrology, Chennai
for conducting-a-study as to Whethar
been removed. from the Wwaterbody and its bed. 'Sych exercise be

I the offending material has

e

3 TR
completed before the matter appears next, a fortnight hence.

List on 26.11.2021.
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